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HOUSE OF THE PEOPLE 
Thursday, 31st July 1952. 

The House met at a Quarter Past Fight 
of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 
INTEGRATION OF STATE FORCES 

*2359. Sardar Hukam Singh: Will the 
Minister of Defence be pleased to 
state whether all the State forces in 
Rafasthan, PEPSU, "M"adhya Bharat 
and Saurashtra were integrated with 
the Indian Army? 

(b) If not, what was tire number of 
State Forces personnel that was 
rejected? 

(c) How many of these have been 
absorbed in other sex'Vices? 

The Minister of Defence ( Shri 
Gopalaswami): (a) Those units of the 
erstwhile State Forces of Rajasthan, 
PEPSU. Madhya Bharat and Saurash-
tra. which it was considered necessary 
to retain from the overall defence 
point of view. were integrated with 
the Indian Army. All personnel, how-
ever. who volunteered for service with 
the Indian Army were screened and 
those found fit were absorbed in these 
ir other units of the Indian Army. 

(b) 13.601 were rejected. 
(c) 6,291, as far as available infor-

mntion shows. 
Sardar Hukam Sjn!(h: How was the 

seniority determined when we were 
intcorating the'e forces into the Indian 
Arrny? 

Shri Gopalaswami: If the hon. 
Member's question refers to officers. I 
believe the Selection Committee which 
sat on the cases of these officers who 
offered to be integrated into the Indian 
Army graded them according to their 
previous history and other considera-
tions. 

204 PSD 

2398 

Seth Govind Das: Have any of them 
been integrated in the Home Guards 
of the different States? 

Sbri Gopalaswami: Quite a number 
of them-about 5.553-have been ab-
sorbed in the Police, Home Guards 
etc. in different States. 

Sardar Hukam Singh: Besides the 
resettlement on land or the provision 
of cooperative societies for transport 
and other services to these people. have 
any of them been re-absorbed i.1 the 
Army when vacancies arose or when 
we recruited new forces? 

Sbri Gopalaswam.i: No, Sir. I could 
not give information as to whether 
peop;e settled on the land were re-
taken into the Army after such settle-
ment. I think that that is the question 
put by th<: hon. Member. 

Sardar Hukam Sin2"b: No, Sir. Leav-
ing aside those who have been resettled 
on land or in cooperative societies for 
transport or other services. have any 
of tl\ese demobbed forces been absorbed 
in the Army as and when occasion 
for new recruitment arose? 

Shri Gopalaswarqi: They have all 
been screened. Sir. I have already 
given the numbers who have been 
absorbed. both officers and other 
ranks. 

Sardar Hukam Singh: Perhaps 
have not been clear. They had been 
absorbed when these forces were inte-
grated. but now when we want further 
and fresh forces to be recruited. would 
their claims be considered preferen-
tially and would they be considered 
eligible for appointment in the Arn1y 
when we want new recruits? 

Shri Gopalaswami: As I said. there 
W.1S the first screening. Those rejected 
were rejected on the merits. but if for 
fresh units it is possible for them to 
make out a case that they are eligible 
for recruitment their cases will cer-
tainly be considered. 
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ACCOMMODATION FOR FAMILIES OF 
SoLDIERS 

*2368. Sardar Hukam Singh: Will the 
MinisteT of Defence be pleased to 
state: 

(a) whether any new accommoda-
tion for families of soldiers, army 
training establishments or storage of 
valuable army equipment, has been 
constructed during the year 1951~52; 
and 

(b) if so, what amount has been 
spent on such constructions? 

The Minister of Defence (Shri 
Gopalaswami): (a) Yes. 

(b) The particulars are as follows:-
Expenditure in 1951-52. 

Rs. 
(i) Married Accommo- 6·68 lakhs. 

dation for O.Rs. and 
N.C.Os. (Army). 

(ii) Training Establish- 123 · 97" 
ment for Army; and 

(iii) Storage accommo 11 · 35" 
dation for valuable 
army equipment. 

Sardar Hukam Singh: Is it a fact 
that a considerable number of the 
Army units are still living in tents or 
temporary structures? 

Shri Gopalaswami: Quite a substan-
tial number are in camps. 

Sardar Hukam Singh: Is there any 
programme or period fixed during 
which our Government will be able to 
provide suitable accommodation for 
all these people? 

Shri Gopalaswami: That is a large 
question, Sir. There is first of all the 
taking of a decision on the question as 
to what the more or less permanent 
strength of our Army is likely to be. 
We are certainly having a strength now 
which is in excess of that and some of 
them are in camps now. We certainly 
do propose to provide suitable accom-
modation for those who will be part of 
the new strength of the Army. 

Sardar Hukam Singh: Is there any 
programme in the next Five Year Plan 
for building accommodation for the 
families of these soldiers? 

Shri Gopalaswami: Every year we 
go on adding to the accommodation 
that is already in existence. 

Shri C. D. Pande: Is it a fact that 
there are a large number of barracks 
in Nainital and Ranikhet which are 
vacant and are not being utilised for 
a long time? 

Shri Gopalaswami: I believe that 
some barracks are available. 

Shri Bansal: What use does the 
Government want to make of them? 

Shri Gopalaswami: We cannot per-
manently dispose of many of them 
because we cannot now say whether 
they will not be required for those 
troops which are in camps. When 
they are sent back to their permanent 
quarters, it may be that those barra2ks 
may be required and we do not 
therefore want to make a final disposal 
of them. 

~ll'mi sITTrffGf ~ 

·~~~ t. ~ ~ mr: im M1T 
~ ~~r-fllfl' ~ m fil>"rn 
r~ ii' orsir,1Ai'f • ~m~ ~ ~ 
am: ~ lll""tw.f 'tiT fif'im: f'fi<TT GT'! 
w~an"{n~ "'1" ~ il'~lll"a­
~ tii;'f.m:<rf~ii' <qa ~~ 
it; ~fullf'JT 'tiT ~~ 'fi"V'l'T ~ 'NT 

~~ ~~ f<f;"! arajf ~~ ii>" 
~fullf'JT if;" ~11'l!i"ll;i;1 ~ fit;ifr 
~r? 

'.l'~e Parliamentary Secretary to the 
Mm1ster of Educatioa and Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): These are 
matters which are primarily the con-
cern of the Delhi State Government. 

~ ~ mr : ~ er;i; 'fi'm 
(course) 'tiT ~l'<f"'T t m 'ii' \?il''fil 
mm fiiW!T, ~ f~ lli"r ITTim: ~ 
3Tif <i;i; m rtif ~ '3"l' 'fi1" ~ ;;rrer 
'{T \Pr ~~ ir· if;"~') !l" mlfin: ~ ~ 

'!ffi~? 

"1'I" ii o il"o irn?lft11 : ~oft morn 
t'lCT!l" ~ ~ "'!~ «QTl«ff err ~~ 
~ 'f1T<:: ift~aif if;" «Hr.'l" if err ~~ 
~er;i~~1 ~ 

~ ~ ~nr : fi!i« ~ 'l>l 
~ ~ mlfin: ~ ITTil'if' ~ 
~« ~'l" if ;i-iwft ~ ? 
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sft' iioil"o ~ l f<m<'IT ~f?\' 
1fm.n itt~;f ~ ~~~'l'Tf"1 
~ ~ ~~ 'IT<! f<J>il° ;;ml mf.tr if.m 
~~.q~~q fuwl;) 'ti1" 
fuf!ITTf f.!rirr ;;rr ~ I ITT ~ ;f qfl:r-iif 
if ~~ llf°'rn 'lft fi:lf tf mfit; ~ 
ifiTfumflr.r ;;rTll' I 

m;rr~mf: ;;it~OJ"~l'ft:t 

;;or '!ft" ~ fuTii ~ fit>' ~ 'liT ifiTlf 
;i;m g<llT ~ ? 

sft'tio il"o ~q: 'liTlf' (ff~ 

W ?f ~flrTI 
Mr. Speaker: Does he know definite-

ly? 

Shri K. D. Malaviya: We have not 
received any report. 

sil' 1t1fo il"o ~llN: 'fln' ~ 

flff.m<: ~if f'f>' ~ sr~ 'ti1" llrT 
~i'S c'RRT 'f>'r mr f1r.ft ~ ~ ~ 
• 7 
~· 

ift 1'jo il"o ~: ~ ~ 
1£-~~ii~~r f'!>mo 
~~'FT~~~~~ 
~~il'~m<rn:~<it ~ 

~ ""' ~ ffi f~ ifiT fWT iii;' full" 
afn:~ ~ ifiT mm'!;'~ I ;;ft 
~'l'lifirf~'!;' ~'if ;r,r aim 
if ~r arn: ~ ifiT fum iii;' f.l'q 
ffi<:rr q: 'if I iTR if anrlt\ <imT ~ 
'lf't~'i;~ifi~'!;"~if 

an im ari<: ~ ;"{'I< f~r ifir ITT"li ~ 

m hl"!llifir '!ft ~ f.f!m ifi' ~r ~ ~- 1 

~ SRm: ~~') ~c iii;' ft?~ aITT: ~ 
mr ~iii;' f~ f~ ifiT fum~ 'liT 

ST1fl"<T ST<ffl< g3fr ii1 I 

Sbri B. S. Murthy: May I know whe-
ther the duration of the short train-
ing is sufficient for giving the ~xpert 
training for those teachers? 

Shri K. D. Malaviya: Yes, Sir. 
Mr. Speaker: I allowed this question 

for the simple reason that the change-
over has been very recent, and per-
haps the hon. Minister migl:rt be able 
to give information as to what the 
state of affairs was but it will not 
be proper to go into all those 
details of the past administration be-
cause only now the new administration 
has come in and some time must 
elapse before information can be had 
and all those questions will not be ad-
missible here henceforward. We bet• 
ter go to the next question. 

SYNTHETIC PETROL 

*2363. Shri M. S. Gurupadaswamy: 
Will the Minister of Natural Resources 
and SelenWlc Research be pleased to 
state: 

(a) whether experiments have bee:i 
conducted in the National laboratories 
to manufacture Synthetic Petrol from 
coal; 

(b) if so, how far the experiments 
have yielded results; and 

(c) when the production will start? 
The Parliamentary Secretary to the 

Minister of Education and Natural 
Resources and Scientific Research 
(Shri K. D. Malaviya): (a) Yes, Sir . 

(b) As a result of laboratory and 
small scale experiments for production 
of synthetic oil from coal carried out 
at the Fuel Research Institute. Dhan-
bad, the following have been set up in 
this Institute: 

(i) A Fischer-Tropsch Unit produc-
ing about one gallon of liquid product 
per day; 

(ii) A small high pressure hydro-
genation plant for production of avia-
tion spirit. 

( c) The small scale trials now go-
ing on will have to be tried out on a 
large scale before plans for production 
on a commercial scale can be drawn 
up. 

Shri M. S. Gurupadaswamy: May I 
know whether it has come to the 
notice of the Government that by set-
ting up oil refineries in India. it will 
not discourage the research on the 
production of Synthetic Petrol? 

Shri K. D. Malaviya: No. Sir. We 
do not think that that will be a dis-
couragement to the production or the 
research on Synthetic Petrol. 

Shri Meghnad Saha: Is the hon. 
Minister aware that plans for setting 
up a Synthetic Petrol plant was drawn 
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up by the Director-General of Indus-
tries about 2 years ago and a contract 
was being negotiated with a foreign 
firm for the establishment of this fac-
tory? 

Shri K. D. Malaviya: Yes, Sir. Many 
schemes were before the Government 
and are still before the Government. 

Shri Meghnad Saha: Can the hon. 
Minister tell us why the plan was ab-
andoned? 

Shri K. D. Malaviya: It was because 
the plans were costly and it was con-
sidered that we should give more con-
sideration to the schemes that are be-
fore us and besides that, the whole 
question is before the Planning Com-
mission. 

Shri Meghnad Saha: Is the hon. 
Minister aware that apart from its im-
mediate value. the plan has got great 
strategic importance and whether it 
will be revived in the immediate fu-
ture? 

Shri K. D. Malaviya: Yes, Sir. All 
these questions are before the Govern-
ment. 

Shri Sarangadhar Das: Arising out 
of the original answer, may 1 know 
which coal was used in making the 
experiments, Jharia or Talc her coal? 

Shri K. D. Malaviya: The method of 
direct hydrogenation of coal for pro-
duction of high grade Synthetic Petrol 
can be had only from the North Assam 
Coal. The Peninsular coal is not 
found suitable for this purpose. 

l!i!T lJlllqf<I' ~1'11': 'f<IT 4' "fR' ~r 

~ f.fi' :a-m w;:~ iii' '!<ff ~ ~ '111, ;;rt 
f.fi' '511'T<n<: ~" ~ ~ ~ n lfim 
f?:m tm ~. flfforn:r ~ fmq; 
~ 'f1 f"1f ~::;rr ::;rr lJ'lliCIT ~ I 

Mr. Speaker: I think we better go 
to the next question. 

HIGH COURTS' STRICTURES ON 
CUSTOMS AUTHORITIES 

*2364. Shri H. N. Mukerjee: Will 
the Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
Calcutta High Court passed certain 
strictures on the customs authorities 
in the matteT of Haji Sattar Haji Pir-
mohammcd versus Collector of Cus-
toms, Calcutta (Nos. 97-99 of 1950); 
and 

(b) whether any action was taken 
in reference thereto? 

The Minister of State for Finance 
(Shri Tyagi): (a) Yes, Sir. 

(b) The defects complained of were 
due to uncertainty about the manner 
of application of the principles of na-
tural justice. Suitable instructions 
have been since issued to Customs 
Officers in the light of recent judg-
ments. 

Shri H. N. Mukerjee: Is it a fact 
that the Collector rif Customs who 
figured in the High Court case refer-
red to has since been promoted to be 
a Member of the Central Board of 
Revenue and that besides that he acts 
as appellate authority against orders 
passed by himself when he was Col-
lector of Customs? 

Shri Tyagi: The official who was in 
charge of Customs in Calcutta has 
since been promoted and is a Member 
of the Central Board of Revenue by 
his own right of seniority and efficiency 
in spite of the comments of the High 
Court. I do not think that the officer 
acted otherwise than he was required 
to act according to rules. For the in-
formation of the House, I might just 
read this. In the year 1935 the orders 
issued to the Customs authorities were 
in the following terms: "It was unde-
sirable to give numerical values on 
which a discussion might be started 
and the whole Custom machinery was 
therefore acting according to that old 
policy." But since then and much be-
fore these strictures were passed by 
the High Court, the policy was chang-
ed and it has been now decided that a 
party should be shown all the evidence 
on the basis of which a decision is 
taken to impose a penalty. Recently 
I have passed orders that even person-
al hearing sltould be given. Previous-
ly the rules were that in cases where 
people contravened the Customs rules, 
they were not given any personal 
hearing. I have lately issued orders 
that at some stage or the other a per-
sonal hearing must be given to the par-
ties and they must be told what the 
charges are. 

Mr. Speaker: The point of the ques-
tion. as I have understood it. is that 
the same officer who passed orders is 
sitting in appellate. 

Shti Tyagi: No. Sir. it is not so. In 
fact there are revisions and referen-
ces made against decisions taken by 
iVIember in charge Customs. But t!1en 
there arA thre0 Members in the Cen-
tral Board of Revenue. The Member 
irr charge of Customs does not look in-
to those references. It is the other mem-
ber who looks into those references. The 
three members so divide their work so 
that the revisions emanating from 
orders of the Central Excise side are 
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seen by the Member in charge of Cus-
toms and the revisions emanating from 
the Customs side are looked into by 
the Member in charge either of Income-
tax or the Central Excise. 

Shri H. N. Mukerjee: Quite apart 
from the special pleading indulged in 
by the hon. Minister, is it the policy of 
Government to accord to officers the 
right of promotion to certain other 
jobs, even after specific strictures, as 
admitted by the hon Minister, have 
been passed by the High Court? 

Mr. Speaker: I am afraid this ques-
tion is too general. In all the stric-
tures and the nature thereof and in 
this case. so far as I have seen the ex-
tracts supplied by the hon. member, 
there is no moral turpitude or any 
such thing that is attributed to the 
officer concerned. It is only his fail-
ure to observe natural justice. 

Shri H. N. Mukerjee: Is Govern-
ment aware that the said Collector of 
Customs has also been responsible for 
the dismissal of many permanent em-
ployees whose grievances are that they 
have not had opportunities for defend-
ing themselves against the charges 
preferred against them. 

Shri Tyad: No. Sir. As far as dis-
n1issnl of Government servants is con-
cerned. the rules have always been 
that they must be told what the char-
ges were and no such case ha-; (.'nme 
to my knowledge where any Govern-
ment officer was dis1nissed or any 
punishment given to him without hi" 
knowledge or without being asked to 
explain his po.c:ition. 

Shri H. N. Mukerjec: ls i1. a fact 
that in the re~ime of this Collector of 
Customs. Custom~ omcia ls \Vere~ re-
quired to work very n1uch longer hours 
than are possible for anybody to put 
in and that the Labour Commi5'ioner 
of \Vc"..:t B.!ttgAl was in grPat diffiC'ulty 
over this matter because he did not ap-
penr 1.o have anv jur\ ..... rlietion over the 
ar-tivitie~ of the Collector of Customs? 

The Minister of Finance (Shri C. D. 
Deshmukhl: May I know if thi" is an 
inquisitior. of the Customs Officer or 
~urli ~ question of plibHr itnoortance 
whi' h was decided by the High Court? 
We arc not in a position to answer 
questions in regard to what happened 
to th·c st afT of the Custom House. h0w 
an offirer was oromotecL what he did 
in the year 1950 and things like that. 
We require notice of those questions. 

Mr. Speaker: We will go to the next 
question. 

KHADAKWASLA DEFENCE ACADEM't' 

•.2365. Dr. Ram Subhag Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) when the construction of tire 
Defence Academy at Khadakwasla is 
likely to be completed; and 

(b) what is the estimate of cost in-
volved in the construction of that 
academy? 

The Minister of Defenee ( Shri Gopa-
laswami): (a) The project is expected 
to be completed by 1956. 

( b) The project has been sanction-
ed for Rs. 5·87 crores. 

Dr. Ram Subhag Singh: May I know, 
Sir, whether the original estimate of 
the cost of construction of the Aca-
demy was the same as given by the 
hon. Minister? 

Shri Gopalaswami: I have not seen 
any other figures, Sir. That is the 
unly estimate I have. 

Shri Pataskar: When was tbe Aca-
demy expected to be completed origi-
nally? 

Shri Gopalaswami: By the time now 
indicated by me. Of course, that de-
pends on our being able to find funds 
which will he required for expenditure 
each year 
Co:wucr OF GOVERNMENT CASES IN 

SUPREME COURT 
*2366. Shri S. C. Samanta: Will tne 

Minister of Law be pleased to state: 
(a) the number of cases conducted 

in the Supreme Court on behalf of the 
Central Government and the State 
Government (separately) during the 
ye3rs 1950-51 and 1951-5.'.:!: 

( b) the number of Counsels engaged 
::ind the an1ount of remuneration paid 
to them; and 

( c) the names of States on whose 
behalf the cases were conducted and 
who bore the cost? 

The Minister of Law and Minority 
Affairs <Shri Biswas): (a) The num-
ber of cases are as foJlows:-

Union ofTndi:i 
Bombay 
7\-fo.<lr:1.-t 

Punj,ih 
n:h11r 
Ori:-::-1a 
l\fadh:.'11 pr,td.•·:-ih 
--------

19.~)il 19.)l l"""pt•l 
l-7-193~ 

:i~ ,)() ,._ 
.:!I 3;) :?fl 

49 12 
17 103 38 

21 6 
15 6 

!7 :l7 15 
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1950 1951 Upto 
1-7-1952 

Madhya Bharat 2 4 
Rajasthan 7 9 3 
Saurashtra 2 3 
Hyderabad 10 4 52 
Mysore 3 9 9 
PEP SU 6 
Travanoore-Cochin 21 16 
Himaohal Pradesh 4 
Bhopal 
Manipur 2 
Vindhya Pradesh 2 3 
Delhi 3 11 
Kutch 1 
Tripura 

(b) The number of Counsel engag-
ed is 63, and the amount of remunera-
tion paid is Rs. 2,53, 734. 

(c) The names of the States on 
whose behalf the cases were conduct-
ed and who bore the cost are contain-
ed in the reply to part (a) of the ques-
tion. 

Mr. Speaker: I think it will be bet-
ter if such information is given in the 
form of a statement That will save 
the time of the House. 

Shri Biswas: I did suggest that a 
statement may be laid on the Table of 
the House; but my Ministry was not 
able to comply with it. 

Shri S. C. Samanta: With reference 
to the answer to part (a) of the ques-
tion, I find that the States of West 
Bengal, Uttar Pradesh and Assam have 
not been mentioned. i\'!ay I know how 
their cases are being conducted? 

Shri Biswas: The reason is that 
these are the three States in India 
which did not participate in this 
scheme. A Central agency was set up 
by the Government of India to assist 
the different States, but these three 
States stood out. 

Shri S. C. Samanta: May I know tire 
reasons put forward by these States 
for not participating in the scheme? 

Shri Biswas: One said they would 
like to wait and see; the other said it 
was neither convenient nor necessary; 
the third said they were not sure about 
the economic position. 

Shri S. C. Samanta: May I know the 
strength of the Central agency men-
tioned by the hon. Minister and the 
proc~dure followed by it as regards the 
conduct of these cases? 

Shri Biswas: I gave the information 
!n answer to another question onl:r the 

other day,-regarding the original 
strength of the staff and the increase 
it subsequently underwent. I am 
afraid I have not got the figures now. 

Mr. Speaker: I remember that ques-
tion was dealt with a few days back. 

Shri S. C. Samanta: May I know the 
number of :ases in which constitution-
al sections were brought in? 

Shri Biswas: Sir, I cannot at the 
moment give my hon. friend the num-
ber of such cases, but if he wants them 
I can give him the information. 

NATIONAL CULTURAL TRUST 

•2367. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state: 

(a) the names of State Governments 
with whose close co-operation the new 
scheme of fine art scholarships for 
the survey and research in selected 
local arts. has been initiated late!y; 
and 

(b) the amount already spent for 
the purpose and the amount to be 
spent in 1952-53? 

The Parliamentary S~retary to the 
Minister of Education and Natural 
Resources and Scientific Re.search 
(Shri K. D. Malaviya): (a) To begin 
with, the Government of India pro-
pose to start the scheme with the co-
operation of the Governments of Bom-
bay, Jammu and Kashmir, Madras, 
Orissa and West Bengal. 

(b) No money has so far been spent 
on the scheme. It is estimated that a 
sum of Rs. 12,000 will be spent during 
1952-53 for the purpose. 

l!ift~omo ~ : ro ~ iit'f'ifl<r 

ir.fr" ~ GIT'f ~CIT~ f<li~ f'fil<'><f'llN 
~itiil'tif~~~~~-, 

l!ift iio ito ~ : If ~ anlT 
~imritlll'lfl"ifii'~ f~~ ~if 

~~r 'l"f<Oiit'!'fi"T~ I ~~ii 
~ ~lfl! ~ ~IB'fu<r ~ <tl" lft;;r;rr ~ I 

l!ift~o '"o ~: ~m)~ 
(colour reproduction ) it m 
-ij- ~lfc 'lil" itili mir ~ tfT ~ ? 

J~ .ll.!I ~~I uT ,.t...l-o 

:( llf;T u1,...) (!">"°> ~'I.. .ll.!I ;-,,_., 
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~,.ails' i..S.,i/ ~ IS.~ ...!,.i: LJ"Yo '&) 
.? ..; '-"'U- ~ L)'A'" u-1..s+> ..),.. 
,,1 ...s~>!s' JI~ ...,S WJ.. d ._# 
~ (:)' ,,, .JJ 1- i.,:..Ji.l.ic.. ..} i:;,,,f 
..; .Jlm!s' ...s"~ .l:J i. .i..1.&y. .Ji 
•. J'I>> ~ ..sS ~,s ~ y/ "t~ -.,!~ 
,,...... ,.Jts:-1 ~ L.)~' ~ d 

,,r u,~,!s' ..} ,) . ..,, ~ - V6"~ ,;s 
.! ~ 4-S' J~ L)'!,.S .... ,,... t5 '-"'' 
,,j.I> ~ .!3"- r5 4 r5 t5 ,.Jt>-1 ~ .i:S 

JS,... -#' .;1 ., .i:SL; ~ ..,!t~ l,i.l. ~,, 

.:,,'rt> ~I ,,r ~,.S 1..5~1,.c:;I L)'A'" 

-L)'!,s ~ 

[The Minister of Education and 
Natural Resources and Scientific Re-
search (Maulana Azad): This scheme 
has been started, because two years 
ago in a Conference held at Calcutta 
it was decided to hold an inquiry for 
the purpose of preserving the things of 
art and promoting the old craftsman-
ship of the Country. Accordingly an 
effort is being made to appoint scho-
lars in different States. It is proposed 
to grant at least Rs. 3,500 to each 
scholar, so that they should make 
enquiries in their respective circles and 
submit their reports.] 
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[Maulana Azad: They are separate.J 
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[Maulana Azad: Neither of these is 
included.] 

Shri B. S. Murthy: May I know 
what is meant by survey and research 
in selected local arts, and whether 
Kuchi Pudi Bharata Natyam in Andhra 
Desa is receiving the attention of the 
hon. Minister? 

Shri K. D. Mala.viya: Yes, Sir. In 
Tamilnad and Andhra Desa, surveys 
are being undertaken in fine arts and 
sculpture. but not in Bharata Natyam . 

Shri B. S. Murthy: My question is ... 
Mr. Speaker: It is no use going in-

to a survey of the whole of India. Let 
us go to some other question. The 
hon. Member may get the information 
from the hon. Minister. 

FIVE YEAR PLAN 

0 2368. Prof. Agarwal: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the Government of 
India have sent any definite scheme 
to the different States for raising 
additional finances for the fulfilment 
of the Five Year Hlan; and 

(b) when are the final recommenda-
tions of the Planning Commission ex-
pected to be published? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) In connection with 
the financing of the Five Year Plan, 
the State Governments worked out 
last year, in consultation with the 
Planning Commission measures for 
raising additional finances necessary 
for the implementation of the Plan. 
The total of resources to be raised in 
this manner and the broad categories 
of measures to be adopted are indicat-
ed on page 49 of the Draft Outline Re-
port of the Planning Commission. 

(b) The Final report of the Plan-
ning Commission is expected to be 
published shortlY. 

Prof. Agarwal: May I know whether 
it wi!J be possible for the Government 
to place in our hands at least cyclo-
styled copies of the final draft before 
we disperse? 

Shri C. D. Deshmukh: I am not in a 
position to say. The Minister in 
charge of Planning may be able to say 
that. All I io)ow Is that some time 
duriug the course of the next ra!'Olth 
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the final report should be out. Pre-
cisely on what date, I am not in a 
position to say. 

Prof. Agarwal: May I know what 
steps Governmimt of India are taking 
to see that there is some uniformity in 
taxation in the States? 

Shri C. D. Deshmukh: This question 
of uniformity arose in connection with 
the Bill that the House passed recent-
ly. For the rest, I imagine, it would 
be one of the matters to which the 
Taxation Enquiry Committee that is 
contemplated would devote some at-
tention. 

Prof. Agarwal: May I know whe-
ther the Government expect ultimate-
ly an increase or a decrease in the 
total outlay on the final plan as com-
pared with the draft outline? 

Shri C. D. Deshmukh: That ques-
tion. again should be addressed to the 
Minister in charge of Planning. But, 
as a Member, I anticipate that there 
would be an increase rather than a 
decrease. 

Shri Syamnandan Sahaya: In the 
financial provisions for the carrying out 
of the Plan, there is an estimate of 
loo:1s to b~ raised by State Govern-
ments. Have the Government cf India 
issued any instructions to the States 
indicating how these loans are to be 
raised and when they should float 
these public loans• 

Shri C. D. Deshmukh: It is not a 
ma!ter that is regulated by means of 
instructions by the Government of 
India. The possibility of raising loans 
is assessed by the Reserve Bank and 
advice is given from time to time to 
StatP Governments. Hon. Members 
must have noticed. Sir. that some loans 
have heer, issued recently'! 

Shri S:vamnandan Sahaya: That is 
exal'liv why I wanted to know whether 
the~r- ·l0Pns nre in any way conr·'ded 
with the Plan• 

Shri C. D. Deshmukh: All hnns are 
connected with the in"'!p1ementation of 
the Plan and the radni': of the resaur-
ces of the States. I am not sure if I 
have grasped the point of the hon. 
Member's question. 

Shri Syamnandan Sahaya: I know 
the Reser·ve Bank of India will deal 
with this matter of loans being raised 
by the State Governments. But. since 
this matter is connected w·ith Planning, 
I have no doubt that the Government 
of India are also taking an Interest in 
the matter. Therefore I wanted to 
know whether the State Governments 
have been apprised as to when and 
how these loans are to be floated. and 

when they will be required. Really 
my question was, and the next ques-
tion that I was going to ask was whe-
ther these loans floated by the Madras, 
Bombay and U.P. Governments had 
anything to do with this Planning. 
They may have their own require-
ments. The question is whether the 
present loans are to meet the require-
ments of the- State Governments or for 
the purposes of meeting the require-
ments of Planning. That is what I 
wanted to know. 

Shri C. D. Deshmukh: The loans are 
generally connected with the Develop-
ment plan of the States. in addition to 
their own resources ... 

Mr. Speaker: The point seems to be 
whether that development is the nor-
mal development envisaged by /the 
States or it has something to do with 
the general All India Planning. 

Shri C. D. Deshmukh: There is no 
8UCh thing as All India development. 
The States have their own plans; the 
Centre has i:s own plans. The loans 
that are floated by the States are for 
their plans which are included in the 
Five Year Plan. 

Shri Bansal: May I know whether 
it is a fact that some of the State Gov-
ernments have been failing to keep up 
to the schedule of outlays on develop-
ment. programmes as envisaged in the 
First Five Year Plan? 

Shri C. D. Deshmukh: I beliPve that 
is a fact. 

Mr. Speaker: Next question. 

Shri Bansal: If it is so, may I know .. 
Mr. Speakc·r: That will not be direct-

ly under the control of the Central 
Gov0rnment. It is a matt~r of fur-
ther ennuiry from the State Govern-
ments. Next Question. 

REMITTANCE ACCOUNT ADJUSTABLE IN 
ENGLAND 

*2369. Shri S. N. Das: Will the 
Minister of Finance be pleased to 
state: 

(a) what are the items and the total 
amount outstanding in tire Remittance 
Account adjustable in England on the 
31st March, 1952; and 

(b) what were the disputed items, if 
nny, that were cleared during the 
year 1951-52? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The net amount out-
standing on the. 31st March. 1952. was 
about £ 7 million of which £ 1 million 
pertained to civil transactions and £ 6 
million to defence services. The main 
items in the case of Civil were: Postal 
and money order transactions with the 
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U.K.; purchases in India on behalf of 
Dominions and other foreign govern-
ment• and, in the case of defence 
services, cost of stores issued from 
defence stock in India to the U.K. 
Governm!\llt's. formations; se,a trans-
port charges in respect of U.K. Gov-
ernment's stores and personnel and 
cost of supplies to U.K. Air Ministry. 

(b) I am not aware of any disputed 
items except the one in respect of ex-
penditure on Indian Registered Ves-
sels requisitioned b:v the Government 
of India on behalf of the U.K. Minis-
try of War Transport. The item has 
since been cleared except for a small 
2mount of about a lakh of rupees. 

Shri S. N. Das: May I know what 
are the reasons for so much delay in 
adjusting these accounts? 

Shri C. D. Deshmukh: The accounts. 
vouchers and other details have to be 
agreed upon before these amounts 
could be cleared. 

Shri S. N. Das: From the reply ot 
the hon. Minister I gathered that there 
was no item under dispute. When 
there was no dispute. what are the 
reasons why they are not settled? 

Shri C. D. Deshmukh: Agreeing on 
accounts is not a matter of dispute. A 
person against whom a claim is pre-
ferred has a right to obtain vouchers. 
and to have them examined by his 
own accounting and audit agencies. 
It is after that procedure has been 
completed that he accepts the charge 
c.nd makes payment. Much of the 
time is taken up in this exchange of 
vouehers and other kinds of informa-
tion. 

Shri S. N. Das: Tn reply to my ques-
tion last year. it was said that the 
net amount outs\andin;: at the end of 
l!l50-51 was 8 million pounds. May I 
knnw whether throughout the year ac-
counts for only 1 million pounds have 
been settled and how long it will take 
to ::;cttle all these ::it'roufits? 

Shri C. D. Dl'shmukh: That is diffi-
cult to say. But I ran give an instanre 
of this. The l3st item relates to the 
Ministry of Transport. Our original 
overall claim was Rs. 5.96.00.000. HMG 
have rn far paid Rs. 5.95.00.000. I 
have no doubt tlc?t after the details 
have been agreed upon the other am-
ounts will be settled. Of the big items. 
one is postal and money order transac-
tions: that is nearly 1 ~ million pounds; 
cost of stores 2~ million pounds; sea 
trarnport charges 2! million pounds. 

Shri K. K. Basu: May I know whe-
ther these accounts relate to dealings 
in the year 1951-~2 or outstandings of 

previous years carried over, and if so, 
how far back? 

Shri C. D. Deshmukh: These two 
big items I mentioned, viz., cost of 
stores issued from Defence stocks in 
India to HMG and their Air-nominees 
-that disbursement was made in 1946-
4 7 and 194 7-48. The sea transport 
charges in respect of U.K. Govern-
ment's stores and personnel were dis-
bursed on their account in 1947-48, and 
1948-49. 

Shri K. K. Basu: How long does the 
Government think it would take to 
settle these accounts? 

Shri C. D. Deshmukh: It is difficult 
to prognosticate, but all I am sure of 
is they will be satisfactorily settled. 

NATIONAL SAMPLE SURVEY 

•Z370. Shri Sanganna: Will the 
:Minister of Finance be pleased to 
state: 

(a) whether the National Sample 
Survey· conducted by the Government 
of India has been completed : and 

(b) what is the total expenditure 
incurred on it so far? 

The Minister of Finance (Shri C. D. 
Desbmukh): (a) The National Sample 
Survey is conducted in phases and so 
far three rounds have been completed 
and the fourth round is now in pro-
gress. The National Sample. Survey 
is intended to be a continuing project 
and any question of completing it does 
not arise. 

(b) The total expenditure incurred 
from the start of the Survey in May. 
19'i0 upto the 31st r.Iay 19o2 was 
Rs. 47 ·49 lakhs. 

Shri Sanganna: May I know the 
agency throu,gh which the survev is 
being r;:i,rriect out·~ 

Shri C. D. Deshmukh: Partly through 
a~encies entertained bv the Central 
Government. and partly through the 
!ndi~'l St~tistical Institute in Calcutta. 
The a<Sistance of the latter is taken 
for the more technical work like pro-
C"cssing and tabulrtting information 
that has been collected by the field 
workers. 

Shri Sanganna: What is the scope of 
the survey? 

Shri C. D. Deshmukh: The general 
o\·er-all ciil11 is to improve official 
statistical data. particularly those 
relatinE?: to food grains production. 
national income and similar estimates 
of expenditures. savings and so on. I 
might add that the information on the 
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basis of which the National Income 
Committee published its first report 
was collected by this organisation. 

Shri Sanganna: Is the Government 
in a position to give the House the 
information so far collected? 

Shri C. D. Deshmukh: Yes, SJ-. I 
think we should be in a position to 
publish a booklet on the subiect by 
the end of September, 1952. 

ACCEPTANCE OF INDIAN CURRENCY BY 
SoVIET GoVERNMENT 

•23'71. Shri K. Subrahmanyam : Will 
th" Minister of Finance be pleased to 
state: 

(a) whether Government's attention 
has been drawn to the statements 
issued by Members of the Indian 
Delegation to the Moscow Economic 
Conference that the Soviet Govern-
ment has accepted the Indian 
Government's request for trade 
transactions in Indian currency ; 

(b) when such a request was made 
by Government? Whether any such 
transactions have taken place so far, 
either with the Soviet Government 
or those of the Eastern European 
cuuu~r ~t~ ·: I~ ~o. whether any money 
in Indian currency has been paid by 
the Inciian Government either in 
res pee..: L ui freight and insurance or 
towards the cost of goods imported ; 

(c) if the answer to the above be 
in the affirmative, what tbe amount 
was and when it was paid and to 
whom; and 

(d) if in future transactions monies 
in Indian currency are paid for 
Soviet or Eastern European goods, 
will the Government have a check 
over the disbursement of these 
amounts by the concerned Embassies 
or Trade Commissioners? 

'l'he Minister of Finance ( Shri C. D. 
Deshmukh): (a) Yes, Sir. 

(b) and (c). No reauest has been 
made by the Government of India to 
the Soviet Government or to any of 
the Governments of the Eastern 
European countries that trade trans-
actions with them should be financed 
in Indian currency. As stated in my 
reply dated the 11th June, 1952 to 
Question No. 706 no amount has been 
paid in Indian rupees in respect of 
any transaction to the Soviet Govern-
ment by the Government of India. 
Nor has any amount been paid in 
rupees to the Government of any ot 
the Eastern European countries. Pay-
ment In Indian rupees for import of 

goods from foreign countries is, how-
ever, permissible under the Exchange 
Control Regulations and small private 
imports have taken place from Russia 
against payment in Indian rupees. 

(d) Payments in Indian rupees 
against import of goods from foreign 
countries are credited to non-resident 
accounts which come under the general 
supervision of the Reserve Bank of 
India. Exchange Control Regulations. 
as at present, do not provide for a 
detailed check on non-resident 
accounts. The accounts of foreign 
Embassies and Trade Commissioners 
are treated as resident accounts and 
are not subject to the scrutiny of the 
Reserve Bank. 

Shri K. K. Basu: In view of the 
shortage of dollars, does the Govern-
ment propose to open negotiations 
with these countries so that payments 
could be made in soft currency? 

Shri C. D. Deshmukh: There is no 
bar on that. It is a matter for pri-
vate trade now to settle. If anybody 
importing offers to pay in Indian 
Rupees, I believe the U.S.S.R. would 
be prepared to accept Indian Rupees. 

Shri H. N. Mukerjee: Will the hon. 
Minister please tell us if the Govern-
ment has in contemplation expansion 
of trade with these countries. parti-
cularly because of the very favourable 
terms of payment which they are offer-
ing us? 

Shri C. D. Deshmukh: These things 
are not unilateral, and as I have said 
on a previous occasion. it depends 
really on tse importers. All we can do 
is to help them along. If they are in 
difficulties. we can help to remove 
them. As I said, so far as exchange 
control or import regulations are con-
cern~. there are no obstructions in 
the way. 

Shri H. N. Mukerjee: For financing 
national planning and that sort of 
thing, as Government is purchasing 
goods in bulk, both capital goods and 
consumer goods, is it not in the inter-
ests of the country to ourchase in 
those markets where the terms offered 
are very much more favourable than 
elsewhere? 

Mr. Speaker: It is obvious. It is a 
matter of opinion. 

Shri Sarangadhar Das: May I know, 
Sir, if the Ruoees paid in this con-
nection can be used by the foreign 
Government in India for anv purpose? 

Shrl C. D. Deshmukh: Yes. Sir. The 
balance in these non-resident accounts 
I spoke of are available freely for 
llnancin11 export& to the countries con-
cerned. 
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CADETS IN THE N. D. A. 

•2372. Shri A. K. Gopalan : Will 
me Minister of Defence be pleased to 
state: 

(a) how many gentlemen cadets 
have been on the rolls of the National 
Defence Academy during the past 
three years ; 

(b) how many cadets have been 
discharged during the past 3 years and 
for what reasons ; and 

(c) after how many . years of 
training were the cadets discharged? 

The Minister of Defence (Shri 
Gopalaswami): (a) 2,348 cadets were 
on the rolls of the Academy durmg 
the period of three years from July 
1949 to June 1952. 

(b) and (c). I lay four statements 
on {he Table of the House. [See 
Appendix XI annexure No. 19.] 

Shri A. K. Gopalan: Are the Gov-
ernment aware of the fact that some 
cadets were withdrawn after a tram-
ing of 3! years on the plea that they 
did not have the Qualifications to 
make them fit as officers? 

Shri Gopalaswami: Yes. There have 
been one or two cases where cadets 
were withdrawn from the Academy 
after a period of about three years. It 
is quite possible that they were with-
drawn because it was considered that 
they would not make suitable officers 
in the Army. 

Shri A. K. Gopalan: Are Govern-
ment aware of the fact that some 
cadets have been withdrawn on such 
grounds as colour, personality, lack 
of confidence, etc.? 

Shri Gopalaswa.mi: Quite possibly 
that is one of the qualifications which 
are required in an officer of the Army. 
He must have confidence. If lack of 
confidence is proved, then he is unfit 
to be an Army officer. 

Shri A. K. Gopalan: Also colour and 
personality? 

Shri Gopalaswami: I do not think I 
have come across any cases of that 
sort. 

Shri B. S. Murthy: May I know. Sir, 
how many of these cadets are drawn 
from the Scheduled Castes and 
Scheduled Tribes? 

Shri Gopalaswami: I have no infor-
mation on that point. 

lilhri K. K. Basa.: May I know if 
such discharge of cadets has anythm. 
to do with their political opinions? 

Shri Gopalaswami: Well, Sir, I do 
not think they are given opportunities 
for expression of political opinion 
when they are in the Academy, but if 
they did express opinions which mili-
tated against the security of the State 
for in.stance action would be taken. 

Shri A. K. Gopalan: Have they been 
provided with any alternative appoint-
ments? 

Shri Gopalaswami: No, Sir. I do not 
think the Academy undertakes it. 

INDIAN AUDIT DEPARTMENT 

•2373. Shri A. K. Gopalan : Will the 
Minister of Finance be pleased to 
state: 

(a) how many complaints regarding 
the working of the Indian Audit 
Department have come to the notice 
of the Government; 

(b) are Government aware of long 
delays in settlement of pension and 
provident fund cases in the office of 
the Accountant General, Bombay ; 
and 

(c) how many resignations have 
been received by the Government 
from the Bombay office, and why? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) A list of the com-
plaints is not maintained but appro-
priate action is taken on them. 

(b) No, Sir. But some inevitable 
delay occurs owing to the receipt of 
incomplete papers and I understand 
that the State Government, with the 
assistance of the Comotroller and 
Auditor General, are taki~ steos to 
surmount this difficulty. 

(c) None, Sir. But it is understood 
that, in 1951-52, 128 from the Account-
ant General's total subordinate staff 
of over 1,500 tendered their resigna-
tions to him. 

Shri A. K. Gopalall: May I know 
whether the delay in the settlement 
of pension and provident fund cases 
is due to shortage of staff in the 
department? 

Shri C. D. Deshmukh: The principal 
causes for the delay are receipt of in-
complete papers from the administra-
tive offices, and I fear somewhat of a 
decline in administrative efficiency. 

Shri Me«hnad Saha: Does the hon. 
the Minister consider that the agencies 
which they have got for estimating: 
the costs of production are satls· 
factory? 
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Mr. Speaker: I do not know how 
costs of prodlcctlon ai-'i;e out oJ. this 
question. 

Shri B. S. Murthy: May know 
whether this delay is purposive or 
accidental? 

Mr. Speaker: It is all a matter for 
inference. 

Shri Altekar: What is the usual time 
that is taken for the settlement? 

Shri C. D. Deshmukh: 
notice for this question. 

require 

cosr-ACCOUNTING OF SACKI'IG A"<D 
HESSIAN 

•2374. Sbri RaJagopala Rao: Will the 
Minister of Finance be pleased to 
refer to the reply given by the Minis-
ter of Commerce and Industry to 
starred question No. 1704 on the 11th 
July, 1952 and state as to how the 
cost accounting is arrived at in the 
Jute Mills and on what basis the 
Income-tax is levied on the same? 

(b) How the Reserve Bank came to 
the conclusion of certain figure by 
making only enquiries from the repre-
sentatives of trade and industry with-
out actually finding out the cost of 
production themselves or by experts 
from outside in one or two mills as is 
done in other indus'.ries such as Sugar, 
Groundnut, Cement etc.? 

The Minister of State for Finance 
(Shri Tyagi): (a) There is no informa-
tion with the Government as to whe-
ther any cost accounting is adopted by 
the Jute Mills. Cost Accounting has, 
ho\vever. no direct bearing on the 
determination of artual profits earned 
by a Manufacturing concern. Income-
tax is levied on the Jute Mills general-
_!:.· un 1-he busi~ of profits as disclosed 
by the audited creounts of the Mills 
:::t.bject to necessary adjustments 
ur:drr ti:1c: Income-tax Laws, or by 
estimating the profits. where the ac-
rounts are no~ availabk or nre not 
reli:Jble. 

(b J The object of the Reserve Bank's 
erE1uiries was to determine how the 
export~ of .Jute manufactures would 
be affected by the prices of raw jute in 
order to enable them to forecast the 
probable trend of Balance of Pay-
ments For ~his ourpose a detailed 
costing of the production was not 
nccess'1ry and no great accuracy is 
C'laimed for the figure. The enquiry is 
not comparable to the investigation by 
the Tariff Board or Tariff Commission. 

The Reserve Banks figures are also 
not binding on the Income-tax Depart-

ment. 

LAWRENCE AND LoVEDALE SCHOOLS 

*2375. Shrl Telkikar: Will the 
Minister of Education be pleased to 
state: 

(a) the medium of instruction in 
Ll_lwrence School at Sanawar (Simla 
Hills) and Lovedale (Nilgiris); 

(b) the subjects to which greater 
attention is paid; and 

(c) the qualifications required to 
join the above schools? 

The Parliamentary Secretary to the 
Minister of Education, and Natural 
Resources and Scientific Research 
(Shri K. D. Mala'riya): (a) English. 

(b) Equal attention is paid to all 
s_ubjects taught. in the school with par-
~1cular emphasis on character build-
ing. 

( c) Children between the ages of 5 
to 13 are eligible to join the schools. 

Shri Telkikar: May I know the dura-
tion of the complete course? 

Shri K. D. Malaviya: I require 
notice. 

Shri Telkikar: May I know the 
number of male and female students 
in each school? 

Shri K. D. Malaviya: I have not got 
the numbers with me just now. 

Shri Telkikar: What are the pros-
pects for the passed students? Can 
they be absorbed in th2 Government 
services? 

Shri K. D. Malaviya: The prospects 
are as bright for them as for those 
from other schools. 

Shri N. M. Lingam: Have the gov-
ernment go~ any proposal to abolish 
the Senior and Junior Cambridge 
school courses'? 

Shri K. D. Malaviya: There is al-
ready 2 Committee s:tti:1g over this 
mattrr. As :ooon <'-:0 the cxaminatirJns 
are O\'er. !he Govcrnnv-~nt will take a 
decision 

Shri A. C. Guha: May I know whe-
1 her the Government h;:is formulated 

·any policy for these public schools. 
and if so, what is that policy? 

U"t:;. ,).,S ~ ._,-,.Jl~ ( .il;i U»r) 
.!.-.W,,S - 1.;;,~ L)-1>~ ,~ JJ,-
~ .ot-;I ,~ ..S c! ".! u--~4..} 

- 1-7.f>A>, rli B' 0~ ._r-J,i:..I 
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The Minister of Education, Natural 
Resources and Scientific Research 
(Maulana ~ad): The question of 
being committed to any particular 
policy does not arise. .But, of course. 
it is the Government's policy that 
existing public Schools should 
continue. 

Shri Kandasamy rose--

Mr. Speaker: Order, order. The ans-
wer will be translated into English and 
will be published in the proceedings. 

Shri N. M. Llnga.m: May I know 
whether ,the Government is free to re-
organize the courses consistently with 
the terms of the endowment of these 
institutions? 

Shri K. D. Malaviya: As said, 
there is a Committee examining the 
question. As soon as the recommenda-
tions are placed before the Govern-
ment. we shall look into the question. 

FOREST RESERVE AsSAM 

*2377. Shri K. P. Tripathi: Will the 
Minister of Defence be pleased to 
state: 

(a) whether eighteen graziers in-
"C!uding one Shri Krishnalal Sanna 
Dahal were evicted on 13th February, 
1945 with less than 24 hours notice 
from their homes in Baralimara 
Grazing Reserve situated within the 
Kaziranga Forest Reserve of Assam 
under provisions of Rule 50-B of 
Defence of India Rules; 

(b) whether they applied fur com-
pen<ation; 

(c) wha'. is the amount claimed; and 

(d) whether any amount has been 
sanctioned and paid, and if not, why 
not? 

The Minister of Defence (Shri 
Gop3 1~sw:1.mi): (n 1 (' 2rt 'ljn rr~1:-:erS o! 
B·'ra>:-noL! i'."1du(Lng Sh:i KrishnJ.lal 
Dahal were served with a notice on the 
19th February 1945 to clear out of the 
area where artillery practice was to be 
carried out in the Kaziranga Reserve 
Forests on 20th February 1945. 

(b) Yes. 
(c) Rs. 40,055/-. 
(d) The Assam Government brought 

the case to the notice of the Central 
Government for the first time in May 
1951 and stated that the graziers were 
not entitled to compensation but may 
be given some relief as an act of 
grace. They were asked to give fur-
ther information but a reply has not 
yet been received. 

Shri K. P. Tripathi: Will the Gov-
ernment inquire into the matter and 
find out actually whether the graziers 
are entitled to any compensation? 

Shri Gopalaswami: The Govern-
ment of India's prima facie view i• 
that they are entitled to some compen-
sation. But before taking a final deci-
sion and before fixing the amount, 
they have asked for further informa-
tion from the Assam Government and 
when that is received, a decision 
would be taken. 

Shri K. P. Tripathi: May kn!JW 
whether in fixing the compensat10n 
this long period for which they have 
suffered without any compensation 
will be taken into account? 

Shri Gopa.laswami: The period 
during which they had suffered incon-
venience and hardship will certainly be 
taken into consideration. 

RESEARCH INSTITUTE IN HYDERABAD 

*2378. Shri H, G. Vaishnav: Will 
the Minister of Natural Resources and 
Scientific - Research be pleased to 
state: 

(a) if there is any Scientific Society 
or Research Institute working in 
Hyderabad State under the supervi-
sion of the Central Government; 

(b) ·if so. please state the progress 
made by them during the year 1951: 
and 

(c) the expenditure incurred on 
these institutions in the said year? 

The Parliamentary Secretary to the 
Minister of Education and Natural Re-
sources and Scientific Research ( Shd. 
K. D. Malaviya): (a) to (c). No. Sir. 

Shri H. G. Vaishnav: Do the Gov-
ernment contemplate to have any such 
institution in the near future in that 
State? 

Shri K. D. Malaviya: There is a 
Central laboratory for Scientific and 
Industrial Research in Hyderabad. 
which is run by the State Govern-
ment. And as I said. there is no 
direct control by the Central Govern-
ment. 

Shri B. S. Murthy: Is it the inten-
tion of the Central Government to 
tak,~ o\·cr this institution? 

Thr. Prime Minister <Shri Jawahar-
lal Nehru): As a matter of fact. apart 
from the question of taking over or 
not, it is run with intimate co-opera-
tion with our Central Laboratories, 
and it is a matter for consideration. 
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INSPECTION OF MICA STOCKS AT GUDUR 
(MADRAS STA.TE) 

•2379. Shri Nana Das: Will the Minis-
ter of Finance be pleased to state who 
are the officers responsible for inspect-
ing the accounts and stocks of mica 
at Gudur, Madras State to safeguard 
the revenues of Government with 
regard to income-tax? 

The Minister of State for Finance 
(Shri Tyagi): Accounts are examined 
by Income-tax Officers in charge of the 
cases under section 64 of the Income-
tax Act unless special orders are issued 
under section 5(7A). Income-tax Act 
does not authorise physical inspection 
of stocks by Income-tax authorities. 

And may I add with your permis-
sion that I have since received infor-
mation that about Rs.. 15 -227 lakhs 
of evaded income has been disclosed 
by the mica miners and mica dealers? 

Shri Nana Das: May I know the 
names of the mica miners and dealers? 

Mr. Speaker: I think that is not per-
missible under the Income-tax Act. 

Shri Nana Das: May I know whe-
ther there are any other officers who 
.are to check the accounts and stocks 
of mica, like the Mica Inspectors? 

Shri Tyagi: The question-hour is 
over. Sir. 

Mr. Speaker: As the question was 
put before the question-hour was over, 
the hon. Minister may give his reply. 

Shri Tyagi: I could not hear the 
question. as I was looking towards the 
dock. and I have not followed what 
was the question. 

Mr. Speaker: So that practically 
means that there is no answer to this 
question. 

We shall now proceed to the next 
item of business. 

WRITTEN ANSWERS TO QUESTIONS 
£MPLOYMENT OF MILITARY PERSONNEL 

ON RELIEF WORK 

*2362. Shri Balmiki: Will the Minis-
ter of Defence be pleased to state: 

(a) the number of military person-
nel employed for relief work in the 
famine areas of South India; 

(b) the period for which they were 
employed; and 

(c) the results 
efforts? 

The Minister 
( Gopalaswami): 

achieved by their 

of Defence ( Shri 
(a) About 1000. 

(b) From 21st April 1952 onwards. 
(c) Rayalaseema. 

101 wells were deepened. The work 
on 23 wells was abandoned because of 
rain, at the request of State author-
ities. 2 water points were established 
at Rayachoti and Chittoor. A total of 
30,000 gallons of water was distributed 
to the local population every day from 
each point. 

In other districts, 14 wells have so 
far been deepened as shown below:-

Coimbatore 
Chettinad 
Salem 

6 wells. 
6 wells. 
2 wells. 

The deepening of 38 additional wells 
is in progress. 

LINGUISTIC ORGANISATIONS 

*2380. Shri Lokenath Mishra: Will 
the Minister of Education be pleased 
to refer to pages 17-18 of the Report 
of the Ministry's activities during 
1951-52 and programme for 1952-53 
and state: 

(a) what is the language that is 
being developed and encouraged and, 
what are the activities meant to be 
expanded by the following two lin-
guistic organisations-

(1) Anjuman -e-Tarraqui -e- Urdu 
(India) 

(2) the Linguistic Society of 
India, Calcutta; and 

(b) are there any other organisa-
tions in India which are in need of and 
applied for such financial assistance 
as has been given to the above two 
organisations? 

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) (1)-The 
language that is being developed and 
encouraged by the Anjum;;m-e-Tara-
qui-e-Urdu is, as the name of the 
society indicates. Urdu. with particular 
reference to its more popular form, 
Hindustani. 

(a} (2)-The Linguistic Society of 
India is not concerned with the deve-
lopment of any particular language. 
It is devq,ted entirely to linguistic 
study and research, specially with 
reference to India. It publishes a 
quarterly journal. "Indian Linguis-
tics". and monographs on Indian 
languages. 

(b) Yes. 
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DEVANAGARI IN RoMAN SCRIPT 

*2381. Shri H. N. Mukerjee: Will 
the Minister of Education be pleased 
to state whether Government has any 
scheme for the Romanisation of the 
Devanagari Script, and whether im-

plementation of such scheme, if any, 
is expected in the near future? 

The Minister of Education and Na-
tural Resources and Scientific Re-
.search (Maulana Azad): Government 
of India have no such scheme under 
consideration. 

mur ti '!<iimft q 
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~ 'll31T, ~. ~1!. i:rr 9;.~T ~~ 
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'llror)q ~'lit~ m if 3f'l'ifl' 
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The Minister of Finance (Shri C. D. 
Deshmukh): (a) Only one bank, 
namely, the Banco Nacional Ultrama-
rino. incorporated in Portugal, has a 
branch in India at Bombay. 

(b) No, Sir. 

( c) In this connection a reference is 
invited to the reply given by me in the 
House to part (c) of Starred Question 
No. 340 on the 8th August 1950. Sub-
sequently in October 1951, one Indian 
Bank applied to the Portuguese Au-
thorities for permission to open a 
braneh at Goa. This application is 
still under the consideration of the 
Portuguese Government at Lisbon. 

COURTS MARTIAL 

*2383. Shri T. B. Vittal Rao: Will the 
Minister of DPfence be pleased to 

state: 

(a) the number of cases tried by 
Court-Martials during the financial 
year 1951-52 and the number of per-
sonnel of Defence Services involved; 

(b) how many of them were sen-
tenced to more than 3 years; and 

(c) does an appeal against the de-
cision of the above Courts lie to the 
Supreme Court of India? 

The Minister of Defence (Shrl 
Gopalaswami): (a) 161 cases involving 
172 persons. 

(b) 15. 
(c) No. 

INCOME-TAX DEPARTMENT, WEST 
BENGAL 

•2384. Shrimati Maydeo: Will the 
Minister of Finance be pleased to 
state: 

(a) how many ladies of the Income-
tax Department of West Bengal have 
duly qualified themselves for confir-
mation from January to December 
1951; and 

(b) how many of them have been 
got medically examined by the Depart-
ment of Income-tax, which is neces-
sary under the rules for confirmation? 

The Minister of State for Finance 
(8hri Tyagi): (a) Subject to their 
being declared medically flt and other-
wise suitable for Government service, 
as prescribed under rules applicable to 
all Government servants, sixteen ladies 
of the Income-tax Department of West 
Bengal duly qualified themselves for 
confirmation from January 1951 h 
December 1951. 13 out of them have 
already been confirmed and the case 
of the remaining 3 is under considera-
tion. 

(b) None were got medically exa-
mined by the Department. But they 
were allowed to produce certificates of 
fitness from female private medical 
practitioners. 
GEOLOGICAL SURVEY IN UTTAR PRADESH 

•2385. Shri Bhakta Darshan: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state: 

(a) the import8nt mineral surveys 
conducted during the last five years 
(year-wise) in the five hill-districts of 
Uttar Pradesh, namely (1) Almora. 
(2) Naini Tai, (3) Garhwal, (4) Tehri 
Garhwal and (5) Dehra Dun: and 

(b) the programme for mineral 
survey of these districts drawn by the 
Geological Survey of India for the 
current year i.e., 1952-53? 
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The Minister of 
Natural Resources 
Research (Maulana 

Education and 
and Scientific 

Azad): (a) and 

(b). A statement giving the information 
required is laid on the Table of the 
House. [See Appendix XI, annexuro 
No. 20.] 

INCOME-TAX, CUSTOMS It.ND EXCISE 
DUTIES 

662. Shri Morarka: Will the Minister 
of Finance be pleased to state: 

(a) the total cost of collecting in-
come tax, super tax, corporation tax 
and the business profits tax state-wise 
during the years 1949-50, 1950-51 and 
1951-52; 

(b) the total cost of collecting cus-
toms duties port-wise during the years 
1949.,51, 1950-51 and 1951-52; 

(c) the total cost of collecting all 
excise dnties state-wise and prod11ct-
wise during the years 1949-50, 1950-51 
and 1951-52? 

The Minister of State for Finance 
(Shri Tyagi): (a) A statement is laid 
on the Table of the House. [See 
Appendix XI, annexure No. 21.) 

(b) Statistics of cost of collection of 
customs duties at each of the minor 
ports are not available. Statistics 
available are as follows:-

Nnme of Port 

I. Bomb:~y Port, 

~finor port i in 
the State of 
Bomb"Y· 

'.Minor port:; in 
tlt0 Rtate of 
S<.1.ura.;htr,l.. 

2. ).Iarlr.t.; and 
l'oehin port-:. 

:.\.Iinor port.~ in 
tlw HLat:·-i of 
:::\f adra+J anrl 
Tr .• vancore-
Coc~hin. 

(Figure~ m Lac!'; of 
Rupees). 

1949-SO 19.'lll-51 1951-52 

48. l 45.5 51. I 

5.4 I 1. 0 10.2 

4.7 7 ·3 

]()·9 14 .0 14.1 

I H 9 :! I· 7 24·9 

This expenditure does not iclude 
supervisory charges of the Board's 
Establishments. 

(c) The information available for 
1949-50 and 1950-51 is laid on the 
Table of the House.· Information for 
1951-52 is not available at present and 
will be laid on the Table of the House 
in due course. 

MINERAL DEPOSITS IN R/t.JASTBAN 

663. Shri Balwant Sinha Mehta : 
Will the Minister of Natnral Resources 
and Scientific Research be pleased to 
state the results obtained by-

(i) a search conducted for lava 
grade Stealite in Jaipur and Udaipur; 
and 

(ii) the examination of Glass sands 
and clays in Kotah, Merwara and 
Bikaner? 

The Minister of Education and 
N ataral Resources and Scientific 
Research (Maulaaa Azad): A statement 
giving the information required is laid 
on the Table of the House. f See 
Appendix XI, annexure No. 22.) 

BASIC EDUClt.TIO!'I 

664. Shri Balmiki: Will the Minister 
of Education be pleased to state : 

(a) the number of schools in India 
which impart basic educa:ion to their 
students ; and 

(b) the total number of student" 
who received basic education durin, 
the year 1951-52? 

The Minister of Education and 
Natural Resources and Seientitlc 
Research (Maulana Azad): (a) and 
(b). A statement containing the 
required information is attached. [See 
Appendix XI, annexure No. 23.) 

.. ....... llTI' ~ : "1l'f ~~ lf;ft it~ 
~I *i B'"'fT <iffi'l'Gf ~I 'PTT '!ii'lf 
;;ft fol; "ffif. <riff, lf"-T!il, fa«'«!', 
qrf'f.RR <:MT ar.i:r f<t~ ~ or•~<ii'. 

fn='fr~. qlf l1T w Wfrn'. '!; <lf•!f 

m'~ <:NT ~-B'Tl11AT '<!' fl ~ m<:a it 
<>iloi ii11'. 'f<Fr r"lf ~· ? 

(~) W !:fff( "fl<:T i:r '<Tf'!Tfc:' 
Ol';;l <.riii 'Ii f'l<!:a ~i:r1 <trf!ior1i1 ~r 

~l!ff? 
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The Minister of State for Finance 
{Shri Tyagi): (a) During the last fin-
ancal year i.e., 1951-52, six cases were 
detected, in which arms were imported 
without a valid licence under the 
Indian Arms Act, and without making 
a proper declaration to the Customs 
officer at the port or station of entry. 
Six persons were involved in theoe 
unauthorised importations. Informa-
tion is not readily available as to the 
country from which the importation 
took place in each of these cases. 

( b) In 2 of the above 6 cases, the 
offenders were convicted in the Court 
and in one, prosecution is pending. 
Of the remaining 3 cases, in one ca;e 
the arms were confiscated under the 
Sea Customs Act with an option to the 
<iwner either. to clear them on pay-
ment of a fine in lieu of confiscation 
subject to the production of requisite 
licence or to re-export them on 
payment of a fine and in 2 cases, the 
arms were not confiscated and wer'' 
allowed to be either re-exported or 
released to the owners on production 
of licences. 

You'l'H WELFARE SEMINAR 

666. Shri S. N. Das: Will the Minis-
ter of Education be pleased to state: 

(a) the important recommendations 
made by the Youth Welfare Seminar 
held at Simla which the Central Gov-
ernment ha,·e decided to implemLnt; 

(b) the steps so far taken by Gov-
ernment to give effect to the recom-
mendations; and 

(c) the total expP!'diture which th" 
Central Government will have w incur 
under the scheme·: 

The Minister of Educaiion and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) The 
important recommendations made by 
the Youth Welfare Seminar held at 
Simla in November, 1951 are the 
followiug:-

(i) Government should undertake 
to prepare, in consultation 
with appropriate bodies, a 
survey of the organisations in 
terms of their constitutio.1 
programme personnel re-
sources and methods of train .. 
ing which are engaged in 
effective youth welfare acti· 
vi ties. 

(ii) Governments should take steps 
to convene as early as possi-
ble a consultative conference 
of the representatives of youth 
organizations. 

204 PS.O 

(iii) Government should provide 
an adequate amount of money 
in the next year's budget for 
youth welfare work from 
which it could give grant-in-
aid to organizations doing 
satisfactory work and initiate 
its own projects where neces-
sary. 

(iv) Government should create a 
Division or a Section espe-
cially concerned with Youth 
Welfare in the Ministry of 
Education, or Social Serviceo 
or Public Welfare at the Cen-
tre and encourage the estab-
lishment of. similar Divisions 
or Sections in the Provinces 
or States. 

(v) Government should g~ve 
grants to universities and 
other institutions of adequate 
status as well as to specialized 
agencies so that effective 
methods of youth welfare 
work may be developed. 

(vi) In each region or province, 
Government should organize 
or assist in the organization 
of one Pilot project in youth 
welfare, in co-operation with 
the specialized agencies. whose 
object should be to develop 
in that locality youth services 
in an intensive and co-ordina-
ted manner. 

(b) The Government has already 
started taking a preliminary survey of 
the youth organizations in the coun-
try. The question of giving effect to 
the other recommendation will be con-
sidered after the survey work has 
been completed. 

(c) No exact estimate of expendi-
ture can be given at this stage. 

EXCAVATIONS IN 0RISSA 

667. Shri Sanganna: Will the Minis-
ter of Education be pleased to st&te: 

(a) bow many excavations were 
made in the State of Orissa during tne 
last three years (1949, 1950 and 1951) 
to discover ancient historical monu-
ments? 

(b) what amount was spent on the 
excavations during the above period? 

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) Dur-
ing 1948-49 and 1949-50 excavations 
were carried on at two sites in Orissa, 
namely, Sisupalgarh and Dhauli, both 
in District Bhuvaneshwar. During 
1951 no excavation was undertaken :n 
Orissa. 
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(b) During 1948-49 a sum of Rs. 
87,000 and during 1949-50 a sum of 
Rs. 28,000 approximately were spent 
on excavations in Orissa. 

OCEANOGRAPHY 

668. Shri S. C. Saman\a: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to st:.te: 

(a) what s~ps Government have 
taken to promote the study of 
Oceanography in India; 

(b) whethe~ any information. has 
been collected about equipment and 
technical personnel available in India 
for the purpose; and 

(c) whether any of the Universities 
in India have started courses in 
Geophysics and Oceanoaraphy? 

The Minister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): (a) The 
Oceanography Committee constituted 
under. the Central Board of Geophysic2 
is organising Oceanographical research 
in India by utilising all available 
resources. The Committee is also 
p1·eparing a detailed scheme for the 
co-ordination, integration and inten-
sification of Oceanographic studies in 
Ir.dia with a view to set up the insti-
tute of Oceanography at a suitable 
focation. Collection of water samples 
and observations on Physical Oceana· 
graphy and Marine Biology have bl!Pn 
taken up by the Central Board of 
Geophysics through Merchant Ship-
ping and Marine Survey of India. 

(b) Yes, Sir. The information has 
been collected by the Central Board of 
Geophysics. 

(c) Yes, Sir. The Andhra and the 
Banaras Hindu Universities have 
started courses of study in Geophysics 
for the M.Sc. degree. The Andhra 
University has included Oceanography 
also in their syllabus for M.Sc. degree 
in Geophysics. The Indian Institute 
of Technology at Hijli will sho1tly 
start a course of study in Geophysic~. 

GENERAL ELECTIONS 

669. Sbri Sani:anna: Will the Minis-
ter of Law .be pleased to state: 

(a J whether the official machinery 
employed during the recent General 
Elections was required to work over• 
time; and 

(h) if so, what is the amount paid by 
each State towards overtime expenses? 

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Yes, except 
in the State of Bihar. 

(b) No overtime allowance was 
paid to the staff on election duty by 

the Governments of Assam, Bihar, 
Bombay, Madhya Pradesh, Punjab, 
Uttar Pradesh, West Bengal, Hydera-
bad, Madhya Bharat, Pepsu, Travan-
core-Cochm, 1."oorg, Delhi, Himachal 
Pradesh, Kutch, Manipur, Tripura and 
Vindhya Pradesh. 

Some overtime allowance was paid 
by certain State Governments, and 
the amounts so paid by them are:-

Rs. 
Mysore 242.1-/ • 

sa·urashtra 2,010/-/· 
Bilaspur 179/9/-

Some State Governments p:.id 
honoraria and the amounts so 9aid 
by them are:-

Orissa 
Rajasthan 
Ajmer 
Bhopal 

1,075/-/-
16,000.1-/-

575/-/-
4,450/-/-

The Madras Government had paid 
out-of-pocket expenses incurred by the 
staff working in towns of really long 
distances, where the staff sitting up 
late and working on holidays could 
not go home for meals Or tiffin and 
return to their duty without dislocation 
of the work. The total amount of 
expenditure incurred in this regard 
by the· Madras Government is .Rs. 
30,696/8/-. 

RAJWARI AERODROME 

670. Shri Ganpatl Ram: Will the 
Minister of Defence be pleased tn state: 

(a) whether all the lands requisition-
ed for the construction of Rajwarl 
Aerodrome, Banaras (U.P.) and 
Re•erve Base Lohta (Banaras) during 
the last War have been returned to 
'he owners; 

(b) whether any or how much of 
the lands are still to be returned and 
when will they be returned; 

(c) whether all compensation due 
for the period of the requisition of 
lands has since been paid; and 

(d) if not, what is the amount yet 
to be paid and when it is expected to 
be paid? 

The Minister of Defence ( Sbri 
Gopalaswami): (a) (i) Rajwari Aero~ 
drome.-309 · 07 acres of requisitioned 
lands out of a total area of 444·38 
acres have been returned to various 
owners in June 1947 and the remain-
ing area of 135-31 acres was acquired 
outright on the 20th March 1945; 

(ii) Reserve Base, Lohta.-2,878.39 
acres of requisitioned lands out of a 
total area of 2,889 acres have been 
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returned to owners on various dates 
in 1948, 1949 and 1952. 

(b) (i) Nil at Rajwari Aerodrome; 
(ii) 10 ·61 acres of land at Lohta 

still remain to be returned and will 
be restored to the owners by about 
the end of October 1952. 

(c) No, Sir. 
(d) Rs. 57,792 which still remains 

to be paid, will be paid shortly. 
Ex-SERVICEMEN'S PosT-W AR 

RECONSTRUCTION FUND 

671. Shri Bhakta Darshan: Will the 
Minister of Defence be pleased to refer 
to the reply given to my Unstarred 
Question No. 353, dated 7th July, 1952 
and state: 

(a) how many recruits were contri-
buted to the Armed Forces cf India 
by each of the 51 districts 'lf Uttar 
Pradesh during the World War II; and 

(b) what is the amount of the 
district-wise grants made by the State 
Government from the Ex-servicemen's 
Post War Reconstruction Fund? 

The Minister of Defence ( Shri 
Gopalaswami): (a) A statement 
showing the intake of recruits, by 
districts, from Uttar Pradesh between 
3/9/39 and 30/9/45 in respect of 48 
Districts as existed at that time. is 
placed on the Table of the House. [See 
Appendix XI, annexure No. 24.] 

Recruitment for Tehri Gat hwal and 
other 'minor States' which have since 
been merged in Uttar Pradesh is also 
shown at the end of the statement. 

(b) The required information has 
been called for from the State Govern-
ment. 

ELECTION PETITIONS FROM HYDERABAD 
STATE 

672. Sbrl H. G. Valshnav; Wlll the 
Minister of Law be pleased to state: 

(a) the personnel of the Election 
rribunals appointed to decide the 
Election Petitions filed in Hyderabad 
State and their location: and 

(b) the number and names of the 
disqualified candidates and their agents, 
if any, because of not filing the return 
of Election Expenses in the prescribed 
time and manner? 

The Minister of Law and Minority 
Alfalrs (Sbri Biswas): (a) Janab 
Syed Taqui Bilgrami. District and 
Sessions Judge. Secunderabad (Du l 
has been appointed ·on the 7th Jul.ir'. 
1952, as the Chairman of the Tribunal 

for the trial of three election petitions 
presented to the Election Commission 
by candidates from Hyderabad State. 
The other two members of the T~ibu­
nal will be appointed when the cases 
are ripe for hearing. Secunderabad 
has been appointed as the place of 
trial of these petitions. 

(b) On the assumption that this 
part of the question relates to Hydera-
bad State a statement (in three parts) 
is laid on the Table of the Hou5e, 
showing the names of the candidates 
and their election agents who have so 
fat been notified by the Election Com-
mission as having incurred the dis-
qualifications under clause (c) of 
section 7 or under section 143 of the 
Representation of the People Act, 1951, 
for failure to lodge returns of el~tion 
expenses within the time or in the 
manner required by law. in respect of 
election to (a) the House of the Peo-
ple (b) the Council of States and Cc) 
the State Legislative Assembly from 
Hyderabad State rsee Appendix XI, 
annexure No. 25.·] 

SCHEDULED CASTES AND SCHEDULED 
TRIBES 

673. Shri G. L. Chaudhury: Will the 
:\finister of Defence be pleased 10 state: 

(a) how many emoloyees serving in 
the military belong to the scheduled 
CBstes and scheduled tribes; 

(b) of these. how many are c.fficers 
and how many are of other ranks; 

(c) do the number af officers and 
other ranks constitute the quota re-
served for the scheduled caste and 
scheduled tribes; and 

(d) if the answer to part (c) be in 
negative what action do Government 
contemplate to take to complete their 
quota? 

The MinJster of Defence ( Shrl 
Gopalaswami): (a) and (b). Separ11te 
statistics are NOT available to fhow 
the number of scheduled caste and 
scheduled tribesmen serving in the 
Armed Forces. 

( c) and ( d). Recruitment to the 
Armed Forces is open to all classes 
irrespective of State. creed or religion. 
Nv reservations are made for riny 
particular community. 

ACQUISITION uF LAND IN .\URANGABAl> 
QISTRICT (HYDERABAD) 

674. Diwan Raghavendra Rao: Will 
the Minister of Defence be pleased to 
state: 

(a) how much land in the Aµranga-
bad District (Hyderabad State) has 
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been acquired by the Government for 
military purposes till now; 

(b) how much of it is being lltilised 
and how much remains unused; 

(c) whether the State J;:>.ws are 
applicable to the Cantonment agri-
cultural lands or all the powers con-
cerned are vested in the Central 
Government only; 

(d) what do Government propose to 
do with the unused lands; and 

(e) whether the original owners of 
such lands are entitled to claim its 
return? 

The Minister of Defence (Shri 
Gopalaswami): (a) Nil. 

(b) Does not arise. 
(c) State laws are not applicable to 

C;mtO!Uilent lands which, with very 
few exceptions, are owned by the 
Central Government. 

(d) and (e). The questions de not 
arise. 

LEATHER GOODS REQUIREMENTS OF THE 
ARMY 

675. Shri K. C. Sodhia: Will the 
Minister of Defence be pleased to slate: 

(a) what were the total leather goods 
requirements of the Indian Armed 
Forces during 1951-52; and 

(b) how much of this was met from 
the Ordnance Factories in India and 
how much was purchased from (a) 
indigenous and (b) foreign markets? 

The Minister of Defence (Shri 
Gopalaswami): (a) and (b). A state-
ment is placed on the Table of the 
House. I See A!l_pendix XI, nnnexure 
No. 26:] 

TuNGSTEN 

676. Shri K. Subrahmanyam: Will 
the Minister of Natural Resources aud 
Scientific Research be pleased to state: 

(a) the production of Tungsten ore 
in India for the last five years; 

(b) the amount exported and the 
countries to which exported; !l.nd 

(c) the internal demand for the 
-ore? 

The M'mister of Education and 
Natural Resources aud Scientiflc 
Research (Maulaua Azad): (a) to (<'). 
A statement giving the informatiC'l1 
required is laid on the T dble o~ the 
House. [See Appendix XI, annexure 
No. 27:] 

CIVILIAN DOCTORS IN MILITARY 
HOSPITALS 

677. Shri Bhakta Darshau: Will the 
Minister of Defence be pleased to state: 

(a) which of the Cantonment 
General Hospitals have got civilian 
doctors as Medical Officers-in-charge; 

(b) what are their scales of pay and 
allowances; 

(c) what are the -qualifications of 
those medical officers; 

( d) whether any rules or principles 
have been laid down regarding the fees 
of such Medical Officers; and if so, 
what are the details thereof; and 

( e) is there any difference in the 
scales or pay, allowances and fees of 
such Medlc:.,1 Officers as compared v.ith 
those taken from the Army Medical 
Corps; and if so, what is exactly the 
difference? 

The Minister of Defence (Shri 
Gopalaswami): (a) Aurangabad Cantt. 
and Lansdowne Cantt. 

(b) (!) Aurangabad. 

Rs. (H. S.) 350-350-20--410-EB 
-2Q-450-25-525--25--600 
plus Dearness allowance at 
17i per cent. of substantive 
pay. 

(2) Lansdowne. 
Rs. 275 fixed, plus Rs. 20 p.m. as 

Dearness allowance. 

(c) The qualifications of the present 
incumbents are:-

( I) Aurangabad-M.B.B.S.; 
(2) Lansdowne-M.B.B.S.; 

M.R.C.S. (Eng.); L.R.C.P. (Lon-
don) and T.D.D. (Wales). 

(d) No, except that the Medical 
Officer Incharge Cantonment General 
Hospital is normally allowed private 
practice outside the hours prescribed 
for attendance in hospital. No fee 
is charged by Medical Officers for 
attending to patients at the hospital. 

(e) Yes. The pay scales of the 
civilian doctors who are servants of 
the r::antonment Boards are fixed by 
th" Cantonrnent Board accor:Iing to 
its local circumstances. The Medical 
Officers taken from the Army Medical 
Corps are commissioned officers nnd 
employees of Government. Th.~y 
are entitled, in addition to their rank 
pay, to an allowance varying from Rs. 
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100 to Rs. 130 p.m. for performing the 
part time duties of a Medical O!f'.cer, 
Incharge Cantonment General Hos-
pital. 

LAWRENCE SclIOOL, SAN'AWAR 

678. Shri Bhakta Darshan: Will the 
Minister of Education be pleased to 
state: 

(a) whether there is a proposal to 
hand over the management of the 
Lawrence School, Sanawar, Simla Hills 
to a non-official body; and 

(b) if so, what step~ are being tnken 
in this connection? 

The !Winlster of 
Natural Resources 
Research (Maulana 
Sir. 

Education and 
and Scientific 

Azad): (a) Yes, 

(b) Government have already issued 
a resolution on the subject. 

llO• PSD 

torTR1'nrr llilft:r;;ff ~~ 
'Ill~~~ 

ftlS"., gft lfto Vo ~ : RT 
itlft ~ ~ <ITT- ~ ~if f~ <m 
a;:i-~ '!;- f.rmfii<if'!i. ;;r1:t ff;rfiflf-
fl:rr ~ ~ ~ ~I~ 3F'lf 

~ ~ (.rtf.rmir 'fi!f<?.iff If ~ 
~ f.!ilfr ;;mrr ? 

The Minister of Education and 
Natural Resources and Scientif\j> 
Research (Maulana Azad): Nn. ·riie 
position is not generally so. As a 
matk1: of fact. special provision exists 
in a number of Engineering Colleges 
for admi.Esion of students belonging 
to States, where facilities for Engineer-
ing education are either non-E•xistent 
or inadequate. 
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HOUSE OF THE PEOPLE
Thursday, 31st July, 1952

The House- met at a Quarter 'Past 
Eight of the Clock

fMR. Speaker in the Chair] 
QUESTIONS AND ANSWERS 

(See Part I)

9-15 A.M.

BUSINESS OF THE HOUSE
Mr. Speaker: Now, before we pro­

ceed with the business of today I have 
to inform the House that the Business 
Advisory Committee considered th(i 
question of allotment of time for the 
consideration and passing of the Pre­
ventive Detention (Second Amend­
ment) Bill 1952, as reported by the 
Joint Committee in the background of 
the entire business which has to be 
pul tacough in this Session. The Com­
mittee have recommended that the re­
port of the Joint Committee on the 
Preventive Detention (Second Amend­
ment) Bill may be taken up today after 
the Salaries and Allowances of Minis­
ters Bill is passed. Hon. Members will 
find it in the Order Paper that it is 
put in as the first consideration motiovi 
today. General discussion of the Joint 
Committee report and the clause by 
clause consideration of the Bill and the 
third Reading should conclude on Wed­
nesday, the 6th of August 1952 at 
6-30 p.M,

In order to give effect to the above 
recommendation, the Committee also 
“has recommended as follows; There 
‘Should be afternoon sittings on the 
2nd, 4th, 5th and 6th of August, that 
means from 8-15 a.m . to 1 p .m . 
and from 3-30 p.m . to 6-30 P.M. 
on all these da.ys, in addi­
tion to the afternoon sitting on 
Friday, the 1st of Auffust 1952, which 
is alre?>r1v fixed. The debate on the 
Prime Minister’s statement in regard 
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to the Jammu and Kashmir State should 
come after the Preventive Detention 
Bill is put through and that will be 
automatically the case, because the Pre­
ventive Detention Bill will continue 
from day to day as the main part ot 
the business. Then the general dis­
cussion on the report of the Joint Com­
mittee may conclude at 1 p .m . on 
Saturday, the 2nd of August, clause by 
clause discussion at 1 p.m . on the 5th 
of August and the Third Reading at
6-30 P.M. on Wednesday, the 6th of 
August. That is proposed as the allot­
ment of time for different stages of 
the Bill, If this time-table is agree­
able, it would mean that the House will 
get 39 hours for all the stages of this 
Bill. If the House is also agreeable, 
they may have an afternoon sitting to­
day also, so that the additional time 
which would thus be available may be 
allotted for this Bill in addition to the 
time already indicated above, (/nter- 
ruption). I am not yet asking for an 
opinion. I am merely stating it to 
the House and we shall go by the gen­
eral sense.

Now, hon. Members will see that we 
take up this Bill, the Preventive Deten­
tion Bill, today after the Salaries Bill 
IS put through, and the last terminus 
lor the Preventive Detention Bill will 
be Wednesday 6-30 p.m ., by which 
time all stages have to be out through. 
Now. the first consideration stage, as 
suggested, may go up to 1 p .m . on 
Saturday, the 2nd and clause by clause 
reading stage may go up to 1 p.m . on 
Tuesday. Now, if it is the desire of 
the Members to have more time for 
general consideration, it can be ar­
ranged, but that will mean curtailing 
the time for the clau.<̂ e by clause stage. 
If it is also the intention not to cur­
tail the time of the clause by clause 
stage, it is nossible, but that will mean 
curtailing the final stage. So the 
arrangement is that the time allotment 
is there up to 6-30 p .m . on Wednesday 
and if the House so desires, even the 
clause by clause stage can go right up 
to 6-30 p.m . on Wednesday with the
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[Mr. Speaker]
consequent result that the Third Read­
ing stage will practically be guillotin­
ed and all undisposed of portions at 
that time will be put to the vote of the 
Hpuse. It will all depend upon how 
the House desires to divide the time 
for it. The suggestions are made here 
so that hon. Members may consider 
them and then come to conclusions as 
to what they should do. The only de­
finite point is that at 6-30 p .m . on 
Wednesday all stages of the Bill are 
to be completed and all the rest will be 
guillotined thereafter. That is what 
I have to say. Now, the question is...

Shri Syamnandan Sahaya (Muzaffar- 
rnr Central): Are we to take it, Sir, 
l\\Al the Prime Minister’s motion on 
Kashmir will then be taken, on the 7th?

Mr. Speaker: Yes. The point, as hon. 
Members will see, is that if we take it 
up now and delay the Preventive De­
tention Bill, the result will be that we 
will not be able to send this Bill to 
the Upper House and then this House 
will have to sit at least for two or three 
days more after the Bill is passed. It 
is, therefore, desirable that we put 
through Ihis Bill as early as possible 
and give the other House sufficient 
time, so that they may consider this 
Bill, and this House may take up the 
other business. That is the idea.

Dr. S. P. Mockerjee (Calcutta South­
East): In regard to notice of amend-
men"!?. ’s it vour dccijion. Sir, that you 
will not insist on the time-limit under
rule

Mr. Si3eaker: Yes. I will clarify it 
The idea of taking up the general dis­
cussion was to give more time for the 
general discussion and I think the 
amendments, if it is desired that the 
clause by c^au-e reading may be taker: 
up at 1 P.M day after tomorrow, will 

. have to cnme in by that time, by 1 p .m  
on Saturday, so that in the afternoon 
sitting may go on with clause by 
clause reading. If it is the desire to 
have more time, then of course the 
general discussion may so on till the 
evening of Saturday and Members will 
get time, one day more practica^y, to 
table amendments. I am leaving it 
entirely to the desire of the House, 
whatever they may like to do. Then 
on Monday we start, but that will be 
the last stage. T shall not waive any 
notice if it is taken up on Monday.

Dr. S. P. M'jokcrjee: If we do not 
have an afternoon session today, (the 
House, apoarenfly, is not in favour of 
it) it is likely that the Salaries Bill 
will eo on for the whole of today. Then 
it win be better if we have general

discussion^ for tomorrow, Friday and 
Saturday and proceed with amend­
ments on Monday, Tuesday, and 
Wednesday.

Mr. Speaker: I have no objection. I 
was thinking of giving more time for 
general discussion, but if the hon. 
Members are satisfied with this arrange­
ment, I have no objection; so that on 
Wed*nesday. I understand, the Tblrd 
Reading will take place. That is quite 
all rignt. (Interruption). Let me 
finish. So I take it that there is no 
afternoon session today. We will have 
general discussion tomorrow and the 
day after and claii?e by clause reading 
on Monday and Tuesday and Wednes­
day also or Third Reading on 
Wednesdc.y.

Pandit Thakur Das Bhargava (Gur- 
gaon): Sir, for Third Reading onW 
three hours may be allowed.

Mr. Speaker: I am trying to ascertain 
what the desire of the House is;—I 
have no objection. Thf< Third Reading 
may be the whole of Wednesday or it 
may be fro>-n 3-3('* to 6-30 p.m . Verv 
well, it will be from 3-30 to 6-30 p.m

Dr. S. P. Mookerjee: The Salaries 
Bill should be put through today. If 
it is not over oy 1 p.ivj. we should be 
prepared to meet in the afi-ernoon. 
Time should not be taken from the 
allotment for the Preventive Detention 
Bill.

Mr. Speak^'r: I would consider that
that Bill can be put through much 
earlier, and I am prepared to take 
the Preventive Detention Bill even now. 
If the Salaries Bill is put through by 
one hour or two honrs, we will get 
time. It is entireiv at the discreltion of 
Members. bu+ if hon. Members wish to 
carry on the disr-j'^inr. t.^n^orrow and 
the day after, it is better that they put 
to use the afternoon time in consider­
ing the amendments and all that, 
instead of coming again to the House. 
L#»+ us sit wi+h the determination that 
the Salaries Bill is finished by one 
o’clock tod̂ v̂. Thnt will he better.

Yes. Pandit Bhargava wanted to say 
something.

Pandit Thakur Das Bhargava: I
wanted to suggest that we ought to 
start the third reading at 3-30 p.m on 
Wednesday. That would give us tHree 
hours for the third reading.

Mr. Speaker: That is the position.
STTTo (yr̂ TT’TT-

I
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Mr. Speaker: We are not observing 
that as a Pariiamentary holiday; there­
fore we shall be working. And let Us 
no’t continue our detention without the 
law being passed.

Dr. Lanka Sundaram (Visakhapat- 
nam): In view of the extraordinary 
interest in this Bill and the large 
nuiTibsr of speakers likely to uartici- 
pate in the discussion, can there be 
some sort of a working ai'rangement 
for a tihie-limit for speakers?

Mr. Speaker; There, I shall be going 
by th6 sense of the House. If the 
House so desires v/e might have a rough 
and ready time-limit—we “shall not be 
very strict. In view of the limited 
scope for discussion now, I think a limit 
of about 15 to 20 minutes may be put 
if the House is agreeable. Leaders ci 
parties might have more time— it may 
be left to them as to what time they 
ask for. That is how I would suggest 
it. The result will be that, if such a 
thing is agreed to a larger number of 
Members will get an opportunity to 
speak—if it is not agreed to. in <?pite 
of the days we are allotting, a smaller 
number will get the chance.

Dr. Lanka Sundaram: The only con­
sideration is that if it is left to the 
parties to allot time among them­
selves.......

Mr Speaker: The parties may make 
their own arrangements and let me 
knovV. I shall be prepared to be guided 
by what the House desires in this mat­
ter.

Shri Dabhi (Kaira North): How long
is ^his ?e?sion going to last?

Mr. Speaker: That will depend upon 
the hon. Members— the shorter and the 
more relevant the speeches, the earlier
the end of the Session.

Dr. S. P. Mookerjee: Shall we have 
to wait until the Preventive Detention 
Bill comes back from the other House?

Mr, Speaker: I think the House will 
have to. and taking that into considera­
tion the other business such as Kash­
mir and the other hvo Bills wh'ch have 
been put in from the 7th o :v;ards. the 
House may not be wasting its time. 
We shall see hov/ things go. In any 
case this House cannot disperse before 
that Bill is disposed of in the other 
House.

Shri Veeraswamy (Mayuram—Reser­
ved—Sch. Castes): Is it not necessary 
that the last date of the Session 
fixed so that the Members may make 
their arrangements for departure?

Mr. Spcttker: It is not competent for 
us to do so because we cannot «et b

time-limit for the passage of this Bill 
in the Upper House. They are entitled 
to have their own time and they may 
have any time— we do not kiiow what 
it is.

The Prime Minister and Leader of 
the House( Shri Jawaharlal Nehru):
May I know whether there will be any 
questions for tomorrow?

Mr. Speaker: No, there will be no 
question hour for tomorrow. In fact, 
hon. Members might have noticed that 
when I extended the Session by throe 
days in the first instance, it was not 
possible to allot any time for questions. 
That extension is being extended again, 
so there is no time now to give any 
notice for questions.

Shri Jawaharlal Nehru; I think. Sir. 
oa Saturday next we are also sitting 
in the afternoon?

Mr. Speaker: Tomorrow there will be 
an afternoon sitting, the day after to­
morrow and on all the days that we 
are sitting now.

Shri Damodara Menon (Kozhi­
kode): You said there will be no ques­
tion hoi’ ". What nbout Shorl; N-tioe 
Questions, Sir?

Mr. Speaker: If there are any urgent 
Short Notice Questions they will cer­
tainly ccm.e in, but not the normal 
questions which are coming up and 
taking up one hour every day. Now 
the result of this will be that the House 
will be getting about five hours more. 
That means practically one day and in 
terms of the normal leii^th of sittings 
up to now, that is in terms of hours, 
the Preventive Detention Bill will be 
coming up for 8i days.

Now let us nroceed to the other busi­
ness.

SALARIES AND ALLOWANCES OF 
MINISTERS BILL

Xh2 M?nis*'’r Pom*' 4fFriirs and 
States (Dr. Katju): I beg to move*:

the Bill to orovide for 
s?.!aries and allc'vances: nf

Ministers, be taken into considera­
tion.”
As there is a lot of misunderstanding 

ojx this question of salaries of Minis­
ters in this House, as I notice from 
newspaper comments in the country, 
you will permit me to make for a very 
few minutes some general observations. 
I think that the basic principle in deter­
mining these salaries should be that it 
should be a salary on which a Minister

♦Moved with the previous recom­
mendation of the President.
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[Dr. Katju]
should be able to live and discharge 
his duties in such a manner as the 
House may appiove of. I do not think 
it IS desirable, nor is it in the public 
interest that in assessing salaries we 
should expect that any Minister must 
of necessity feel it imperative to sup­
plement his mode of living by drawing 
upon his private resources. That is 
î pt the object. We want that Ministers 
should be drawn from all classes of 
society, from among those who have 
got private means and those who have 
none. If we make it either a general 
rule or there is a sort of a mental re­
servation that Ministers, simply be­
cause they want to be Ministers, should 
feei it obligatory to draw uDon their 
private resources in order just to carry 
on. then I submit we would be making 
a great mistake. I have known in the 
past many cases— at least one case I 
have known in which a gentleman who 
was held in great respect, a Taluqdar 
of Oudh, who was Home Member for 
five years who did not draw a single 
rupee as salary—this was in the 
British days—simply because from his 
zamindari he had an income of Rs. 22 
lakhs a year and he had therefore no 
necessity.
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I am making these remarks because 
in the amendments which have been 
tabled various figures have been men­
tioned. Now, after very great con­
sideration the Government came to the 
conclus'o'' that almost the minimum 
salary thr' should be allowed to a 
Minister, so that he might live in the 
?tar.dard of livijig which you expect of 
him, is Rs. 2250. Before I go further 
I should like to inform every Member 
of the House what exactl.y that means. 
In the Bill there is a provision that 
the M'nister should also have a fully 
furnished House free of rent. Now, 
this amenity does not preclude him, 
so far as the income-tax depsrtment is 
concerned, from paying income-tax 
upon this amenit.y provided for him. 
I b"ve got the figures checked and in 
calculating the income-tax, the cash 
salary and 12A per cent, of the fixed 
salary in of rent for the fully fur­
nished residence taken into considera­
tion to+ai cum comcs to about Rs.
30,000 a year and...........

Shri Syamnandan Sahaya (Muzaffar- 
pur Central): Rs. 30J)00 for all Minis­
ters or for one Minister?

Dr. Katju; I really do not want to 
sav anything in reoly to this. I wish 
thero may be a Bill saying that no 
Minister shall be paid any salary at all,

and then that observation would be 
justified.

Now, Sir, the net income-tax payable 
by every Minister on the proposed 
salary of Rs. 2,250 plus the fully fur­
nished residence would be Rs. 481 
per mensem and the net salary that he 
would get would be Rs. 1,700 and odd 
per mensem. I worked the figures out 
so that they might appeal to hon. Mem­
bers more strongly. On a daily basis, 
it is exactly Rs. 59 per day. I under­
stand that the daily allowance here is 
Rs. 40. I am not getting any allow­
ance as a Member of Parliament. So I 
found that out. Now, for purposes of 
comparison, I must say that an hon. 
Member of Parliament gets Rs. 40 a day 
and the much envied Ministers get Rs. 
59 a day. So far as the Deputy Minis­
ters are concerned, they do not get any 
fully furnished residence.

Shri Dhulekar (Jhansi Distt.—South): 
Are you referring to the present Rs. 40 
allowance or to the future one?

Mr. Speaker: Let the hon. Minister 
proceed uninterrupted.

Dr. Katju: I want the House to have 
full time for the Preventive Detention 
Bill. So, what is the good of inter­
rupting me?

Now, Sir, so far as Deputy Ministers 
are concerned, their salary is Rs. 1.750 
per month. They do not get any fully 
furnished residence. .

Shri Syamnandan Sahaya: No, no.
Under the Bill they will be entitled to 
it.

Mr. Speaker: I think it is better to let 
the Minister proceed in his own way. 
Let us hear from him patiently all the 
facts he has to give before anyone in­
terrupts him.

Shri Syamnandan Sahaya: Even if 
his statement is against the Bfll?

Mr. Speaker: Still, a patient hearing 
is his due. He may move some amend­
ments later. Just now, he is only mov­
ing the motion for consideration.

Dr. Katju: According to my calcula­
tion, the poor Deputy Ministers get 
about Rs. 45 a day and their job extends 
for ten or eight hours a day extra. 
This is the salary and I ask the House 
to consider whether it is excessive. I 
am sure the House would agree that 
Rs. 59 a day is not an excessive sum. 
Ministers come from all parts of 
India—south, north, east and west. I 
suDpose many of them have to main­
tain a double residence—a double 
home.......
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Dr. S. P. Mookerjec (Calcutta South— 
East): A  double home in Delhi?

Mr. Speaker: He caii proceed with his 
arcuments without minding the inter- 
ri^tion.

Dr. Katju: Reaiiy it is sometimes 
very difficult to follow the working of 
the minds on the other side. 1 request 
the House to consider me as an emblem 
ot purity and austerity. When I used 
the woras “double home” , I said so deli­
berately. They have their families and 
children, some here and some living 
in their own places. Supposing there 
is a Minister from Tamil Nad, of course 
he will leave his children there in order 
that ihey may be educated in their 
mother tongue. Similarly, a Bengali 
Minister. He would not like to have 
his children educated here, because 
there is no pure Bengali of the Raoin- 
dranath style. It is in such cases that 
I said that they have to maintain a 
double establishment and then the cost 
of education is fairly high. I do not 
consider that every Minister should be 
about seventy-five years old or he 
should be as young as I am. We want 
middle-aged people who have responsi­
bilities, daughters to marry, sons to 
educate, sons to settle in life and so 
on— all upon this salary. I should em­
phasise that DDint. Look at the cost of 
living. You the hon. Members of this 
House do not probably know this, be­
cause you are living—most of you—in 
Constitution House or Western Court, 
where everything is provided for you. 
But Ministers have to engage sweepers, 
cooks, bearers etc. and eaclj item costs 
Us. 80 or 90 a month. I say it is as­
tonishing. Short of providing that any­
one in India who has an ambition to 
become a Minister must render his ser­
vices on a voluntary basis; this is the 
minimum that you can provide. Let us 
b3 quite clear about it.

And then I have not touched upon 
one other matter. I make no complaint 
about it, but in every province or State, 
whether it be Part A, Part B or Part
C. Vv'here such Bi]]f? have been passed, 
they have been enacted as a matter of 
necessity that a motor car should be 
provided to every Minister at State 
expcMsp and that it should be main­
tained at Slate expense. When I came 
to Delhi I thouprht that a motor car 
would be available as a matter of 
course. My astonishment was simply 
great, you know, when I was told tha  ̂
no motor car was provided. Having 
been fifteen years out of my profession,
I naturally made enquiries as to which 
was the smallest car going in the mar­
ket and I was told it was a four-seater 
and would cost Rs. 10,000. The main­
tenance of a car these days means Rs.

100 to Rs. 120 for the driver and Rs. 20C 
lor actual running expenses. In the 
capital, i.e. New uelha and Old Delhi 
combined, you cannot possibly do any 
job wiinout a car. Members here are 
very fortunate. They live all around 
Parliament House and they can walk 
half a mile or a miie to reach it, bu‘ 
the poor Ministers have to go about 
here, there and everywhere and if they 
engage tongas that wjuld consume 
five hours a day and if they keep motor 
cars that would consume Ks. 300 a 
month from this small salary. When 
some hon. Members have been kind 
u-iough to give notice of an amendment 
tnat a Minister should be paid Rs. 1,000 
a month, I really do not know on what 
ihey would like the Ministers to livC: 
They live on air. 1 know some of them 
do. It is a constant surprise to me to 
find that they are always flying by air 
and go from here to Berlin, Moscow 
or Peking. I receive applfcations for 
passport almost every day. It is a con­
stant wonder to me on what they live. 
They represent the poor masses— the 
poor classes, the down-trodden labour­
ers—and they live on air, they fly in 
the air. Where they get the funds from 
1 do not know. There is no such fund 
available for Ministers here. Then 
comes in this thing of envy, namely, 
a house free of rent. People say, “Look 
at these Ministers. They are living in 
free furnished houses.”  Well, I am 
coming here after four years residence 
in one of the biggest homes in India. 
My friends know it. I do not want to 
call it a home— it is a house. So far 
as I am concerned, I live just in two 
rooms and if you give me a house here. 
I promise that I shall live in one room. 
If you do not give me a house here, 
probably I may go to a village and live 
in a hut to your inconvenience, because 
if I go ten miles away and live in Okhla, 
Ghaziabad or Mehrauli I shall be de­
prived of the pleasure of meeting hon. 
Members several times a day. There­
fore, this house which is provided for 
Ministers is not done only for their con­
venience. I am not joking, I live just 
in one room. I need a house because 
Members of Parliament do me the 
honour of coming and seeing me. Visi­
tors from all parts of India come. 
Where am I to receive them? I can­
not receive them under a p'wal tree. 
All sorts of people come and see me 
I would like them to come in and sit 
and have a cup of tec with me in n\? 
house. '

So. a freely fur^iished residence i» 
not so much for the benefit of Ministers 
as it is for your Ijenefit, so that you 
may sit in comfort there, not 1. You 
cannot sit in my beJ room. You would 
not like to sit in a loimge. In that
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case I can iiv'e in a hostel, or the Con­
stitution fiouse. v̂ au you carry on pri­
vate conversations in the Constitution
House?

Lastly, to my surprise, I find that hon 
Members have taken the strongest ob­
jection to the medical treatment at the 
Weilingaon Hospital. 1 do not know 
what exactly they want. Do they want 
that they should not be treated in the 
Wellingdon Hospital? The Wellingdon 
Hospitai is maintained for all Govern­
ment servants. My hon. colleague to 
my left has started a scheme to which 
we are lequired to contribute. Let us 
i:ot, thcretcre, treat this matter with 
hilarity; it is something serious. Look 
at the figures; look at ths liabilities; 
look at the income-tax payment; look 
at the net income; look at the amount 
which a Minister must spend. I am 
not talking of hospitality. Really there 
is no provision for it. When I was in 
Calcuttj.. it I invited anyone to a cup 
of tea it cost me Rs. 3 or somewhere 
near that. If you give them rasgullas 
and all that, it will be more. Every 
rasgulla cosis in Calcutta four annas 
and mv hon. friends eat a lot. My ex­
perience of Calcutta is so recent and 
my affection for the people of that pro­
vince is so ereat that I love them alL 
But in DeThl what is the salary? Rs.
1.769 nc — a dscy. on which you 
expect a Minister to purchase and 
maintain a motor car—please remember 
this. For that he may have to take a 
loan, if the Finance Minister agrees to 
Rive him surh an advance. Supposing 
he is a Minister only for two years, 
then a second-hand motor car, with its 
valu^ df^Dreciated from Rs. 10,000 to 
Rs. 5,000 is left in his hands.

' Then he has to educate his sons, 
m a rry  his daughters. Education of a 
vTirl :\s D Drettv expensive proposition 
fT-r.<;p dfivs, What do YOU want us to
do?

T will not +ake any more time of the
TToi’ ê. I move.

DrPUTY-S-"A-^ER in the Chair^ 
Mr. Peputy-Speaker: Motion moved:

“ That the Bill to provide for the 
salaries and allowances of Minis­
ters be taken into consideration.

There ar  ̂ two amendments tabled to 
tlTis. Mr. Vclayudhan.

Shri Velayudhan (Quilon cum Maveli-
Vl'rara—Reserved—Scheduled Castes); 
S r̂. I want to move...

Mr. Deputy-Speak^'r: Are the names 
r^ady?

Yelayudhan: I shall give them 
after my speech.

Mr. Deputy-Speaker: The names must 
be mentioned in the motion and the 
names can be decided only after con­
sultation with tne Members, as to whe­
ther they are willing to serve on the 
Uo.Timitlee. I am atraid 1 will have to 
go to the next motion.

. Shri Velayudhan: I am giving the
i.ames.

Mr. Deputy-Speaker: What are they?
Shri Velayudhan: One is yourself.
Mr. Deputy-Speaksr: Order, order. It 

is not such an easy matter as that. I 
cannot be asked on the floor of che 
IJcuse to serve on a committee, as if 
the hon. Member is making a grant of 
it to me. He must go to hon. Members 
and take their consent. It is very im­
proper to suggest my name as if it is 
a grant of land or chunk of property 
tiven to me.

Shri Velayudhan: I would like
say one thing..........

Mr. Deputy-Speaker: I will not allow 
the hon. Member to proceed.

The names have to be mentioned in 
the motion itself; I 9m yet to receive 
the names.

I will now proceed to the next motion. 
Mr. Vallatharas. Has he got the names 
of hon. Members to serve on the 
Committee?

Shri VaUatharas (Pudukkottai): 1 
have 'not approached anybody. 3 o far 
that has not bsen the practice. There 
have been occasions when the whips 
of the parties were allowed time to 
ascertain the names. Here all of a 
sudden this matter is sprung upon us.

I do submit to the ruling of the Chair, 
but what is the use of putting us in a 
difficuU Dosition for which there is no 
justification at all.

Mr. Deputy-Speaker: The point is
this. In a non-contentious matter, 
where a Bill is referred-to a Select 
Committee, the Chair may be a little 
indulgent. Here, when it is a matter 
of whether the Bill should at all be 
referred to a Select Committee, an hon. 
Mem.ber whose name the Member may 
suggest may not agree to be on the com­
mittee. We had a similar experience 
in the case of the Preventive Detention 
BilV I wonM not like that story to be 
repeated. Each case has to be judged 
on its merits, and a deviation may be
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made in exceptional cases, but general­
ly the rules must be followed. So far 
a§ this case is concerned the names 
of Members willing to serve on the 
Select Committee must have been sub­
mitted to the Chair. As in neither of 
these cases it has been done, I cannot 
■wait until the names of Members are 
gathered and their consent obtained. I 
arm not going to adjourn this Bill. The 
House will procsed with the considera­
tion of the Bill.

Shri Velayudhan: I have got the
names ready.

Mr. Deputy-Speaker: What are they?
Shri Velayudhan: Shri More, Shri

Sarangdhar Das, Shri D^modara Menon 
and Shri A. K. Gopalan.

Mr. Deputy-Speaker: The House has 
been indulgent to the hon. Member. 
He is not able to get even 4 or 5 names 
together.

Shri Velayudhan: I have got the
names. I have read out the names.

Mr. Deputy-Speaker: Only 4 names. 
What is the quorum?

Shri Velayudhan: The quorum is 
one.

Mr. Deputy-Speaker: What is the 
date by which the report of the Select 
Committee has to be made? (Inter­
ruption) Order, order. Thrare is no 
'-noanm g in on like this. I Will
not allow inese motions. Both these 
motions are ruled out. The discussion 
on the consideration of the Bill 'w ill 
go on.

Shri Sarangadhar Das (Dhenkanal 
— West Cuttack): On a point of infor­
mation....... '

Mr. Deputy-Speaker: Order, order. 
The point of information may be re­
legated to a later time. There is no 
point of order.

Shri R. K. Chaudhury (Gauhati): 
Left to myself, I would have opposed the 
provisions of this Bill not on the ground 
that the salary is too high, but on the 
ground that the salary is too low. I 
have experience of the cost of living 
in Delhi. I can very confidently say 
that the salary which is provided for 
in thfs Bill is far too inadequate. It is 
quite possible that hon. Ministers have 
xheir own other sources of income. It 
may be landed property or something 
else. Otherwise they would not be pre­
pared to be on the salary which is pro^ 
posed in this Bill. I should submit 
that at the end of the term of these 
Ministers, they will have to leave Delhi 
with a heavy debt. I submit that it 
is simply Impossible for a Minister to

live on the inadequate salary which has 
been provided in this Bill. The Minis­
ters have various sorts of obligations.

• They have to entertain guests and they 
have to entertain their fellow workers. 
Whenever fellow workers come from 
the moifussil, they naturally expect 
that the Minister would be able to pro­
vide them with shelter and ^ food. I 
know of my own Deputy Minister from 
Assam who is on a very poof salary. 
He has been living on this poor salary 
for the last 2 years. What has been 
the result? He had to give up his lucra^ 
tive work and he has been living on 
this poor scale, but at the same time 
he has to entertain a large number of 
guests from time to time from Assam. 
People come to him from Assam which 
is a distant place; they cannot afford 
to live anywhere else. Naturally 
they go to the Ministers or to the 
Members of Parliament. I ask: how 
can a Minister provide for these people 
who come to stay with him? He will 
have to make a declaration that hence­
forward no one should expect any hos­
pitality from him.

10 A.M.
We as Members of Parliament are 

getting Rs. 40 a day but a Minister will 
be getting even a lesser emolument 
than that. Even the Members do not 

-'find it possible to live within the al­
lowance they get. They have to live 
away from their relations and friends 
and they manage it somehow. The 
city of Delhi is very expensive. It is 
like New York. Even London is much 
cheaper than Delhi. A hotel meal in 
London costs only Rs. 1-4-0. I would, 
therefore, appeal to hon. Members not 
to oppose the provisions of this Bill. T 
feel that it looks very unfriendly. If I 
was not subject to party discipline, I 
would have opoosed this Bill on the 
ground of the inadequacy of the salary. 
Now I cannot do so because the Minis- 
lers might have discussed this matter 
amongst themselves and they must 
have come to the ?onclusion that thev 
ought to make some sort of sacrifice. I 
hnve gone and seen the hon. Prime Mi­
nister at 12 o’clock at night at- his resi­
dence. He is working at his desk from 
morning till late at night. Is it fair for 
the Members of this House to reduce 
the salaries of Ministers? I would ap­
peal with all the emphasis at my com­
mand and ask hon. Members not to op­
pose this Bill. If Ministers accept the 
existing salaries, they may do so be­
cause thev m?.y have thedr own re­
sources but .vou mu^. hav-e a reason­
able standard for a minister’s salary.
I shall hav? that reasonable standard 
according to my exnerience. I appeal 
to my hon. friend. Dr. ’'' '̂^okerjee not 
to oppose it. He knows the cost of liv­
ing in Delhi. He may have other
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sources of income. lie  may have d r ^ n  
upon his brothers. He very well knows 
the number of guests he had been feed­
ing. The poor relations of a Minister 
think mat one of their kith and kin 
had become a Minister. They come to 
see Delhi. I have seen in his house 
dozens of people living for an inter­
minably long lime. He now comes for­
ward and pleads for a lesser salary for 
the JVIinisters. Unless there are other 
sources of income a Minister would be­
come a heavy debtor and within six 
months after the termination of his 
office a suit will be instituted in the 
court against him and if he does not 
appoar, an ex parte decree will be 
passed against him.

The hon. Prime Minister said at one 
time that he had to bring some money 
from his home. He may have some 
other resource, but we must not judge 
every other Minister according to this. 
He must be judged by the standard of 
the poor Assam Minister. I submit 
that the salary of Rs, 2,250 which the 
Deputy Minister from Assam is getting 
is not sufficient for him. I appeal both 
to opposition Members as well as the 
Ministers to fix a reasonable standard 
for all Ministers so that they may not 
borrow money from others. By doing 
so, they place themselves under an obli­
gation; it may be an obligation to a 
friend or it may be otherwise, but it 
is an obligation all the same. It may 
be that he may discharge that obliga­
tion by giving a Government favour. 
I think that sometimes he may be temp­
ted to do so because we are giving him 
such an inadequate salary. When the 
Ministers have themselves agreed to 
reduce their salaries, let us not quarrel 
over this point. Let them be quite 
content with their salary but I feel 
that we must give them a reasonable 
status. Supposing the hon. Home 
Minister decides to go back to Calcutta 
and start practising, his successor will 
not be able to manage on the salary 
that he is getting now. Therefore I 
submit that the scale of salaries should 
not be decided according to the position 
of the present Ministers; it must be 
decided ar‘cnrdi/}g to the requirements 
of +he Mlni'^ters. and with reference 
to the hospitfiJily that the Ministers 
have necessarily to extend. Otherwise, 
they will bn considered rude and mean 
in their const!tuencie5;. A reasonable 
scale has to be fixed. I submit that the 
scale now fixed along with the other 
amenities which seem to have been pro­
vided is quite reasonable. I most em­
phatically Drotest against the lowering 
of tbP c-ale of salary for the D eniitv  
Ministers. The salaries must be uni­
form and if possible an amendment

should be made making the salary of 
the Deputy Ministers equal to the 
salary of the Ministers.

An Hon. Member: What about Mem­
bers?

Shri R. K. Chaudhury: I am sorry 
the question of allowances for Mem­
bers has been brought into this Bill 
by the hon. Home Minister. The hon. 
Home Minister has to remember that 
a Member has to pay a monthly rent 
for the telephone; I have to pay it; it 
may be in arrears; it will be adjusted 
some time. I or furniture, he has to pay 
Rs. 27 or 34.

Some Hon. Members: Forty rupees; 
fifty rupees.

Shri R. K. Chaudhury: He has also to 
pay for the flower beds which are in 
some public place. He has got to pay 
for other services. I do not know 
what those other services are; perhaps 
they are of a confidential nature.

Mr. Deputy-Speaker: Order, order;
the hon. Member thinks evidently that 
this is a Members’ Allowance Bill. He 
need not go into the details with regard 
to Members’ allowances.

Shri A. C. Guha (Santipur): It was 
raised by the hon. Home Minister and 
the question has to be answered.

Mr. Deputy-Speaker: A comparison 
was made with the total amount. Let 
him take rupees 45 or 50 and compare.

Shri Syamnandan Sahaya: He feels 
prevention is better than cure.

Shri R. K. Chaudhury: I am only an­
swering that question. We will stay 
here for six months. Some of us have 
got to keep the houses for the whole 
year round. Otherwise, for some 
reason> the house may be taken away. 
We have to pay the water tax, and 
other taxes. Our earning is stopped. 
If a Member is a lawyer, he cannot 
take up any cate. So, there is no 
comparison with the Members’ Allow­
ances and if any comparison lies, it 
should lie in favour of the Members. 
I shall speak about it Mter or>.

I would appeal to the hon. Members 
in the Opposition not to press their 
amendment for a further reduction of 
the salaries. I only submit that in 
pressing the amendments, they will 
show no respect for the dignity of the 
House and the dignity of the Ministers. 
After all. the digmly of the Ministers 
is the dignity of the people of this coun­
try. The people ol (lie country should 
place the Ministers in a proper position
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so that they may not worry about any­
thing else except the work of the oflRce 
and service to the country. The Op­
position must remember that they will 
feel sorry for what they are doing now 
for the reduction of the salary of the 
Ministers. If any Member of the Op­
position were to come into power, if he 
holds any power, he will find that he 
cannot carry on with the salary that 
he now wants to fix for the Ministers 
and then he will have to bring forward 
a Bill for the increase of salary, which 
would look very salfish on their part. 
Therefore 1 again and again repeat,— 
I hope the House will excuse me and 
I appeal to aU sections of the House—  
my appeal to the Opposition not to 
create an unseemly sight by insisting 
on their amendment.

Shri A. K. Gopalan (Cannanore); I 
am sorry that the object with which 
these amendments have been moved, 
the principles underlying them, have 
not been understood ^nd the Home 
Minister in his usual way, even before 
saying the principles underlying the 
Salary Bill, looked at this side and said 
they are living on air, they are going 
by aeroplanes, and actually he showed 
his first anger. What I have to appeal 
to the Ministers is that that is not the 
case. We do not live on air; we do not 
want you ,to live on air also. What 
we say as far as the salary of the Minis­
ters is concerned is this. We will 
never object to a salary of even 3,000 
or 4,000 or 5,000. There are certain 
principles on which we have based 
these amendments and I want the hon. 
Ministers and other Members to 
understand them.

It is not the case of our saying that 
everybody should have a salary of only 
rupees 50. or 100. What we say is, all 
people in this country including the 
hon. Ministers should live happily and 
the standard of living of the people must 
be improved. But, considering the posi­
tion in the country today, unfortunate­
ly, we have not been able to raise the 
standard of living of the people. As 
We see in the country today.—that is at 
lerst what I have witnessed—the gene­
ral psychology of the man is, when 
he starves, he looks at other people who 
are hapny and he always envies them. 
In the country today, because the Gov­
ernment had not been able to solve the 
problems of the oeople, they look at 
the Ministers and other officers and 
sav. look at these people, how they are 
living, why should they have so much 
money when we are all starving. Not 
onlv the ordinary people. but even 
small salaried officers who are getting 
Rs. 45. 50. 100 or 200, the NGOs look 
&t the Ministers and feel dissatisfied.

They say, when we are getting, onlv 
Rs. 100 or 200 or 500, the Ministers are 
getting more than what is necessary. 
They compare the salaries and say, why 
the Ministers cannot have only double 
of what we get. The Ministers also get 
free medical facilities. Every one must 
get free medical facilities. We have 
not given aTiy amendment saying that 

Ministers should not 
J  treatment. My opinion is

that they must be given. My opinion 
IS also that all those small salaried 
p|0ple, peons, clerks, officers and all 
T facilities.

against free medical 
facilities for the Ministers. We have'

families
tn "'ant them
to ^  '^“ t free treatment
n n ^ h - if the principle
t i  free treatment is given
to the famUies of the Ministers should 
be extended to others. There are those 

have to s ^ n l  
?  J®®st^0 .or 60 or 70 rupees to ga

R ^  drawingRs. 200 or 300 who do not even get ad­
mission to the hospitals. What will 
be the condition of these peonle? How 
will they feel? We have to' take into
our‘’ count;?’ .. ‘ ’’ “ *’

a ST;  ̂ intervene for
My learned friend, the hon. 

Meinber may be informed that everjr 
single Government servant, whether he 
be a clerk or a chaprasi or an officer 

medical attendance in the

a ' I k 'S f ° l S o o S ‘ ' ‘ -

Pelhi; I a m "u ito g  of The°whoie*of 
India; I say generally. I do not say 
about what is done here. I have seen 
a number of hospitals in many places 
where officers have gone and have had 
to pay for special class. Thev have 
had to pay Rs. 2 a day. I am not talk­
ing of Delhi and the Wiliinsrion Wospi-

- They are allowed medical
facilities everywhere in every Govern­
ment hospital.

Some Hon. Members; No, no.

Shri A. K. Gopalan; I have been in 
a Government hospital for five days in 
a special ward. They have to give Rs 2 
per day, whether one is a Government 
servant or not. But for a Government 
oflicer, there is another ward. There 
also he has to pay some money. No 
Government officer would be treated 
without paying anything. If all the 
Government officers and their families
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^et free medical treatment, it will be 
^ood. I do not know whether it is done, 
Dui the Minister says that all over 

India Go.vernment otficers get sucn 
treatment. I do not know who are in­
cluded in the category of ofiBcers. 
Does it include even the poor clerks 
ana others and their families? Are 
tney given tree medical treatment? My 
knowledge is they are not. If they are 
given, it is a good thing.

The Home Minister proudly says 
thai ne ueiongs lo me Congrebs Pariy. 
In 1932 the Congress passed a resolu­
tion at Karachi that the maximum 
salary of a Minister should be Rs. 500. 
They say it may be Rs. 500 or Rs. 1,000, 
but I want to ask what is the principle 
on which the Congress passed the reso­
lution that the maximum must be Rs. 
500. The principle is that certainly 
when the Congress came to power, they 
should still be prepared for soipe sacri­
fice, and make the people understand 
that they are doing work not for the 
salary, for the sake of mere money, but 
for tne sake of the country, for the 
sake of the people. If it is for the high 
work that is done by our hon. Home 

’ Minister, then I say not even this Rs. 
2,200 is enough for the cleverness and 
intelligence he has to use for bringing 
the Preventive Detention Bill and so 
many other Bills. Certainly Rs. 10,000 
must be paid. I only want to ask: are 
you getting the salary for the work 
you are doing? If it is so, then the 
Congress Ministers are like the British- 
i2rs or ::ome offic'crs in Government get­
ting salary for their work. I will with­
draw the amendment if you say: “ I
want to be paid for my work according 
to my intelligence, ability and capacity; 
I am turning out so much work, I must 
be given so much” . What I thought 
was that the Congress Ministers today 
are working for the sake of the people, 
because the Congress has been saying 
that they have been doing so for the 
last so many years, and that their two 
nri’^cinles wero non-yiolence and sacri­
fice. The Congress said so, so that the 
people may understand them and have 
confidence in them. They thought that 
when they came to power they must 
make the people understand'that they 
were not there because they wanted 
higher salaries than the Britishers, but 
because they wanted to help the people. 
The people will not say that the Minis­
ters should not have houses, or that 
they should not have food. There must 
be confidence that the salary that is 
drawn by the Ministers today is very 
low. and the people must say that they 
must take more. Today the position 
is not like that. And the Minister elo- 
q u ^ tly  said: “See what poor salary

we are getting” . He said these people 
are getting Rs. 2,250/- and they have to 
meet so much expenditure, ŵ hat are 
the other items? And if really money 
is paid, how much will they have to 
spenar TaKe item by item. As far as 
Ministers’ houses are concerned, I 
thinK ii they are given om tor rent, 
you will have to pay Rs. 500 to Rs. 
1,0U0. Then there is another allowance. 
Clause (5), Sumptuary allowance 
to Ministers. If no visitors come, then 
the allowance will be for the 
Ministers themselves, and not for 
the visitors. This is Rs. 500/-. Then 
there is Rs. 2,250/- salary, and an- 
oiner Rs. lOOO/- for house, and medi­
cal treatment for the Minister and 
his lamily. There are so many diseases, 
and where they w&!iit treatment, 
it_ will come to another Rs. 500/­
Besides this, there is travellinrr al­
lowance and daily allowance to Minis­
ters. I do not know about the Central 
Ministers, but I know about Madras 
Ministers. Even when they, have the 
Assembly Session, they are travelling, 
and the Minister belonging to my part 
of the country had drawn the biggest 
travelling allowance—Rs. 5,000 within 
three months. It may bo that Central 
Government Ministers do not travel 
much - but considering the travelling 
that has been done for the last one 
month—we know that the Food Minis­
ter had to travel throughout India. He 
went to Beneal. Bhonnl and sn m anv 
other places, li me travelling aiio' 
ance is added, that will also come under 
expense.

The Minister of State for Finance 
(Shri Tyagi): The Ministers do not get 
any travelling allowance at present. 
They get the actual expenditure they 
incur in travelling.

Shri A. K. Gopalan: So they have no 
expenditure for that. That is what I 
say. I do no  ̂ say he is getting anything 
from it, I only say he has no expense 
to incur by travelling. He must pay 
rent for the House. That is' there. 
Then medical expenses and food. I do 
not know whether there is any other 
expense for an ordinary man.

As far as travelling allowance is con­
cerned, it is provided;

“ travelling allowances for him­
self and the members of his family 

. and for the transport of his and his 
family’s effects”

“ travelling and dajly allowances 
in respect of tours undertaken by 
him in the discharge of his official 
duties, whether by sea, land or 
air.”
They get their travelling allowance 

and daily allowance. They are given
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tree  medical treatment. They are 
^iven iree nouses, lurniture and othor 
things. So, this Rs. 2,250 or whatever 
it is is only Icr their pay. So what I 
have to say is that at least if these al­
lowances of the Ministers are rut 
short, the people will feel that the 
Ministers are also making sacrifices 
though they have not been able to raise 
the standard of living of the people 
immediately.

As I said the Karachi resolution was 
passed by the Congress to show to the 
people that the Congress Ministers wfll 
continue to sacrifice, even after coming 
to power. It is not the amount, Rs. 
50 or Rs. 100, but it is the principle 
that is important. I know the Minis­
ters h:,-v'e to keep up their position. As 
far as 1 am concerned before I came 
here as a Member of this House, I was 
only wearing simple dress. It is only 
now that I am wearing this kind of 
dress. That is necessary even on our 
part. When I go to my place, I wear 
only simple dress. 1 had been living 
with'n Rs. 30, without food for days 
jus: as the Congress friends on the 
Giner side had sacrificed. When you 
:crne to power you should keep up that 
spirit. You must see that the spirit is 
;̂uch, and the salary is such that the 

ordinary man feels that the Ministers 
And others are also sacrificing. When 
*we are unable to raise the pay of the 
lower employees, certainly they feel 
•discontented, and a mere cut of Rs. 10 
or Rs. 20 is not enough. They will say 
this is nothing. What we want is a 
drastic cut and the Ministers have to 
tell the people and also the officers and 
others,/we have done this not because 
the salary is sufficient for us, we will 
hardly be able to live within it, but 
we have done this for the sake of the 
country, for the sake of the people. We 
are trying to raise the standard of the 
people, and we know that we will be 
able to do it only in course of time, 
“but before that in order to convince the 
people that their sacrifice is shared, 
the Ministers should cut their salaries. 
In ord'^r to shov/ to the people that al­
though th ey  are Ministers, they are 
also the ordinary people, and thnt they 
liave also come from the people, it is 
necessary that they make a drastic cut 
in the ,salar.y. so that they can get the 
confidence of the people.

In my amendment also, I have not 
said anything against the nrovision of 
■free houses. I also say that free houses 
must be given, free medical treatment 
should be given and so on . But I have 
said something against thfe sum ptuarv  
allowances. If a person goes to a 
friend’s house, ordinarily nobody 
charges anything for entertaining him. 
If tea parties cannot be given, at least

some water parties, or some lime-^uice 
parties may be given, and the Minis­
ters can say ‘We are not getting any 
sumptuary allowance from the Gov­
ernment, so we can only give you lime- 
juice or something like that.’ Even^sup- 
posing a Minister does pot invite "any­
body for any parties, then also the su­
mptuary allowances go to that Minis­
ter. Tnere is no account saying that ‘I 
have invited 10 people or 15 people, I 
have given them so much of coffee or 
tea or other things.’ So, whether any 
parties are given or not, this sumptuary 
allowance goes over to the Minister, 
full Rs. 500, evan though he might have 
actually spent some Rs. 100 or Rs. 50 
only. So the total emoluments for a 
Minister are Rs. 2.250, plus Rs. 500 
sumptuary allowance, plus Rs. 750 or 
Rs. 1,000 towards house and furnitiire, 
plus Rs. 500 worth of medical expenses, 
on an average per month, plus a daily 
allowance cl Rs. 30, which will come 
to about Rs. 1,000 per month,—all this 
will come to about Rs. 5.000. In spite 
of this, they say they have made a 
voluntary cut and reduced the sa lary  
to only Rs. 2,250. What we are sayine; 
is that a further reduction may be made 
in the salary only, not in the rent, not 
in any other thing, but only in the 
salary. So I appeal to the Ministers 
to make a drastic cut in their salaries, 
so that they can set a very good 
example to the officers and other -, 
and also to the people at large, and 
€ay to them, especially the people who 
are starving, the poor policemen c 
other.*: who a.̂ k for more pay: “ Lock 
here, we have ourselves made a sacri­
fice bj’’ reducing our salaries, so you 
can also make a .similar sacrifice for 
one or two years,'w e are trying to 
raiss the standard of living of the 
people. When that is raised, you can 
also have more pay, then we can also 
have more pay.” But till then, the di- 
fferenQe bcilween the income of ihe 
people and that of a Minister should 
not be very much. Considering the 
situation in the country, if the Ministers 
make a reduction in their salary, the 
people will unnsrstard that some real 
changes are being made: otherwise if 
a token cut is made, they v/ill only 
say that so far as the actual expenditure 
is concerned, there is not much reduc­
tion to talk about. I once again appeal 
to the Ministers to make a cut in their 
salaries, in order that they can gain 
the confidence of the people. Difficul­
ties there m.ay be. but they will have to 
face these difficulties, in order that they 
can convince the people th^t they are 
working for the sake of the good of 
the people.

Shri Gadgil (Poona Central): The
hon. House will agree that the evidence



4947 Salanes and Allowances 31 JULY 1952 of Ministers Bill 494a.

[Shri GadgU] 
of an ex-Minister is the most relevant 
in the discussion of to-day. The princi- 
pies on whicn the salary is fixed are 
generally in relation to the office, the 
character of work discharged and the 
average needs of the incumbent. Ob­
viously this is . a political office and we 
cannot take into consideration those fac­
tors which are very relevant when we 
lay down the pay structure of omcers 
who are in permanent service of the 
country. The character of this office 
is two-fold. First, the Minister has to 
work as an administrator. The other 
aspect of his office is that he is a politi­
cal leader to some extent and has to 
keep contact with the political workers 
and the political spheres in the country. 
The. average needs of such a person 
are slightly different from a person 
who is in the permanent service of the 
republic. These needs undoubtedly in­
clude an element of subscription to 
party funds and to various other ancil­
lary activities which the parties carry 
out, plus the expenses of the election, 
past and the futuie to come. I do not 
want to suggest that all these elements 
should be fully taken into consideration, 
but when we are considering the salary 
of a Minister, all that I humbly urge 
is that these considerations are not 
irrelevant.

Having made this prtiace, I shall just 
describe briefly my own experience 
from the 15th August 1947 to the morn­
ing of 13th May 1952, when I was to 
my own satisfaction relieved from the 
captivity of this office. On the 15th 
August 1947, when I was asked by the 
Deputy Prime Minister Sardar Val- 
labhbhai Patel to go and occupy No. 
26, Ferozshah Road, New Delhi, I was 
simply struck dumb and I requested 
him to give me a smaller house, al­
though I did not realise what it finan­
cially meant to me to keep a house with 
28 rooms and 134 light points. Sardar 
Patel in his characteristic way said; 
“Look here, my boy, you have lived
enough in jail But
it proved not a Mahal but more than 
a jail. Sir. On the 15th August 1947, 
I also visited our elder statesman Mr. 
Gopalaswami Ayyangar for his blessing. 
With his long and varied experience, 
he quietly asked me, “Look here, Gadgil. 
have yon r.ny margin with you apart 
from  this ofTice?” I told him that there 
was nothing else to fall back upon. 
Then he said, “ Even this Rs. 5,500 will 
not be sufficient for you.” I simply 
laughed at it, but I realized in the 
course of a year or two that there was 
great truth in what Mr. Gopalaswami 
Ayyangar told me. This luxury of Rs.
5,500 salary was a three months’ won­

der. By the end of December, the 
salary Bill was passed, and from the- 
1st January 1948, the salary was re­
duced to Rs. 3,000 and an extra allow­
ance of Rs. 500 for a Cabinet Minister. 
Although the salary for the previous, 
months was Rs. 5.500 on paper—I was 
one of those fortunate who had not any 
other income, and who had done noth­
ing by way of business, nor had I piled 
up any amount worth the name in my 
profession, and so I had actually no 
other income which could be taxed on 
the scale applied to the higher income 
slabs— I actually got Rs. 3,100 or there­
abouts, for the four months, September, 
October, November and December. But 
when the salary Bill was passed, and 
it came into operation on the 1st Janu­
ary 1948, the salary was reduced to 
Rs. 3000 subject to income tax, plus 
Rs. 500 sumptuary allowance. And I 
can assure this House that most of us 
religiously spent this Rs. 500 on enter­
taining Members of Parliament, friends- 
and other guests, and so. far as I am 
concerned, you have only simply to 
refer to Mr. Shashi Ram, the caterer, 
and you will find that this is amply 
borne out. Leaving aside this Rs. 50Q 
allowance, after deducting income-tax, 
I actually got about Rs. 2.100 or so. 
T^en in October 1949, the Cabinet de­
cided to have a voluntary cut and the 
salary came down to Rs.2.500. when I 
actually got Rs 1,810 or so. Now the 
salary is sought to be reduced to Rs,
2.250. From August 1947, up to the pre­
sent date, the prices have .been increas­
ing, while the salaries have been de­
creasing. We started with Rs. 5,500. 
and now the hon. Home Minister comes 
with a very modest proposal, in my 
humble opinion, for a salary of Rs.
2.250.

Now, Sir, other amenities. I shall 
deal with them—what the other ameni­
ties were. There was a clause for a 
free furnished house after the first of 
January 1948 when the new Salaries 
Bill was passed. It was interpreted by 
the permanent services that free fur­
nished housp meant that only Mali’s 
pay would be paid by the Government, 
the rest of it must be borne by the oc.- 
rupant; That meant an expenditure of 
about Rs. 100 per month—on sweeper 
and other items. Then, Sir,—of course 
T was responsible for it—Dower used 
for heating water had to be paid for. 
Only light and fan, whatever power 
was consumed by these, that was paid 
by the Government. Then as regards 
refrigerator, it is a sad tale so far as I am 
concerned, for in the course of 4 years 
and 9 months at the rate of Rs. 40 T 
paid Rs. 2,280. With that sum I w'ould
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have purchased at least two refrigera­
tors. Then as regards air condition­
ing, only one room had been air-condi­
tioned in each Minister’s bungalow and 
-in the first year the charges came to 
Rs. 153 per month for 6 months. I 
was completely frozen and discarded 
the whole thing for the remaining three 
years because I could not afford. Now 
consider Rs. 153 a month—in some 
bungalows the charges come to Rs. 213— 
that was the complaint of my friend, 
Dr. Syama Prasad; I am sorry even in 
office I could not oblige him though I 
^m quite willing to oblige him now. 
Then there is a scale of scheduled fur­
niture and some Ministers, not know­
ing that there was a strict Works 
Minister, asked for more furniture and 
I said: “ No, you must pay for the extra 
furniture or certify to me that it was 
necessary for the proper and efficient 
-discharge of duty” .' They could not 
"honestly do so. Therefore, they had 
to pay and will have to pay for the 
■extra furniture that they may require.

Then reference was made to travel­
ling allowance. There has been con­
siderable misunderstanding. In these 
four years and nine months I did not 
get a copper coin for travelling allow­
ance. The procedure is: if I want to
travel by special train,—I had to do 
it once— I had to requisition and then 
the train was ready; if I had to engage 
a chartered plane......

Shri A. K. Gopalan: I spoke about 
daily allowance.

Shri Gadgil: I will come to it. 
Do not be in a hurry. If I had to go by 
a chartered plane, the same thing ap- 
piiVr- .'f T +0 "o ov n saloon the 
same thing applies and if I had to go 
by a coup— to be assaulted—it was the 
same procedure. Not one copper coin—  
I want to assure my friend, Shri 
Gopalan, and I am sure he has still an 
open mind— in these four years and 
nine -̂p.onths. rot one copper coin I 
got.

Then daily allowance. The rule was 
that you could draw Rs. 30 per day. 
As far as I know, most of us did not 
draw at all and some of us who drew, 
drew it at the rate of Rs. 15 or the 
actual expenditure whichever was great­
er. Probably we do not knoiv the wor­
ries of Minister in office. If he visits 
another nrovince or stays at Govern­
ment House or stays somewhere else, 
you ’vVi’ l be surprised to l:ncv/ that he 
has to r'j’ v—I arn sorrv to say—tins for 
more than what he gets by way of 
daily qllnwance if he chooses to draw. 
Then T know it to my cost, and I ask 
hon. T'te^bers tn believe it, that even 
out of th’r: no Minister has ever made 
even a copper coin. Now with the

proposal of Rs. 2250, after deducting 
the income-tax you will have hardly 
Rs. 1,600 left. Then deducting Rs. 300 
to Rs. 400 on maintenance of car and 
depreciation and so on, you wiU hardly 
have Rs. 1200 to Rs. 1300 left, which 
is as much as a Member of this House 
draws. Then as regards car, I have 
also a sorrowlui LcUc to Lell. i t>ot an 
advance of Rs. 9,000 from the Finance 
Department and I promised to pay 
them in 18 instalments of Rs. 500. I 
thought it was a good bargain; there 
was nothing in the agreement that I 
was to pay interest. Then the car was 
hypothecated to the President of the 
Union, so that I could not sell it and 
make money even if I wanted to do 
that. When I paid the 18 instalments, 
I thought I was out of this bargain, but 
the bill for the subsequent month 
came—Rs. 394 for interest. Such are 
the greedy and Argus-eyed officers of 
Mr. C. D. Deshmukh’s depa’rtme'nt!

Then the question was raised as re­
gards the standard of life of the gen­
eral population remaining where it is. 
But I f  you merely go by the monetary 
increase in their emoluments, what 
they used to get in August 1947 and 
compare it with v/hat they get 
today, if you just move on 
those lines, jou  will find that 
As. 2250 is at least 50 per ceni. 
less than what on this principle they 
would be entitled to have. I should 
say this gesture is really genuine. Now,
I want to ask hon. Mem.bers in all 
fairness to compare what our Minis­
ters here in the Centre get with what 
corresponding persons in authority get 
in other countries. Total up every­
thing. what they get in cash and what 
they get in the way of supply of facili­
ties, and I have no doubt you would 
CO 'le  to the conclusion that what our 
Mmister gets is not more than but 
what is relatively fair. It is true, no 
doubt, that the Government should 
make a gesture. They have already 
m^de a gesture from Rs. 3000 to Rs. 
2?n0. What would be the saving, after 
all? If assum'ng we accept the proposal 
nf my e.«;teem̂ »d friend. Mr. Gooalan. 
what would b^ the saving and how is 
it going to help raise the standard of 
living of thp n^onip. I think his sym- 
nathy is undoubtedlv genuine. I do not 
want to challenffe the hnna -ffdefi of my 
fr ’end. Mr. Gooalan. but I do feel that 
although it is the business of the Oo- 
position to oppose always, occasionally 
reasonableness is not r-rtain^y out of 
place. So he has to consider the dignity 
nf this'office. Ten years hence they 
may come here and some of us— if we 
are alive— may go over to th'* other 
side. I oromise him in those circum­
stances if you bring a Bill of that char-



sumptuary 
allowance.......

So, these are matters for considera­
tion. Tomorrow Opposition may be in 
office. After all is this a big sum?Or, if 
you insist that Ministers should have 
less, then even if they always live 
according to a standard as austere as 
some of us have been living, is it 
suggested that those who have got a litttle more should part with it9 Is 
socialism a private virtue or is it a programme, an ideal which has gc-t to be 
concretized through proper cons­
titutional channels? I should there­fore 
very respectfully ask the Members of the House: What is the good of sug­gesting 
Rs. 1,000? Out of that Rs. 300 will go by 
way of income-tax and another Rs. 400 on 
account of motor car maintenance. Do you want a Minister of Bharat, a country 
with a population of thirty-six crores, 
playing a leading part in world polities, 
do you want a Minister of such a country 
going about with Rs. 300 a month?

Br. Katju: Cn air.

Shri Gadgil: I think it is absurdity ber 
will go to that extent. I therefore 
respectfully urge this for the considera­

tion of those Members who have tabled 

amendments and would sav that they 
would be extremely reasonable in with­

drawing them and showing a spirit which is very appropriate.

shri VeMyucTi'an: As I was listening 
to the speech of the bon. Home Minis­ter 
I wan reminded of the salary of a 
Minister suggested by Gandhiji many 
years ago. That suggestion of Gandhiji 
wa* accepted in Madras at the time but if 
was not accented by some Province:: or by 
some Ministers. It was an idea which was 
set up by Gacdhiji at the time, but I 
would humbly submit thfit times have chang­ed a lot and in my opinion it would 
be very difficult for a Minister or even for 
a Member of Parliament t j live on that 
amount. After my graduation when I was 
working in the Harijan Sevak Sangh, I 
was asked to receive fixed by Gandhiji 
and I have ^"awn a+ that time Rs. 6 par 
month but at the same t'm e I was provided with a set of clothes which I 
used to wash myself. Now when I 
remember those days I think that was 
perhaps the happiest moment I had in my life.

Today times have changed and things 
have become complex and expenses have 
become high. We are now living in a 
different India altogether. I am sorry to 
say. I completely disagree with my friend. 
Mr. Gopalan when he says that a 
Minister .should live on Rs. 1,000 per month.' That is my personal
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[Shri Gadgil] 
acter, I shall at lea'st not oppose (An
Hon. Member : you will not be allowed
to oopose). The character and dignity
01 thi office you should consider. Do
you want your Minister to ro on a 
bullock-cart in Delhi which is known
to D0 a city of distances? And there
are so many engagements, social and 
others, which he cannot escape; it will
be impossible.

Now, as regards sumptuary allow­
ance, Mr. Gopalan said “you should
have water party” (Interruption). I 
W23 not present at .yesterday’s dinner
and from what I read in the morning
papers, his associate Professoi: Muker- 
jee, in fact pleaded that there should
De more and more of such occasions. 
If that, is so, if the purpose of giving
sumptuary allowance......

Shri A. K. Gopalan: They gave it r.o: 
at the expense of Government; they
gave at the expense of those who
wsre there.

Shri Gadgil: We are individuals also. 
Suppose Mr. Gopalan goes to the house
of Dr. Katju—I hope he will call on
him one of these days— and if he mere­
ly "â .ks over rv .- -̂^rs. there will be such 
a fcrmnl a t r / . o j b u t  a cup of roffea
nr- n Ts^cnola or two immediately
bresk th- ice and there is a heart-to- 
he?rt taik. After all..........

Shri A. K. Gopalan: If he gives out
of Government money, I will say, I do
not wnnt; if he is ready to sacrifice his
rnoney......

Shri Gadgil: all it is said that
the v/ay to a man’s heart is through his 
sTomacn. I wouM just adapt it and say
that if yQu w-int to establish a sort of
comradeship between two opposing
parties the best pl.nce is a restaurant
or a club v.*ith the tea table standing
between therr. I assume that we are 
agreei on certain fundamental cate- 
g'-ries—otherwise there is no meaning
in cons^itutjonrii agitation or belief in 

propriety or conduct. We
are agreerl that whatever changes we
want in the life of the community or
for the matter of that in the funda­
mentals of th“ Constitution, those
chang"'^ v/ill be brought , about accord­
ing to the provisions of the Constitution. 
Tha+ i? “"he fundamental category on
which w - are agreed. And if we .are
not  ̂?,r -!e'i, then most .humbly I sug­
gest tv,qt those who do not agree have 
no place in this country. Similarly, 
the republican character of our Con­
stitution is a fundamental category on 
which we are a^eed. There are certain 
fundamental categories on.which agree­

'  ment is necessary before parliamentary 
institutions can function.

So, these are matters for considera' 
tion. Tomorrow Opposition may be in
office. After all is this a ,big sum? 
Or, if you insist that Ministers should
have less, then even if they always
live according to a standard as 
austere as some of us have been Hving, 
is it suggested that those who have
got a litttle more should part with it*̂  
Is socialism a private virtue or is it 
a programme, an ideal which has get 
to be concretized through proper cons­
titutional channels? I should there-, 
fore very rescertfully ask the Members
of the House: What is the good of sug- 
gestifig Rs. 1.000? Out of lha; Rs- 300 
will go by way of income-tax and
another Rs. 400 on account of motor
car maintenance. Do you want a 
Minister of Bharat, a country with a
population of thirty-six crores, playing
a leading part in world politics, do you
want a Minister of such a country going
about with Rs. 300 a month?

Dr. Katju: Cn air.
Shri Gadgil: I think it is absurdity

par excellence and I am sure no Mem­
ber will go to that extent. I therefore
respectfully urge this for the considera­
tion of those Members who have tabled
amendments and would say that they
would be extremely reasonable in with­
drawing them and showing a spirit
which is very appropriate.

Shri Velzviidhan: As I was listening
to the soee: h of the hon. Home Minis­
ter I v/as reminded of the salary of
a Min sl=:- suggested by Gandhiji
many ŷ âr> ago. That suggestion of
Caiidhij: v;a' accepted in Madra.  ̂ at 
the time bv.t it was not accepted by

Pro\ lnc'=:s or b:* some Tvlinisters. 
It Vv̂ tis an idea which war. set up by
Gand'iiii at the time. bii+ I would
hnmb'v submit th.3t times have chang­
ed a Icit and in miy opinion i- Vvould be
very difficult for a Minister or even
for a Member of Parliament t j live on 
that amount. After my graduation
when I was working in the Harijan
Sevak Sangh. I was asked to receive
Es. 6 a m.onth. That was the amount 
fixed by Gandhiji and I havs '^-awn
at that time Rs. 6 per month but at 
the .camr' time I was provided with a 
set of clothes which I used to wash
myself. Now when I remember those
days I think that was perhaps the. 
happiest moment I had in my life.

Today times have changed and things 
have become complex and expenses 
have become high. We are now«living 
in a different India altogether. I am 
sorry to say. I completely disagree with 
my friend. Mr. ’Gopalan when he says
that a Minister should live on Rs. l.OOQ 
per month. That is my personal
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opinion. Today circumstances have 
changed, cost of living has gone very 
high. When we fix a salary it is not 
on uie ba^is of avi iaeal or a theory that 
we do so— we decide it on the basis 
of expediency, convenience and environ­
ment, and on the whole it is common- 
sense tnai decides these things. When 
I read the Bill and now when I heard 
the hon. Home Minister, I thought it 
was a proper and reasonable arrange­
ment that the Treasury Benches have 
made. Even we, Members of Parlia­
ment, are daily getting letters that we 
should send so much to this organisa­
tion and so much to that, so much to 
this relative and so much to that rela­
tive, simply because they think we are 
drawing Rs. 40 per day even though 
they know that Parliament does not 
sit on all the 305 days. There is an­
other big misunderstanding amongst 
the public. They think that we are 
living in rent-free houses and .that we 
are also given free conveyance. That 
is the impression not only among the 
poor people but also among the educa­
ted cin ŝGS. I myself was under the 
impression that the Central Ministers 
would be getting free cars from the 
Government just as the Ministers in 
the S ates do. But one or tVv̂ o months 
ago when I had an occasion to get into 
a car with a Ministar I asked him how 
much it had cost and when he had pur­
chased it, he said it was bought by his 
ov.̂ n money and not purchased by the 
Governmeni and that in the Centre 
every Minister will have to purchase 
his own car. My opmion is that a 
Minister should be given a State car 
an 1 ho should net be made to spend 
fo ’.' it. Why does he come here? He 
comes here not for his own purpose— 
h'̂  wan^s to serve the nation. I speak 

<Tom this s\de without joalousy and 
discontentedness. Toinorrov/ I also 
want to get into the Treasury Bench.
I a;n not ip'alous of Ministers or Mem­
bers of Parliament drawing some 
money T*" is a different question if 
thev in power today. But the 
saJary question should be looked at 
from a diifer^nt angle. Gandhiji lookei 
at it from a ' ’̂^'^rent angle when he 
said it should b? 'R';. .500. He wanted 
to have a society which was much less 
complex, much lesc co.<=tly. and he went 
on the bpsis of non-violence. We all 
accented that principle at the time'but 
w« have failed to carry out it so far. 
Nor do I think w<̂  are going to adopt 
it whether it is Congress that is in 
power or somp othf*r party. About the 
Drinciple behind the salary question,
I sav that today a Member of
Parliament, or for that matter even a 
Minister, is the most hard hit person. 
A«5 far as I am concerned. I mav say 
that last year when I was a Member

of the former House I had not only my 
allowance as Member but as my better 
half was also a Member here, it came 
to Rs. 80 daily and at that time it was 
a big income— it was a double income. 
But when I left Parliament last year 
I had hardly Rs. 2,200 in the bank.
# .

Sardar Hukam Singh (Kapurthala- 
Bhatinda): Your wife must have had a 
separate account.

Shri Velayudhan: No. Actually 1
had no bank account— she had it. it  
is a fact, it can be verified by anybody. 
And Dc’ hi is a very costly place. Before 
I became a Member here I was having, 
a car. I was getting a salary of Rs. 600 
to 700 as Information Officer of the 
Government of India. In fact, what 
I did when I became a Member o f 
Parliament was that I sold the car 
because I found it very difficult to main­
tain a car with such an uncertain in­
come. For example, the Parliament is 
over and it will not be summoned for 
two m.onths. I will always be think­
ing when the \iext session wiil com­
mence because I have no other income.
I am not doing anv business. Nor anv 
I doing any journalistic work. I do not 
belong to a rich family. I belong to 
sn untou!?h'’b^c f am.ilv and I am de­
pending upon myself. Therefore, I 
have no other income. Unfornmately. 
in this country a ver.y miserable and 
dangerous thin.? that is happening is 
that oeople criticise the party which is 
enjoying power, because the critics have 
not enioyed it. That is the main mala­
dy. When a man become.s an M.P. or 
M.L.A.. ppoole Inck on him v.'ith ieal- 
ousy. In Travancore-Cochin, an M.L.A. 
sets only Rs. 120 p.m. bi-t neo->le envy 
him. because, perhaps, he wields much 
influence in politics. But he is poor ' 
nt the same time. In the same way,
T can Quote mv own example and the 
example of many friends on this and 
the other side.

The otheT* day I was going through 
the proceedings of the House of Com­
mons Debates on the Salary Bill. We 
are h'^re to develop a parliamentary 
democracy—T mean people on this side 
Sind on the other. We are here to look 
at thinff^ from, the country’s point of 
view. Therefor^ ,̂ I wish to remind the 
Treasury and Opposition Benches that 
the debate in the House of Commons 
took not more than five minutes on this 
subject.

An Hon. Member: But you have
taken more than five minutes!

Shrf TeTayndhan: When I moved this 
amendment I thought that there would 
not be much discussion. We are res­
ponsible people here. The ’Treasury
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fiench is not a collection of untouch­
ables. Similarly, we on this side are 
not also untouchables. All of us are 
part of the Government, part of the 
I^ation. After all, people do not feel 
jealous about the salary drawn by ^ig 
business magnates. Who feels je a l^ s  
*about a Tata, or a Birla, ctr a John 
Matthai getting Rs. ten thousand per 
month; Nobody. But when a Velayu- 
dhan goes to some place, people start 
raying, “You are drawing Rs. 40 a day. 
^ h y  do you not do something for me?” 
It is a real malady with the people to­
day. My humble opinion is that if it 
is to be cured, we should have a 
different type of approach between the 
Opposition and the Treasury Bench. 

'We have got an opportunity for the next 
iour or five years to develop parlia­
mentary democracy in India through 
this Parliament and become a model to 
other Asiatic countries. If we want 
to do that, if we want to solve the 
problems of the people, then the Trea­
sury and Opposition Benches should 
not fight like enemies. No Minister 
shouM be asked to live on Rs. 40 or 30 
a month. Somebody said, “ Give the
Deputy Minister only Rs. 750 a month.”  
1 do not like that type of approach: 
I  am against it.

Then there is another point regard­
ing the Deputy Ministers and the
Parliamentary Secretaries. Why can
they not he given the same amenities 
as Cabinet Ministers? The Bill does not 
give them those amenities.

Dr. Katju: May I interrupt for a 
minute? I myself overlooked it, but 
you will find that in the definition 
clause the word “ Minister” is so de­
fined as to include Deputy Ministers. 
So, wherever Deputy Ministers are 
■mentioned, they are entitled to the 
^ame facilities.

Shri Syamnandan Sahaya: That
-means Deputy Ministers also will have 
free houses. This is what I was trying 
to point out to you.

Shri Velayudhan: The sumntuary 
allowance of Rs. 500 is not given to 
Deputy Ministers. You may iix  the 
amount at Rs. 250 or something like 
that; but as the other Ministers the 
Deputy Ministers must also get the sum­
ptuary allowance. The Deputy Minis­
ter ic; a responsible person, in  many 

T '•b'rik he ’<5 mnre resDonsible 
than th^ Minister. We have got soma 
first class men on the other side. Take 
Mr. .T?in. He v̂as here wi+h me some 
time ago and he is one of the best 
Mini'i+ers. Then take the case of the 
able Mr. Karmarkar. They are all very 
responsible people. They have ex­

penditures too. Why can you not ex­
tend the same facilities to them? The 
Parliamentary Secretaries are another 
tribe. I do not know why they are 
treated as untouchables. They are not 
even given a room in which to work 
just as a Joint Secretary or Secretary 
would throw some papers to the Super­
intendent, some papers are thrown 
to these Parliamentary Secretaries and 
they work according to the whims and 
fancies of the Ministers. My humble 
opinion is that a Parliamentary Secre­
tary should be given due respect, due 
consideration. In regard to his work 
also, he should be treated on par with 
Deputy Ministers. All concessions ex­
tended to Ministers and Deputy Minis­
ters must be extended to the Parlia­
mentary Secretaries. I completely 
agree with the Home Minister in regard 
to the remarks that he made.

With these few words, I conclude.
11 A.M.

The Prime Minister and Leader of 
the House (Shri Jawaharlal Nehru);
May I for a moment speak not as 
Prime Minister but as a person who a 
little over twenty-one years ago pro­
posed a resolution at the Karachi Se.s- 
sion of tho Indian National Congress, 
in which there was a part which sug­
gested that normally the salaries to 
be paid should not exceed Rs. 500 a 
month. That resolution has often been 
pointed out to me and to many of my 
colleagues in jecent months. I believe 
a great many references were made to 
it during the election campaign. I am 
perfectly prepared to admit that those 
references and criLicisms wcic I'jiima 
facie justified. That resolution said 
that as a rule Rs. 500 should be the 
maximum salary, except in the case 
of experts etc. Well, a great deal has 
happened since tĥ m and even taking 
that resolution which we put into prac­
tice largely when some of our col­
leagues became Ministers in Provincial 
Governments in* the middle thirties. 
They took Rs. 500 as salary, but 4he'' 
took—and it. was inevitable— certai 1 
other privileges like a State car etc. 
and a hou'-e too. That was 113 a sense 
inherent in that Karachi resolution 
too. Actuallv therefore, if you work 
it out. it works out to much more than 
Rs. 500 if you ^ive a car and a hous9 
etc. B’ lt apart from other things, 
the House knows verv n'ell how 

things have changed and 500 rupees of 
tho.se days are not worth so much today 
in regard to both the value of the money 
and its purchasing power due to de­
valuation and the much higher taxes 
than one hafs to pay. If any ki’nd of 
rou»h and ready calculation is made, it 
will be found that there is very little
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diiference between Rs. 500 then plus 
the privileges attached to them and 
what we suggest should be paid to 
Ministers now. It is difficult to be ac­
curate about these calculations but I 
do submit that there is no major 
difference and we have tried our best 
to follow generally speaking that policy 
that was laid down then.

Of course, I am for the moment talk­
ing about the salaries of Ministers and 
not about the other salaries that are 
paid and that are governed by all kinds 
of rules, laws, assurances and .the like. 
That is a separate matter. All ihat 
took place four or five years ago at the 
time of the change-over in the Gov­
ernment. All kinds of assurances were 
given and naturally those people who 
}iave given those assurances want to 
abide by them. It is not good for as­
surances to be given and not to be 
kept, unless there is a force majv2ure or 
something else that happens. Some­
times, I think it may be said rightly, 
that many of the assurances that were 
given were not justifiable or right in 
the larger scheme of things. That is a 
matter which we can examine.

For the moment we are dealing with 
Ministers’ salaries and we in the Cabi­
net gave a great deal of thought to 
this matter. We all of us had personal 
experience of it during the last few 
years. On the other hand we wanted 
to reduce the salaries to the lowest 
possible scale, not merely to save a little 
money for the Government, but be­
cause we realised that after all Minis­
ters of the Central Government should 
set an examole to others. It is more 
from that point of view that we do this, 
in that it will have a certain sobering 
effef't on others too, if not immediately, 
well, gradually.

Now most of us calculate, I suppose, 
our expenditure on various necessities, 
etc. Inevitably a Minister, I think, 
ought to have what I consider certain 
facilities for work, if you want good 
work from him—a quiet place to work 
in. He cannot work if he is surround­
ed all the time. You should give him 
those facilities whether it is a house or 
wherever it may be and certain other 
conveniences so as to get the best work 
out of him. They cost a little in the 
shape of the residence you provide. My 
hon. colleague. Dr. Katiu, said that he 
would gladly live at Okhla or some dis­
tant village near Delhi and come here. 
It is not convenient either to him or to 
the work or to those who have to deal 
with him.

Then, we have to deal— all of us here, 
not only Ministd^, but Members also—  
with this extraordinary city of 
New Delhi, which is situated quite near 
one of the most ancient cities in the

172 PSD.

world, that is Old Delhi and yet is so 
different from it, so mixed with it and 
yet so different, where standards of 
living or expenditure are so very heavy, 
that I may say they are heavier than 
most capitals in the world. It is ex­
tremely difficult. I wish that all of us 
really gave thought to it as to how to 
control New Delhi. Each hon. Member 
here has to face the situation. I think 
the average rent in Delhi is amazingly 
high. If a person wants to build a 
house in Delhi, my hon. colleague the 
Minister of Works, in that particular 
New Delhi Area charges a premium, 
which is colossal, apart from the rent 
and other things.

The Minister of State for Finance 
(Shri Tyagi): That is the market rate.

Shri Jawaharlal Nehru: The market 
here is governed by a few millionaires 
and others. The regult is that other 
people do not have a chance. I do not 
know how to get over the difficulty, but 
there it is.

Anyhow we gave a great deal of 
thought to this matter and I do submit, 
speaking from a good deal of ex­
perience, that the figures we have given 
are about the lowest that could possi­
bly be given, if you want tho^e mini­
mum facilities, etc., that have been 
mentioned.

My hon. colleagues and I may carry 
on work to the liking or not of some 
hon. Members. Our policies may be 
objected to or criticised. But one fact, 
I think, is very clear, that we in this 
Government are terribly hard-worked. 
We may work foolishly or wisely, but 
we are hard-worked and the strain on 
us is tremendous, the strain of actual 
work, the strain of Parliament, the 
strain of interviews. We do not even 
have what other countries normally 
have, some off-days, Sund:-'- - ,'^a'ur- 
days. It is a continuous stram and in 
that strain it becomes necessary to 
organise one’s life carefull: st s to 
get the best out of it in the shape of 
work and not to collapse. That fact 
also might be borne in mind.

Now, if I may speak just for a 
moment personally, the hon. the Home 
Minister said that one test should be, 
and it is a good test, you must not take 
into consideration the personal Tncome 
of a Minister, because if you do it, then 
you may get only persons who have 
personal income. Suppose there are 
some Ministers who can afford to aug­
ment their salary with their pei.conal 
income. Then there is an invidious dis­
tinction and difficulties. One tries to 
keep up standards which the other can­
not keep up, and it is not fair. There­
fore, while having a salary as low as
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possible, it should be enough for him
to do his work and keep up such dig­
nity, etc., as a person should keep up in
su^b 3 T'n^ition, without any addition
from nis personal income. I know that
many of my colleagues have been hard
put to it to do this and have had to
resort to such personal resources as 
ti}ey possessed.

The House will forgive me for being
ralhjr personal. My own income, the 
only income practically speaking that I 
have apart irorn tne salary, has been
the auihor’s income. Those royalties
from books stopped practically when I 
became a Minister, because I could not
write books. Some of them over-flowed
from past periods; some royalties con­
tinue to come, but naturally they shrink
and gradually disappear after a few
years. I am a little fortunate that if
I am hard put to it, I can earn by writ­
ing again. So, I have no fear from
that point of view.

When I first joined Government, I 
was not used to salary, having never
received any salary in my life, and it
was a kind of extra to me—I telt and I 
was rather lavish with it. I did not
possess a motor car v/hen I joined Gov­
ernment. ITie previous time I had a 
car was fif+een years back when it was
taken by the police and I thought it 
was not necessary to purchase a car. 
I did not possess a car for many years. 
So I bought a car. I felt I had plenty
of mcr*cy; I did not realise that I was
spending far above my means, although
in those days we used to get double
the salary we are getting now.

So, <"ame down in the scale of
things. I am fortunate or unfortunate, 
as yov li’ic, in that I have no family
to support I am a widower; I have
no children to educate and I have re­
latively simple habits. Now, one thing
I should lil:e to make clear. An hon. 
Member has put in an amendment about
the Minister getting a sumptuary
allowance of Rs. 1,000 a month, while
the othei T.Iinisters get nothing at all. 
Well, the Prime Minister— I want to be
quite frank with the House— is a 
favoured individual in this respect. He
df ' raw the Rs. 500 allowance. 
But he is connected with what is called
the Government Ho?r>ita’jty  Orgafniza- 
tion of Rashtrapati Bhavan, so that dll 
his official hospitality automatically goes
to the Government Hospitality Organi­
zation. The result is that thpre Is no
point in the Prime Minister drawing an 
allowance. He does not draw the Rs.
500; possibly he spends much more than 
Rs. 500: it varies, of course but it all, 
goes automatically to the Government

Hospitality Organization so that in
tuture too if this arrangement conti­
nues, lie will not draw this sumptuary
allowance; his establishment is a part
of the Government Hospitality Organi­
zation. So far as other Ministers are 
concerned, of course, it depends on the
Ministers but inevitably all of them
certainly—some a little more than
others—have to indulge in some hos­
pitality. People may think that hos­
pitality means ‘feasting’. It is not. It 
is really an occasion to meet people, 
not only people from our own country;
foreigners may come here. Each Minis­
ter has to deal with all kinds of dele­
gations, deputations, conferences and 
the like and New Delhi becomes more
and more an important centre of in­
ternational and national conferences. 
One has to meet them, one has to ask 
them to meals, parties, small or big
and that is costly business. I doubt
very much if any Minister spends even
his sumptuary allowance. He over­
steps it. He cannot help it. PerhapS' 
occasionally he might. Normally he
goes beyond it because he cannot help
it.

I just heard a reference was made to
Parlianjentary Secretaries. Parliamen­
tary Secretaries were started in the 
Provincial Governments some years
back. The parliamentary secretary here
is different from the parliamentary sec­
retaries in the States as they were. The
parliamentary secretaries in the States
really corresponded to some extent with
the Deputy Ministers that we have here
now. They ought to have corresponded
with them, but in actual fact, perhaps
they did not. So when we have Deputy
Ministers here it seemed to me that 
there was no point in having that type
of parliamentary secretary here. It is 
just having more people and there is 
no point in it. Therefore last year

when I started this system of parlia­
mentary secretaries, there were honor­
ary parliamentary secretaries get­
ting no pajTuent at all of any kind
except when they were called upon to
do some official work in between ses­
sion times; it may be that if they are 
summoned—they were not supposed to
do regular work—they came or they
were sent for two or three days some­
where to enquire into a particular niat- 
ter and normally Member’s daily al­
lowance for these days were allowed
to them. They are honorary parliamen­
tary secretaries and personally I think
that that should not be changed. V is 
a good practice . I should like to have
a number of parliamentary secretslries 
in this way each Minister to have one 
or two to help him. That is no addi­
tional burden on the Excheciuer and it



4961 Salaries and Allowances

gives some training also and employs
a number of usually younger Members
in the House in certain Government
work; that gives them an insight into
it also. Therefore, I would suggest that
parliamentary recretaries should "not be
brought into this paid grade and they
were deliberately kept out of it. After
all if a person, is to be paid, there is
the Minister, there is the Deputy Minis­
ter. It is not quite  ̂ clear to me why
you should have another grade for the
parliamentary secretary. That, of
course, is for the House to consider.
It is a matter of principle. I am mere­
ly giving my own opinion about it.

Then there is this Question of resi­
dence and as I said a residence should
be a place where a person, a Minister

can do work quietly and efficiently. As
to the old so-called Ministers’ houses,
of the old Executive Councillors’ houses
I dislike them intensely from  every
point of view, whether it is the external
appearance or the internal lay-out or
the furniture there or the darkness that
surrounds them inside and outside. It
is an extraordinary place there, and
yet they are big, costly to keep up and
a nuisance. I would much prefer con­
venient and smaller houses. The bur­
den of rent will be less and the burden
of upkeep will be less too. In fact, in
future, I suppose and I hope that no
big houses would be built in Delhi at
all. The foreign missions may build
them if they like. One of the reasons
why New Delhi is so expensive is be­
cause of these big houses with large
comnounds. If you havev to go to 'your
next door neighbqur, it is half a mile
away practically t It is not a city; it
is a spread out place. So we have to
fill that in and make it more like a city
so that one can walk across or bicycle
across and do things, instead of bein!*
forced to maintain a standard which
very few people can afford to maintain.
I submit that the Bill as placed by
my colleague has taken into considera­
tion all these matters and I commend it
for the approval of the House.
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benefit that he derives. During the last
five years, not to speak of the previous
years, however much these hon. Mi­
nisters might have laboured hard oyer
their work, the dissatisfaction prevail­
ing in the country goes {<) show that
the constitutional form of Government
has not been conducive to the welfare
and happiness of the people in general.
Particularly with this atmosphere in
the background the Ministers will have
to view the situation. Personally I
have no grievance because I know what
amount of money is needed for the
upkeep o f an educated man and also a 
person who deals in several businesses
and has several friends. Here only a 
little reoral courage is needed. If the
hon. Minister so decides, he can con­
fine his expenditure to Rs. 750 or Its.
500. There is absolutely no use saying:
We have got to feed an army of people;
we have to maintain two families; we
have to receive guests; we have to
give them coffee. After all the dignity
of the taxpayer is not maintained. I
have no sympathy with those hon. Mi­
nisters who say all this. I know that
their standard of diet and personal liv­
ing should be on a higher level than
the ordinary taxpayer. I do not want
them to live in slums or to be starved
out. They who are working hard in
this country on behalf of these poor
people should also be able to show to
the public that they are maintaining
the same old standard. For instance,
I can tell you that I am having this
two cubits of cloth, two cubits of dhoti
and a simple shirt. I have got half a 
dozen of them for the whole year
round. I can increase this standard to
any extent; I do not prefer that. When
it is the President’s dinner or the
Ambassador’s dinner, unless they
allow me in this dress, I am not pre­
pared to accept the invitation. I have
no experience of hon. Ministers’ ways
o f living in Delhi except for the last
three months. These Ministers are
less romantic. But the provincial Mi­
nisters are highly romantic. I know
of the financial conditions and equip­
ment and life of many of these Mir. 
nisters _ when they entered the
ministerial office. Today they are by
far richer. Each has got his own in­
dividual concern. Many of them have
got concerns in the names of others.
I can prove this if the Government
wants. To become a Minister is a 
blessed thing in this country. There­
fore, as a matter of fact, I do not feel
that any Minister feels any scarcity of
money.
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own. Then, he requested His High­
ness to discharge him from service, and
he was discharged. On that date, he
asked a favour of His Highness, His
Highness wanted to know what the
favour was. He asked His Highness to
give him an order in writing that he
should be counting the waves at Cape
Comorin all round the year. Feeling it
to be a funny thing, His Highness gave
the order. I do not know whether this
is true or false; but there is the story.
The man came to Capo Comorin and
began to count the waves. If a pilgrim
came there and wanted to have a dip
in the sea, he would not allow him by
saying that he has got His Highness’
order to count the waves and that
there will be disturbance. Then he
will be tipped two annas or three an­
nas and the pilgrim will have his dip.
In that way he became rich and built a 
big bungalow. When His Highness visit­
ed Cape Comorin some years later, he
was pleased to see that his order had
been put to proper use. To be named
as a Minister for name’s sake, that it­
self is sufficient; one can boss over. As
a matter o f fact, the question of pay
does not rest anywhere. I have seen
the life of the Ministers who were hard
workers and who have lived with me
in detention for several years. I should
speak', though rebelliously within my
mind, without any restraint— when I
speak out I have to preserve a. sense
of decorum; I should not say which of
the Ministers has been honest and
which of the Ministers has abused his
position; I only wished to touch upon
the point.

I am not concerned with these
things. Here it is a question o f the
capacity of the tax payer. I have
come here. Mr. Velayudhan said that
he and his wife have not been able to
save any amount. I should say that
even with this 40 rupees a day, i f  we
maintain a certain standard, we are
bound to save a' good lot, at least -Rs.
5,000 a year.

Some Hon. Members: A  year?
Shri Vallatharas; I will do it; I shall

show how. unless you soar high above
this standard.

Shri Velayudhan: Some have five or
six children.
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other things that go to make this 
taxation system a permanent one for 
some years to come. That is another 
question.

Finally I have moved some amend­
ments. After hearing the hon. Prime 
Minister, I am not going to press them. 
I do not suspect his bona fides. I do 
not dispute his statement of facts 
when he puts them in such a manner. 
Any way, I wish to say that there must 
be a moral courage on the part of the 
Ministers to reduce their pay and 
emoluments at least to the extent of 
keeping them on a level with the 
ordinary Members of this House. 
Therefore I want, that between 1,000 
and 1,750 rupees they nfUst try to live 
as far as possible. If they feel tbat 
their dignity is not maintained, they 
must come forward and explain how 
the dignity is to be maintained. From 
Rs. 5,000 it has come to Rs. 2,000 and 
their dignity has not suffered. Of 
course a scale of 500 rupees was 
envisaged in 1921. I was also surpris­
ed when Mr. Gopalan supported that 
principle. So many years ago Rs. 500 
was fixed. Now, we must at least 
allow three times 500. I think Rs. 1,500 
will be normally adequate, if we take 
into account the sum of Rs. 500 that 
was fixed in 1921. As a matter of fact, 
it is impossible to stick to that scale 

Anv -/Qy, s -v  c w ifi  pie over
-  vviil not be favour­

ed by popular opinion in this country. 
That is why I submit that there must 
be moral courage on the part of hon. 
Ministers to feel that they were once 
workers and that^they are not living a 
more abundant life which is so out of 
tune with the days gone by. By our 
behaviour, the permanent Seirvice offi­
cers who are receiving Rs, 2,000 and 
Rs. 4,000 must come down with 
voluntary cuts of salary. This tendency 
for high salaries in our officers, whe­
ther ICS or IAS has not come down. 
Without suggesting that their pay 
should be cut down to some extent, 
they still think that they are high­
born creatures and high bred creatures 
that they ought to be maintained in 
the interests of the country. I can 
tell them this. After the Opposition 
assumes some strength, at least in 
course of time, they will have a very 
severe visitation. I should say that 
their salaries would be reduced to any 
extent. Even if those officers boycott, 
the country will bear that, and effi­
cient people from among the middle 
classes will come up to discharge those 
duties properly. It is not as if the 
country will be in a despair if these 
officers happen to go on strike.

Mr. Deputy-Speaker: This is not the 
Officers’ Salary Bill. The hon. Mem­
ber is straying away far.

Shri Vallatharas: I am only drawing 
a comparison. We are not thinking 
in such water-tight compartments. I 
crave the indulgence of the Deputy- 
Speaker.

Mr. Deputy-Speaker: That is not
covered by this Bill.

Shri Vallatharas: When we talk of 
a certain matter, we have to assume 
certain liberties. In this case the offi­
cers’ pay goes higher than the salary 
of the Ministers under this Bill, We 
cannot have Ministers on a low pay 
and servants on a higher pay. That 
cannot be there always. In these 
circumstances, I would appeal for 
greater moral courage and withdraw 
my amendments. I do not want to 
make further comments.

Shri Sarangadhar Das (Dhenkanal- 
West Cuttack): I do not wish to go 
into the controversy that the Home 
Minister raised when introducing the 
Bill.

Dr. Katju: What controversy? About 
Rasagullas?

Shri^arangadhar Das: Have patience. 
Sir, He has Mentioned a salary of 
Rs. 2,250 and in order to arrive at the 
net amount, he has deducted Rs. 481 
on account of Income-tax assessing the 
house rent at 12i  per cent, of the 
salary, I believe.

But the rent is not included. That 
is what I understand. The income- 
tax on the rent has been taken into 
account, but the rent has not been 
included in the salary. The rent of 
the bungalow as well as the upkeep 
of the bungalow with Malls and other 
servants—the amenities that the Mi­
nister enjoys— are not included in the 
salary. My friend Mr. Gopalan has 
got some figures from som ^ here 
which I do not have, but I believe if 
all those amenities, medical service, 
telephone for private use— that is to 
say the Miu^ster must have a telephone 
which the Government must pay for 
in the performance of his official 
duties, but he is using that for private 
purposes also— if we take all that into 
account, I have no doubt it will come 
up to at least between Rs. 3.500 and 
Rs. 4,000.

Dr. P. S. Deshmukh (Amravati 
East): What are the private purposes?

Shri Sarangadhar Das: I do not
want to harp on the Congress resolu­
tion of about 21 years ago which fixed 
the maximum salary at Rs. 500. Five- 
hundred rupees at that time is equi­
valent to Rs. 1,500 or so now. And 
also the kind of life that the Ministers 
as well as we ourselves were leading 
in different places during the inde­
pendence movement was far different
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[Shri Sarangadhar Das]
from what it is in Delhi. Not only 
the Ministers, but also thê  Members at 
this House know that there is a sort 
of compulsion here and your ex­
penditure goes up when you come 
from your provincial town to Delhi. 
The observation that I want to make 
in this connection is this. Whether it 
is necessary to have a salary of Rs.
1,500 or Rs. 2,000— is not the point. 
The point is this. India is a poor 
country. Her per capita income is 
very small. From that point of view, 
are we justified—whether Ministers or 
Members of this House or of the Legis­
latures—to have such a disparity in 
our emoluments, such a disparrity from 
the ordinary man’s income? And if 
that disparity becomes too much, then, 
to that extent, we take ourselves away 
from the common mass of people.

I know in Delhi the Ministers, whe­
ther they are Members of this House 
or not, as soon as they become Minis­
ters, they have streamlined cars. 
Some have a Packard, some have Rolls 
Royce and so on. But should # e  not 
think of s6me way of behaving in the 
matter of the purchase of cars so as 
to keep their expenditure down and 
not to look so aristocratic in com­
parison with the common petople around 
us? That is the i>oint. So, I agree 
with my friend, Mr. Vallatharas, when 
he said that the Ministers should have 
courage. I would add to that that the 
Members of this House should have 
the courage to lower the style.

For instance, the Prime Minister 
himself said these bungalows for the 
Ministers— all the bungalows,—were 
very expensive, I might mention here 
that many years ago when I lived in 
Japan I had a chance to see the ways 
of living of the Japanese. They are a 
very artistic people; they work with 
their own hand,—children, women, 
everybody— and if the number cf 
members in a family is very small, 
they do not have a large compound. 
They have such a compound as they 
can keep beautifully and artistically. 
Now we have compounds here and also 
in the provincial capitals which are too 
big, and yet there is a paucity of 
plots for building new houses. So, 
these big compounds that the Minis­
ters and big officers occupy now should 
be divided up into small plots and 
small bungalows should be built on 
them.

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
That is being done now.

Shri Sarangadhar Das; In that way 
rould we lower the style. This style 
wa« the style of the Britishers, the 
conquerors who wanted to live in

grandeur so that we would bow down 
before them.

Pandit Thakar Das Bhargava
(Gurgaon): They were getting Rs.
5,500.

Shri Sarangadhar Das: That is a
point. With their Rs. 5,500 they were 
able to keep the compounds beauti­
fully. You cannot keep the compounds 
beautiful; half a dozen Malis are re­
quired to do that— on Rs, 2,000 or 
Rs, 2,500 a month. Consequently, it 
becomes necessary to cut down the size 
of the compound, and the size of the 
house whereby you can keep it on a 
lower income than what the Britishers 
were getting. My point is that the 
British system of prestige, and their 
style of living should be forgotten 
now, and according to the Indian style 
whatever is necessary, should be pro­
vided so that the Ministers can func­
tion properly, and do their work 
properly. I do not mean to say what 
the salary should be, Rs. 2,250 or less 
than that. I only appeal to the Minis­
ters and also to the Members of this 
House that in determining the emolu­
ments that we. the represe^itatlves of 
the people, should receive, it would de­
pend on how far we are willing to 
lower the style of our living that we 
have been having in Delhi for the last 
number of years.

I also wish to point out another 
thing. The hon. Minister said a car 
is absolutely necessary. How is it 
then I have been told by people who 
visited Europe that in Norway only 
one Minister— the Minister of Finance 
who ip a wealthy man—has his own 
car, not at Government expenses, but 
at his own expense. Even the Prime 
Minister does not have a car. The 
Prime Minister’s wife goes in trams 
and buses for marketing. Whatever it 
is, I wish to impress on the House that 
when we are Members of the House, 
we go about walking in -the streets, and 
sometimes when it is necessary, we go 
in a longa, out how is it that the 
moment I become a* Minister, I must 
have a streamlined car? No more 
walking, no more tonga for me! We 
must get rid of that idea, and only in 
that way, can we keep ourselves in 
contact with the masses to whom we 
had belonged during the independence 
movement.

With regard to salaries, in Japan 
which is a small country but which 
has been highly industrialised, the 
salary of the Prime Minister was 
somewhere about Rs. 750 or Rs. 1,100.
I do not know what it is now. Al­
though it is a long time since I lived 
there, I still remember that their life 
was such that they could easily mix 
with the ordinary people. There was
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no disparity as we have here. The 
hon. the Minister does not wish me to 
go into the salaries of officers. But all 
along we have been having that kind 
of disparity. Take the Postal Depart­
ment for instance. A  postman now 
gets somewhere about Rs. 25 or Rs. 30 
per month, while the head of the de­
partment may be getting some Rs.
3,000 or Rs. 4,000. In Japan and in 
America, the two countries with which 
I was closely acquainted— I do not 
know anything about European coun­
tries and so I do not want to say any­
thing about them—the disparity was 
never more than four or five times the 
pay the lower man gets.

Inasmuch as our per capita income 
is very low, there is no justification 
for us, or for the capitalists to make 
lakhs and lakhs of rupees to store up 
for themselves. If we increase our 
pter capita income, we will be justi­
fied in having those stream-lined cars, 
but I would say that at the present 
time, with conditions in India as they 
are, a motor-car is a luxury. These 
luxuries should be reduced as far as 
possible, consistent with the Ministers 
doing their work efficiently as servants 
of the public. I have no amendments 
in this respect, nor am I supporting 
any amendment, but I only want to 
bring this to the attention of this
House and also the hon. Ministers, 
that they must do something in the 
near future to reduce the style of liv­
ing, so that they will be neareHr the 
masses. Otherwise there is no use 
pointing out “You live on air. we shall 
live on milk and honey.” That thing 
will not do. I should like to ask the 
hon. Home Minister—and I hope he
will tell us in his reply—whether it is 
fair to say that Rs. 2,250 minus Rs. 
481 is all the income of an hon. Minis­
ter, when all the amenities are there, 
such as a fre^ house, a garden, a tele­
phone and such other things, and if
these are all included, the income
would be much more than Rs. 1,770.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That the ques'don be now put.”
Mr. Deputy-Speaker: As soon as a 

closurb motion is made, I have to put 
it to the vote of the House. When we 
come to clause 3, hon. Members who 
have not spoken on these things can 
hsve their say. So. I do not think 
there is any need to out it to the vote 
of the House, and I shall call upon 
the hon. the Minister to reply.

Dr. Katju: After the very illuminat­
ing speeches delivered about-their own 
perronal exoeriences, by my hon. 

the Prime Minitifott* and Mr.

Gadgil, I dQ not think it necessary to 
detain the House for more than three 
or four minutes. Much has been said 
about the Ministers taking to luxu­
rious standards o f life, and I really was 
unable to follow this line of argument. 
You want us to work, you want us 
to go about attending Conferences, 
meetings, Cabinet meetings. Sub­
committee meetings, etc. Now what 
do you want us to do. Do you want 
us to go on a bullock-cart or on a 
tonga? There must be some sort of a 
conveyance, because I do not know 
how many hours I may have to work: 
when I come. I understand that if 
you take a tonga from Parliament 
House to the Old Delhi station, very 
likely it will cost about Rs. 3, and if 
you have to go there four or five 
times a day, the expense would come 
to about Rs. 15 or so. And keeping a 
bullock-cart these days is very ex­
pensive also. The bullocks have to be 
fed. Therefore on the whole, keeping 
a motor-car is less expensive than 
keeping a tonga or a bullock-cart 
That is aU I have to say, so far ag 
this luxury business is concerned,

The hon. the Prime Minister has 
already dealt with the 500 rupees reso­
lution which was adopted at Karachi. 
I shall add one bit to that from my 
own personal experience. I became a 
Minister in the United Provinces in 
1937 and I started with a salary of 
Rs. 500, plus a residence, and a motor 
car which was handed over to us by 
Government, and two years later, when 
we resigned, we had to return them, 
and I believe there was a maintenance 
allowance of Rs. 150. Compare that 
with what obtains today. The hon. 
Member who spoke just now said that 
the net income comes to about Rs.
1,769 excluding income-tax. From that 
you deduct the cost of maintaining a 
car. about Rs. 300. This car you have 
to buy for yourself, and you have to 
pay for it. as my hon. friend Mr. 
Gadgil said. He paid for it in 18 
instalments of Rs. 500 each. And he 
was charged interest also, and I 
believe the car must have depreciated 
in value b}’’ half. All this put together 
will leav̂ e him v.'-ith onl.v Rs. 1.450. 
As everybody knows a rupee of 1931 
is equivalent to As. 4 only, consider- 
inr, the purchasing va^ue of today. 
A ni I should like to make another 
point clear. The Deputy Minist:'rs 
who are getting Rs. 1.750 under this 
Bill, will be taxed to about Rs. 245 
per month, so that their ne: income 
will be Rs. 1,505 a month.

Pandit Thakur Das Bhargava (Gur-
gaonV May I just interruot the hon. 
the Minister here for a minute? So 
far as this tax is concerned, the Deputy
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[Pandit Thakur Das Bhargava] 
Ministers and also the Cabinet Minis­
ters who have got personal incomes 
will have to pay more by way of 
income-tax.
•Dr. Katju: Of course it is there. I 

am not mentioning it, because there is 
^ways the hatred for the rich people. 
Tney dislike them. If anybody has 
the misfortune to have any other 
extra mcome, then he will come with­
in the higher slab of income groups. 
My hon.. friend Mr. Bhargava has 
mentioned this. But I do not want to 
go into these details. Rs. 2,250 a 
month means Rs. 27,000 a year. The 
supertax starts immediately after Rs.
25,000 a year is reached. Out of this 
rupees 2,000 is subject to supertax.
If unfortunately anybody has got a 
i>ersonal income of Rs. 6,000 from his 
own funds, then thSs Rs. 6,000 added to 
this Rs. 27,000 becomes Rs. 33,000. 
And the tax is payable at the rate of 
about 4 annas in a rupee, plus a sur­
charge on the income tax plus a super­
tax at the rate of some 3 or 4 annas or 
so per rupee.

And that is why the 12  ̂ per cent, 
which is charged on account of rent for 
income-tax purposes pays super tax, 
pays surcharges and everything. Of 
course, these are minor matters with 
which hon. Members are not concern­
ed.

Then there was another thing said— 
in making my point I use very homely 
language— somebody said: “Live a
very austere life” . I entirely agree. 
One hon. Member over there said: 
“ Live in dhoties” I do so myself. 
Look at me. I am not wearing any­
thing more. Probably you have got 
much more yardage on you than I 
have got. And I do not change it. I 
had a discussion about it at Seagram  
one day and I put this question to my 
sister sitting there— and that is a vital 
question. I said, so far as I am con- 
C G r n e d . I am prepared to live on al­
most nothing— 15 rupees or 20 rupees 
or 30 rupees. {Interruptions). Do not 
interrupt me, it is a very vital ques­
tion. But ^yhat about the children? 
There are two questions before you. 
Any prospective politician in India or 
prospective Minister in India, if he 
wants to follow the standards o f 
austerity which my hon. friends over 
there lay down, he should make up 
his mind to remain a bachelor smd not 
marry. Because if he does not marry, 
then he incurs no responsibility. I do 
not want that he should marry and 
then get rid of his wife, but he should 
not marry at all. Then they will have 
no family to maintain. But I think 
it is not fair, not just to the children 
that you beget them and you do not 
properly educate them. It is no use 
imposing your standards of life, of

simple living and high thinking, on 
your children whom you havo got to 
educate. You have got to make them 
Doctors, you have got to make them 
Engineers, you have got to make them 
high technicians so that they may be 
able to make their own living after­
wards and set up their own life. It 
is not a question of setting up any 
standards before the citizens of this 
country. The citizens of this country, 
if you do not mislead them, they under­
stand it quite well. They are not mis­
led, but it is the daily drum-beating. 
“ Here it is. Look at the Ministers, 
they are living in comfort, in luxury 
and so on” . And you may be able to 
mislead some o+hers. Hon. friends here 
talk about gardens. Well, I have got a 
garden in my house. But I nefver go 
there. Whenever I want to breathe 
fresh air, I just cross into the big open 
creas and walk there. The garden 
doss not benefit me. I just look at it; 
it does not belong to me; I cannot sell 
it; I cannot touch it.

The Prime Minister referred to 
comfortable and convenient methods of 
transacting business. I repeat it 
solemnly once again that the house in 
which I live or the Prime Minister lives 
or any other Minister lives, is much 
more used by the visitors than by the 
residents. It is kept for the co^i- 
venience of visitors so that they may 
come and talk in a comfortable, homely 
manner and assist us.

The subject has been discussed and 
I do hope that the Bill wUll be carried 
without any further discussion.

Kamari Annie Mascarene (Trivan­
drum): By way of information, may I 
know the amount a Minister draws 
every month as gross income, includ­
ing salary and all the expenses?

Dr. Katju: I think the"hon. Member 
was not here while the discussion was 
going on. There is no question of 
gross income drawn. He gets Rs. 2.250, 
nothing else, and if there is any 
sumptuary allowance; that is all.

Mr. Deputy-Speaker: The question is:
“That the Bill to provide for the 

salaries and allowances of Minis­
ters be taken into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: The Bill will

now be taken clause by clause.
Clause 2 was added to the Bill. 

Clause 3.— (Salaries of Ministers)
Shri P. T. Chacko (Meenachil): 

Since the Treasury Benches insist that 
they want only 2,250, I do not want to 
move my amendment for 3,000.
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12 Noon
Shri A. K. GopaUw: I beg to move:
In page 1, lines 7 and 8, for “ two 

thousan4 two hundred and fifty rupees”  
substitute “one thousand rupees” .

Mr. Deputy-Speaker: Amendment
moved;

In page 1, lines 7 and 8, for “ two  ̂
thousand two hundred and fifty rupees” 
substitute “ one thousand rupees” .

Shri Yecraswamy (Mayruram—Re­
served—Sch. Castes): I beg to move:

In page 1, linfes 7 and 8, for “ two 
thousand two hundred and fifty 
rupees” substitute “ two thousand 
rupees” ,

Mr. Deputy-Speaker: Amendment
moved:

In page 1, lines 7 and 8, for “ two 
thousand two hundred and fifty rupees” 
substitute “ two thousand rupees” .

Shri A .K. Gopalan: I beg to move:
In page 1, lines 8 and 9, for “ one 

thousand seven hundred and fifty 
rupees” substitute “ seven hundred and 
fifty rupees” .

Mr. Deputy-Speaker: Amendment
moved;

In page 1, lines 8 and 9, for “one 
thousand seven hundred and fifty
rupees” substitute “ seven hundred and 
fifty rupees” .

Shri Veeraswamy: I beg to move;
In page 1, lines 8 and 9, for “ one 

thousand seven hundred and fifty
rupees” substitute “ one thousand two 
hundred and fifty rupees” .

Mr. Deputy-Speaker: Amendment
moved:

In page 1, lines 8 and 9, for “one 
thousand seven hundred and fifty
rupees” substitute “ one thousand two 
hundred and fifty rupees” .

Shri Punnoose (Alleppey); I was
listening very carefully to what has 
been said by the hon. Prime Minister 
as well as by the Home Minister. I do 
really appreciate that there are some 
difficulties in the way of making drastic 
reductions in the salaries of Ministers. 
As things stand now, they have got 
their obligations. They have got to 
entertain guests, to keep up certain 

^social standards—I do agree. But as 
long as we stick to these standards and 
these ideas of social life, there is no 
hope of a change. The present Minis­
ters—of course some of whom have 
their take over from the past—may be 
satisfied with this salary. But if we

are to proceed like this without having 
certain set standards for our social life, 
for our expenses at Government level, 
a time will come when this is going to 
be too high. I do understand that they 
must have all the facilities to work, 
but what is their work? That is the 
question. They must be able to 
transact their business. What is their 
business? Is it a question of looking 
into so many bundles of files? I think 
our Ministers are ‘suffering’ from too 
many files; the less of them the better. 
The real business of the Ministers to­
day, the real purpose of the Govern­
ment in this country today, is to take 
our people along with them, to mobilise 
them, to stimulate them to a supreme 
national effort, to inculcate in them a 
feeling of noble endeavour. The ques­
tion I want to ask is: whether our
sticking to old standards of ministerial 
life, of palatial buildings and all that, 
are conducive to the creation of that 
spirit among our people? Looked at 
from that angle, I believe the present 
standards are too high. When the 
ministers ask me: ‘What are we to do? 
How are we to educate our children? 
How are we to maintain two establish­
ments— and all that, I may not be 
able to answer every question satis­
factorily, but one thing I am very clear 
about and that is, we must continue 
the noble traditions of our national 
Movement. When Rs. 500 was fixed, 
I do understand, it was not meant to 
be a cut-and-dried standard for all 
time, but the spirit was there that our 
public men, the people who are in 
charge of our nation must be able to 
live as near our masses as possible. 
Therefore, the present high salaries 
have to be reduced; the Ministers 
should take courage in both hands and 
do it. When they were not in power, 
when they were leading -the 
national movement, I hope they were 
not very poor, I hope they were doing 
a lot of work. What has happened to 
all that? How have all your standards 
changed in so small a time? I just fail 
to understand.

Secondly, it is said Ministers have 
got a lot of work. But I want to ask 
whether all the Ministers have got 
such heavy work. For example, there 
is the Minister for Parliamentary Af­
fairs. He is also in the list of Minis­
ters. Very frankly I tell you I have 
never seen him doing any sort of work. 
In the House I have seen him going 
round whispering. I do not under­
stand what exactly his work is. Be­
fore I am asked to vote on this, please 
explain to me what exactly is his 
work* He is never on his legs in the 
House, he never speaks on anything, 
he never answers questions. Is he 
piloting the Bills? I do not understand 
it. What exactly is his work as a 
high-ranking Minister of Cabinet level?
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I looked into May’s Parliamentary 
Practice to see what happens to the 
Chief Whip of the ruling party; He 
may be treated as a Parliamentary 
Secretary. That is what obtains in 
Britain. Then why is this practice 
followed here? As a whip he has got 
onerous responsibilities, but even those 
have not been discharged properly. 
That is what I feel. If the Congress 
Party feels that it has got the blessings 
of a very good Whip, well and good, 
but you must pay for it, you cannot 
ask the national exchequer to pay for 
it. I think even the primary task of a 
Chief Whip of the Government, namely 
to consult the Opposition Party Whips 
to have an idea about the whole busi- 
nes of the House and then to so allot 
time that the most important things 
will get the maximum amount of time, 
well, he has not done. My party does 
not feel any amount of gratitude to 
the existence of the Chief Whip of the 
Government Party here.

Therefore, Sir, I strongly recom­
mend that this question of reducing the 
salaries be taken up in right earnest. 
Please do not take it in the spirit of 
“ Communists want to spite us”— n̂o, it 
is absolutely wrong to think so. I am 
v ery , strongly arguing for reduction, 
emphatically suggesting that salaries 
might be reduced because if by some 
fortune or misfortune we happen to be 
there, there shall be no temptation on 
our part to have these high salaries. I 
am not suggesting it in a spirit of spite. 
Secondly, I have referred to thosortof 
unnecessary expenditure. Have a 
Parliamentary Secretary instead of the 
Minister of Parliamentary Affairs.

Shri Veeraswamy: As the extension 
of session is indefinite and every minute 
is precious, I do not propose to take 
much time of the House. The hon. 
Home Minister said that the Members 
are getting Rs. 40 daily and the Minis­
ter are drawing just at the rate of Rs. 
59. But the hon. Minister has forgotten 
that the Members who draw their 
allowances do so only during the 
sessions of ther House whereas the Mi­
nisters draw their salaries throughout 
the year.

Pandit Thakur Das Bhargava: They 
work throughout the year—Members 
do not work througout the year.

Shri Veeraswamy: Tbs hon. Minister 
said that Ministers have children to 
educate, sons and daughters to rn^rry, 
dependants to support, relatives to re­
ceive and guests to entertain. But 
what about other Government servants? 
Tliey too have got their children, their 
daughters, and their dependants

relatives and guests. They too have 
to educate their children, marry th «r  
sons and daughters, help their relatives 
and entertain their friends. While those 
who are getting below Rs. 100 are able 
to live—cannot the Ministers live with 
Rs. 2,000? That is a question I want 
to put to the House for its considera­
tion. The Ministers are going to get at 
the rate of Rs. 2,250 a month each and 
the Deputy Ministers Rs. 1,750 a 
month each. They are provided with 
houses, fully furnished. They are get­
ting free medical treatment and are 
also getting a sumptuary allowance of 
Rs. 500 a month. Altogether each Mi­
nister gets about Rs. 33,000 per annum. 
Out of this amount he may bo able to 
save at least Rs. 20,000. It is not very 
difficult for the Minister to save that 
much because he> lives in a free house, 
he gets free medical treatment not only 
for himself but for the members of his 
family, and he travels at the cost of 
the Government. Not only that, when 
the Minister goes on tour from State 
to State, I do not think he spends*his 
own money when he stays in a place 
for food and for other conveniences 
that he may need. Wherever he goes 
the public receive him, wherever he 
goes the officials and the State Minis­
ters make every arrangement for his 
stay, for his food and for his con­
veniences. Therefore I do not think 
that the Ministers are spending every 
month hundreds of rupees from their 
own pockets for their personal needs 
and conveniences during their tours. 
But what about the clerks, what about 
the teachers, and the low-paid Gov­
ernment servants and police constables? 
The Home Minister, during the course 
of the debate# on the Budget said 
that a constable in the City of Delhi 
was drawing altogether Rs. 92. “ Is it 
not a decent sum in the City of 
Delhi?” , he asked the House. I ask 
the hon. Home Minister, “ Is it a 
decent sum?”

Mr. Deputy-Speaker: The hon. Mem­
ber need not repeat arguments that 
have alrefady been advanced. His 

amendment is a small one seeking to 
change the figure from Rs, 2,250 to 
Rs. 2,000. On what principle he reduces 
it by Rs. 250 is a matter on which he 
may address the House.

Shri Veeraswamy: Now, there are
lakhs of people in Government service 
who, when they retire after twenty or 
twenty five years of service, do not 
have even a few thousand rupees. 
Take peons. They do not have even 
a few hundred rupees. How can they 
save anything? But the Ministers can 
easily save Rs. 60,000 during their term 
of office. Therefafe, I suggest that they 
should be satisfied with Rs. 2,000. The
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Cabinet Minister should pay Rs. 250 
house rent and the Deputy Minister Rs. 
150. Further, the Ministers may get 
free medical treatment but for the 
members of their family the Ministers 
should pay from their pocket. Govern­
ment servants do not get free medical 
treatment for their family members; 
they have to pay for it. Since it is 
said that ours is a republican and 
democratic government, our attitude 
must be to reduce high salaries and 
increase low ones, so that the low- 
paid people may live happily and con­
tribute towards the establishment of 
democracy in our country. So, I appeal 
to the good sense of the Ministers, 
especially the Home Minister, to accept 
a further reduction and also bring in 
a Bill increasing the salary of Police 
constables, teachers, lower division 
clerks, upper division clerks and other 
non-gazetted officers. If you do that, 
the country will be satisfied and our 
Ministers will be setting an example 
not only to this country but to other 
countries as well in this important 
matter.

With these words, I withdraw my 
amendments.

The amendments were by leave 
withdrawn.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): I support this motion and 
agree that the scales laid down are 
fully justified. But it would have been 
much better if the hon. Home Minister 
had given us those facts which could 
have revealed that the Ministers were 
voluntarily suffering a reduction in 
their salary. We were told on a 
previous occasion that they gave up 
Rs. 500 and now we are told that there 
is a further voluntary cut of Rs. 500. 
But these reductions are not shown in 
the figures. The statement only says 
that the salary shall be Rs. 2,250. Tak­
ing into consideration the 
other comforts open to them, 
the amount may be more, 
but if all the facts are made public, 
people would know that the Ministers 
have voluntarily suffered a reduction. 
At present, people cannot find out that 
there is a real sacrifice being made.

As I have said, 1 do not grudge this 
salary. The Prime Minister has given 
his experience. In a costly city like 
Delhi, it is difficult to maintain one­
self within this amount. Even with 
Rs. 40 per day, I find it difficult. You 
have to pay Rs. 300 for rent and Rs. 
40 or 50 for telephono and other 
charges. We have been told that the 
Ministers have to maintain a certain 
standard. I agree. But I would advise 
that the standards should not be such 
as would make tho Ministers feel 
sorry when they are dropped out. We 
cannot have ideal Ministers every­
where, as is the case with our Prime

Minister. Ho has no responsibilities. 
He has no children to educate. W e 
cannot expect every Minister to be so 
ideal. We should allow them these- 
comforts and Equipment. About trans­
port, we have been told that it is the 
cheapest in Delhi that the Ministers 
are getting. They must necessarily 

have a car. Our Home Minist€(r has* 
a curious way of reasoning and mak­
ing out a case. He said that even a. 
cart would be expensive. I agree. If 
he has to maintain two bullocks and 
probably a driver as well— because  ̂ he 
cannot drive the cart himself—then 
certainly he would need a servant tô  
look after the bullocks. All this would 
mean a large expenditure.

If I support this Bill I do not do so  
on the grounds advanced by Shri R. K. 
Chaudhuri. He cautioned the Ooposi- 
tion that it may come into power and, 
may then feel sorry why it did not vote 
for an increase. Nor do I support the- 
grounds of Mr. Velayudhan who said 
that he had hopes of soon coming into 
power and occupying the treasury- 
benches. I have no such hope and I 
agree with the analysis made by the 
Finance Minister that the Opposition, 
would have to remain in the wilderness- 
for a long time still. Perhaps the 
Congress Party thinks that it has a 
future for a very long period. Because 
the Fmance Minister’s calculation must 
be exact, I take his advice and would 
tell Mr. Velayudhan that he should not 
hope against hope but should remain 
m the wilderness for some time if he 
reeiUy wants to come into power. My 
reasons, therefore, for supporting this' 
Bill are different from those of my 
hon. friends. I and my party feel that 
the salary is not much. We should not 
grudge it. Therefore, we extend our 
whole hearted support.

^  I

^ ^  TPT % JTFr

^  ^  t  I ^
arrsr ^  w f f  %

t o r ,  ^
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^  ^  mr. fm  ^

spft ^  ^  5T^
ftr, ^  ^  ^  ^  ^
*T^ | f , ^  ^  ^  ^ftw

M  ?rfr f f  J ^  ^  %

^  ^  ^  ̂ HTFT ^TRT, ^

t  3T̂  W  ^  sftr 3 r f^  ^ 

I I # m̂?RTT  ̂f% ^  ^  ^
^  t ftr ^  ^  ^
^rft# %, ^  fem  T̂FT, ^  anfl’

fr M^t̂ ?
m  ^  ^  ^  t.

f^r % fti ^  ^TT 317̂  I
^  iftTJT  ̂ % ^  ?Tflf,

# f W  ^  ^  ^ jw t ^33Pn
^  t  ^  ^  ^  ?iiTT^

t  I iTft^, t  ff^-

ZTf TO  I  % T
^  t, ̂  % 3 R ^

^  ift ?Tfr t  3fh:

^rrmxw % ^ n k î sq fw  ^
3ft ^  qfrf^5!Tf^ ^  I
^  ^  q ? ^  t  31^ 4̂̂ Ĥ̂fdÔ
% f ^ ,  ^  =PxTozr MMH
^ ^  T ^  ^  ^   ̂ I %f^ ^
^  fftd+>r ^  qf^ dH =STT  ̂ f  
afk ^  t  ^  ^  TIH<\̂  % 
3 5 ^ ^  q? ̂  gJTm:

3PT snNrnf fNwhi%
^ f ^ r w R R R F r r  J n T M q r ^ f^ f^ n i  

3 n ft ^  »T ^  ^  y R ^  % ^rnPT
^  ^  5ITO r̂?:  ̂ ^nr^ srnro
^  ^  <»iT< ^  sTTir ^  sftr ^
T O  ^  ^̂ T̂T'n' WTT ^rrf^ f t  ^  zr t̂

^  3R T ^  ^  %^j

3TT# | ,  3 ^  5RHT
^  55!̂  57^ a m  I  I ^
W  T O  ^  ^  3 fk  3TFT ^  q fr -
ferf^rzft ^  Pnf^^a

t  %  ^^53ff % 3RTT fiTT^
»tWf ^  ^  siTO ?r̂  ^
sftr 2T̂  ^  ^  t  ^̂ TT ^Tif^
f̂ r̂ T «ft pTT ^ ^  5TTO

^  ̂  3TT^  ^
1̂ "hKIV ^  ^  ^

V tf ^  % M<fM PrĴ siM ^niiH

fir^ ^  ^  t  ^nriRrr ^ fcrm
^TRT ^  ^  ^  ^TO^TT I #■ a m
i r M f  % #  q f r ^
■ î^di ^ ^  ■ î^ai ^ 1% ^  ^  ^

' m j ^  T T R T T  3 f k  

%  3̂ 11 eh«  ^  I 3f?ix 3 rrr 3 n ^  ^TRcfhr

^  TTx3T % ^  rr^ ^ t f t  ^  ^

^  ^  T f T  t  I = ^ 7 W T ^  ^ ~

3rpT %  ^  I ^

%  I ,  t  3TTT ^  T T fT U ^  ^  3 n T ^

I ^  ^  TH T, 3T3f,

cT̂ T H;«1h % TTW T^, ^
TF52T % ^  '*ft »T^ ^
3 f k  ^  3 n ^

TR ^ TJ^ ^
T |  3 ilT  TT5T ^»T3r %  ^  W i« ll

^  I ^«'^«l ^  >dTf̂ T ĵFd f l̂cil-
^  STPTZT I 3RT ^  ^
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^  ^  arrr
’T T ^  %  f^5T , ^
TT52T ^  3ftr ^  TT^

% ^  % M î ^  srf^^nr ^
«TT, TT f̂t | q  ^  5T
3^  'jj<î  V[ ^  3T5T
^ 'TT̂ 3nf̂  5TF̂  ^dl ’TT, ^ <*iM’ll 
T̂FT -q«i^ f̂^FT HT^nrt <si''aH

^  ^  ^  #  I ^  ^
^  ^  arrarr I  i f e r

% T̂PT 3TT^ 'jfl«̂ H Pti l̂
3 ^  TTsrr % ?r€r ^  ^  ^
^R^nxr ^  'tilC WT «i^
# I ^  ^  ^ =̂ TWr ^  3TPTT

^  ^«ii^i ferr I ^  ^  i%
^T7^ ^  ^  ^  ^  qf a rn

STT^ ^ r w  ^  I ^  fiT f^  ^
^ fft fe r  ^  fO T  ^
'JlM^ C  1̂ '3TR% I
^  ^  ^  3TWT a n w  ^

i%  ^  t  I ^
^  ^  T ^  t :

3TTft̂  ?Tit f̂ RT̂ RR I "

Ûdê T #, 5fnft «nr  ̂ ^
(divorce) ^  ^  ^
^  W  ^  ^  ^

^ (quote) ^  cf̂  3T3̂  
T̂T̂ % % +|d f̂ FtfT +̂  I

A' 5ptf^ 3PT afrr n̂rr ^  
1 ^  STTT % W H  M^d ^  f% ^  
JTTPT ^  ^  i3[̂  ^rnt ^  1 ^
3rrar t  aftr t  ^  ^  ^rrcn^
^  3Rr^’ «ir^  2|7^ sr^PT r̂*ft 

T ^  t ,  ^  TO ^  TO R  ^̂ 5TT ^l^df 
fI  ^  ^  JBfT ̂ '^\ V^9T
t  ̂ T̂TTT MMIH ^Ht STPT ^

^  ^  3 ftr  SRTT ^
^  Tf^TT ^  WK ^  ^  T O t fipT 

^  T T ^  ^  5niT JTafT
% 3?TT ^  ^ ^ n r  ^  ^  ^ rm t 
3 fk  TTJq’ ^  ^  a ^  ^ nf^  ^  3RT 

'jIim̂ii I ^  +̂ di t
3rrT sfft ^  ^

>dMWi(l+ *̂)+ •3T  ̂ f̂trpTPTt

cld f^^ jH ^d M i ^T^^\ l ^ :  I

3TPT  ̂ ^mw^ TO FTT?T qr f i r ^
'jf^  % î 5TT ;jtf% r ft^  % f̂ 5TT

1 ^  d«T5«l
2TFT ^  f^rariwt giTTT |Xr
% ^  % §fW f #  f3TT 3H^
f^^rrfwf ^  ^  ^  |3TT
sfiT ^  5W  ^  ^ 5ft I
T O # ^

^• î’?i’i f̂ FHT 3ftr ^T^“ 
w f t  3TPT ’)ft TO %
^ r m  ^  ^  ^  #  i
^Kdciq % 3Rfirr f f^ T ^  ^  3TO ^  
^  T O  ^  ^  3fk  SZTPT t’ I

3<h0+'t qr ^  sfrt t̂?tt ?r§r 
t  fro % fiTT̂  fipr ^  t  ^

3TT# ^  ^  = r̂f|  ̂ I
TO % f^T%^ ^  T O  >TR^
% qt# ^  ^  ff^TfRT ^  ^  ^  W  
= ^  ^snW q ^  ĴTT̂  ^  ^  

# 3 f k a n ^ ^ ^ q f 5 T ^ T t | i 2 T f  
^  ^  f  ^  rT̂ JT ^

^  3PTH Î T̂T ^nrr 
3ftr T̂ ^  TO % f^ren
^  I

SR- qr^r inrohr ^
*rrt 37W2T + fd ^  #  fV ^
* r f t  v t f  % ^  % *ft% ^
te ^  ^  (receive)

y
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 ̂ O T f ]

^  ^5T ^

^  ^  ^
% ^  «lid ^  T̂PT̂ T >da«fl »T^

^  %  5 T ^  ^  ^

Mqfrl % îK+Tl ^ ST̂ T 
^TPT5T ^  ^  ^  ^  ^  % î TTT

t  • ^  ^  ^  ^  ^
^  ̂  |3TT I t

STFT (y^ i
(experiment) ^  ^  s(^
HM 0  ^  f^tTl 'Srr  ̂ ^  ^  ^
^ftWT ^  ^ #  3 T ^
% ;ft% 3HT  ̂ afh: f e f t

^  3NTr ^

^  ^  f^i»i TT ^®nai
t ,  ^  3TFT ^ # t

fcî '̂ rT) ^  '3i»idi sTTT %  ^rrn’ ^

w f r  I w  ^  ^
^  « T ^  ^  I d ^

I ^
^  srrf^ Tf^r ^

% ?TPr ^  ^  = ^  ^ a '^ ,
ŝTP# I  ^  ^

W  t , ^  3TT3f Ifl ^  ^ 1^
^  TTr^T %  ^  3 1 ^  t^5TT ^ f l ^

Tfft ^  ^  ^  + ^ d l  ^  f %  ^  M  3 T % ^

> i K d  ^  JfTTT ^  ^  5 q a i

^  ^  'J 5 R T  s n r ^  ^  ^  I 3 n ft  

w  ^  ^  m  £iTn t ; %  ^mr^Rqrsflr 
^  ^ m r w  m+ iRt̂  f̂ TT | f%
% ’J T ^  sn̂ T̂̂ T ^ft^-
TW  # I 7F5W^
% ^  #  f^TW^ ^  ^K  qrf̂ ÎT ^  
^ 7 %  ^  3 J^  J R T  g  3 ft r  «r^ t  f %  

^  q i f e f r  #  ^  ^  «iT T«iT 3TT^ I ,  

aftT ^  «iH ^  ^  snwr i

^  ^  a r ^ ^  f%  ^  ^ J T  ^  

TOf ^  =2TT̂  I  ^  2n-

<̂TT I ^  ĴT f I  I
(socialism) ^  ^  ^
t  q-ir i % s r n  f^r^Tr 

>ft ^  f  ̂ 5 T  f^ q r  w r  I ,

| : ^  ^ j f f  #  ^  f^ q r ^ J T , z r ^  2T?r

^  ^  ^  t  I

^  3 ^  srfjT^ ^  | IT  ?T  ̂ ^ 7 ^  

r ^  3 rq r  f? r ?tt^  ^f)- ^  

f^2T ^  w  #
5Ef^ ^  ^q-qr

fk m  f^m  Trqr | ,  ^

^  a f k  ^^TT a f k

^  ^  ^  «RTTT T f^ T , 3TFjr *T ^

^  ^  'T t ^  I IT^ ^

^  ^  t  '̂t r̂rnr ^  srrsr
% 3T5#t I  afh:

SFTT ^  ^TT^
^  t|, ^  t , ^  37TT ^
a r n r ^  f  m  ^  sn*# 3fh:

^  'JiN<n I 3 rn r  3j'TT ^

^  f̂ TTn'̂ l 0  ^
=̂ 5̂T?rr I f f ,  3 f ^

t  3 rn r  q ^  ^ J q ^ i ^ i%

I  3 f k  ^FRTT ^  ^  f(T  cqPT

^  I  eft ^  ^ 't ^  3 T K #

q ^  ^  '5RcTT % W ^ T

3 f tr  q ^  ^  ^ q w  s frr  3 n ^  % ^ f e -  

^  ^  ^qpT sfTT ^ j f t ^  ar^rer 
qrr s r q ^  5F^, ŝfrtt q r  ^  ^  

3 T ^ ^  a r a r  q t q r  i ^  « ft q r i f w

^  ^  ^  3 j ^

3TRt 3TR  q i ^  ^^TRrf qn” ^  ^  

t »  ^
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^  ^  TO
^  ^  ^  ^  irnrnr >̂r?Tr f ,  ^  ^
^  »T^ ^+dl f% ^  sftr
ŜFT̂  ^  ^  I
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3TFT ^  STKifl' ?̂TT  ̂ ^  ^  
^  ^'RTT I f+^fl ^  ^

f% I I ^

^  qt^ ^ w ^

W  ^  t , 3 fk  ^  ^
^  sm j- 31 ^  ^  ^  I  I 3TITT

3TFT ^  ^  5ni^ ^  ©d^RT qr̂ TT 
t  ^  3TFT ^  % 3T T W T  ̂  fTTEPTT

^  I ^  ^r ^  ^  ^
I aflT ^  ^  >ft ^ t^^ ^  5TFft

^  3TFft ^1  t  I
'tiid ?̂TT dc'=t"

T f r | l  ^
•*11̂  ̂ cTf ^  ^T^-

^  I  ^  ^  ^ T ^  ^

t  f% ^  ^  ^  T ^  qr I

^  T̂̂ qpJT =̂71̂  t  ^  ^  a m  

^RPT ^  q f w ^  I
^̂ 1 ft ^ :

3T4 'Til '̂^q '̂KllTli T̂T?rr ‘ I

^  ^  m  ^TR ^^ifr ^
^  ^  |TT I  T̂TTRT JTRt 
sftr ^ ^ r s f t  ^  [̂TT >̂Trf ^  oî pKl 
^  T^T t  ^  ^  ^  ^
^  I 3 m t  ^tU[T

^  ^  ^  ^  f̂F5T c#RT
^  5? afW ^  I I artr

^  t  i% «ft »rNft #  
3 m r  s n n ^  ^  ^  q t ^

?ft a ^ q i ^  ^  5R?T ^ f T  ’TT I 

'TN’ ^  f̂ ^  ^  5 ^  ^
^  q r  ^  I

OT % 3 F ^  H 4 1^  5TT
aricJT «ir^<iR % sfr?: 3n?ir cTO’ ^  ̂

^  ^  ^  t  I a m
q r  ^ q %  T f #  ^  c ^  ^  ^  ^  
^  w m t, ^̂ TTTT ^  I  3 ^

iff^TT^ ^  ^  3 T ^  ^TTf % f̂t% 
3fr< ^  *̂t s m
^3ft^ #  q f k ^  ^  ^  ^  ^ *
^  ^  ^  ^  #  fl" ^  

m rr TF^ s fk

Mr. Deputy-Speaker: There was to
be a half hour discussion today, but in 
view of the fact that this Bill is half­
finished. I think that that may well 
stand over to next Thursday.. We will 
finish this by one o’clock.

Dr. Katju: I have nothing to say. I 
oppose those amendments.

Mr. Deputy-Speaker: The question is:

(i) In page 1, liiies 7 â iu o, loi ‘‘two 
thousand two hundred and fifty 
rupees” substitute “ owe thousand 
rupees.*’

(ii) In page 1, lines 8 and 9. for 
“ one thousand seven hundred and 
fifty rupees” substitute ‘ seven hundred 
and fifty ruoees.”

The motions were negatived.
Mr. Deputy-Speaker: The question

“ That clause 3 stand part of the
Bill.”

Tha ’ notion was adopted.
Clause 3 was added to the Bill.

Clause 1.— (iLĉ tuL-uv;.̂  c; w. oV
Shri T. K. Chaudhuri (Berhampore): 

I beg to move:
(i) In page 1, lines 10 and 11. for 

“ without payment of rent” substitute 
“on payment of stipulated rent.”

rii) In page 1. line 13, alter “no 
charge” insert, “other than the stipulat­
ed rates”.

is:
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Shri K. K. Basa (Diamond 
Harbour): My amendment is the same 
as the other. I want to say something 
on this; I am not mo vine my amend­
ment.

Pandit Thakur Das Bhargava: With 
your D erm ission . Sir, I shall just say 
a word; I am not m o v in g  my amend­
ment. I do not like the word ‘fully’ 
in the clause. If you rem em b er. Sir, 
in 1946 when there was a mixed Minis­
try of Muslim League and Congress, 
in the case of the late Mr. Liaquat Ali 
Khan, a dispute arose as to what is a 
furnished house and how much could 

. soent on furnishing the house. He 
wanted to spend a very large sum 
on the house which he got. Now, the 
wording in the clause is ‘fully furnish­
ed residence’ . The term ‘fully’ stinks 
in the nostrils. What is a fully furnish­
ed house? A house may be furnished; 
it may not be fully furnished if there 
is no air conditioning in the latrines. 
I do not want the word ‘fully’ hefre. It 
m av lead to misinterpretaaon. Only 
if the hon. Minister is prepared to ac­
cept my amendment. I move it; other­
wise not.

Mr. Deouty-Speaker: That will be
considered.

Sbri Ke:?havr>’.pri,̂ ,?r (Bangalore 
I  v; o r 'v  a--onipting to im­

prove the language. I leave it to the 
hon. Mini.' t̂er to appreciate the effect 
of the Isn5ua?e. I do not propose to 
move the armendment.

Mr. Deputy-Speaker: Mr. Vallatharas 
is not in his seat. Mr. K. K. Basu is 
nn+ moving I think. Pandit Thakur 
Das Bhargava is also not moving I 
think.

So the amendments moved are Nos.
9 and 10.

Does he want to speak?
Shri T. K. Chaudhuri: No.
SLri K. K. Dasa; A  good deal of dis­

cussion has taken place on the enact­
ment before the House. I wanted to 
move an amendment to this particular 
clause. In view of the fact that the 
amendment moved by my hon. friend 
fully covers t’ :at point, with your per­
mission, I shall speak on it.

I quite appreciate that in places like 
Delhi Government should provide ac­
commodation for Ministers, etc. But, 
I fetel that there should be a stipula­
tion of rent, because, in our country 
there is a feeling that Ministers are 
developing into a special class. They 
are living in houses which, as has also 
been admitted by the Prime Minister, 
cannot called either utility or good

houses— good in the sense, with a huge 
compound and as was said by Mr. 
Gadgil, with 28 rooms. I do not know 
whether the same accommodation is 
available in all the houses. I feel that 
the Ministers should have such ac­
commodation where they can work. It 
does not necessarily mean that they 
should have palatial buildings. I think 
the idea of living in a palatial building 
has a tendency to corrupt the habits of 
the person concerned. The Home Mi­
nister was living in our placc in a 
house with 40 or 42 rooms. Of course, 
he was an eminent lawyer and he can 
well afford to have a house similar to 
that or nearly similar to that. There 
may be persons who come from the 
ordinary rung of life. If they get into 
the habit of living in such big houses, 
they develop a tendency and an atti­
tude of mind that does not conduce to 
good public service. They have come 
here to serve the people.

That is why I say some sort of rent 
may be fixed and that can be paid by 
Government, and this system of houses 
without limitation of the accommoda­
tion of size given to the Ministers has 
a b.^d fiffect the cenera] tendencies 
and attitude of people. And the com­
mon people feel that they are develop­
ing into, as you call it, the Nababs 
and Maharajas of the coimtry in the 
new set up. That is why I sugo-est 
and I hope at least they will build 
these bouses into really habitable and 
economic units instead of such big 
palaces with big compounds. With 
these words I suggest some sort of rent 
should be fixed and paid by Govern­
ment.

Dr. Katju: I am unable to accept it, 
and I should like to mention one fact. 
The rent that is suggested at the 
stipulated rates— I think it is ten per 
cent, of the salary generally: probably 
for furnished houses, it will be an­
other 21 per cent, in all 12J per cent— 
comes to Rs. 283. I was just calculat­
ing the income-tax and super-tax that 
is paid upon it by the unfortunate 
Minister— i.e., seven annas in the 
rupee plus a surcharge of another one- 
tenth, and that would be roughly 7i 
annas per rupee. So, let us be quite 
clear about it and not create a sort 
of conception that Ministers are living 
in free houses and paying nothing for 
them.

And secondly, so far as big houses 
and palatial houses are concerned, I 
really do not understand all these 
things. It all deoends on the man’s 
temperament. Let the Government give 
small houses and the Ministers will 
shift into them. It is all at the choice 
of Government. Personally I do not



49d0 Salaries and AUowances 31 JtJL.V 195  ̂ of Ministers Bill 40d(»

want, and none of my colleagues want, 
a house of a oarticular description, a 
particular area, with a number of 
rooms. So far as the house in which 
I am living is concerned, it contains 
four or five bed rooms, one office room 
and one sitting room.

Pandit A. R. Shastri (Azamgarh Distt. 
—East CH7YI Balliaf Distt.—^West): 
About the word “Fully furnished” ?
S IfT  ^  5fr ^ ^

53̂  q  ?

Dr. Katju: So far as Pandit T-hakur 
Das Bhargava’s amendment is concern­
ed. I accept it.
Amendment made:

In page 1, line 11, omit “ fully” .
— [Pandit Thakur Das Bhargava]. 
Mr. Deputy-Speaker: Now. we come 

to amendments by Mr. Tridib Kumar 
Chaudhuri.

The question is:
In page 1, lines 10 and 11, for “ with­

out payment of rent” substitute “on 
payment of stipulated rent” .

The motion was negatived,
^^Mr. Deputy-Speaker: The question

In page 1, line 13. after “ no charge” 
msert “ other than the stipulated 
rates.”

The motion was negatived.
, Mr. Deputy-Speaker: The question 
is:

“ That Clause 4 as amended 
stand part of the Bill” .

The motion was adopted.
Clause 4 as amended was added to 

 ̂ the Bill
Mr. Deputy-Speaker: Now. we will

take up Clause .5. Babu Ram Narayan 
Smgh.

Clause 5.— (Sumptuary allowance)

ww T m r m m  t o

^  1 1  ^  ^  sinr ^  ftr mr 

^  ’TRT ^  TO  I W  T?: ^  
^  ^  ^  t  I ^  ^

a rfro  ^  ^  t
^  «TT I ^
^  ^  «PT: 7:1 ^

172 PSD.

11% 1% ^  3rfifFnt

JTT ^  T|T ^  I ^
if d'l ^

^ f  I

T̂TTT ?TT7̂

3PR ^  TO ^  ^  ^  5TR ^  
T O  rft TO ^ ^  ^  3 m  
^  ^  ^ 'Tit I

Pandit Thakur Das Bhargava: The
hon. Mettnber is speaking about the 
world being a natak and all that. Is 
î  all relevant to the clause under 
discussion now?

Mr. Deputy-Speaker: He is coming 
from the world to theJ clause.

TT^RTTTW TO"

^  «<Td q ^  ^  ^
ITFT ^  I  I STfTTO

T̂PT̂  ^  ^  ^ ^  I ^  3TRT %?T
^  ^

. TO  ^  ^  ^  t̂Rt+F 3̂T¥T 
^  I ^  ^  ^ -

Pi+»?5 I

»It  qr I

TO t  ^
^  WT iTfT ^

I ^
r̂TRT ^  ^ I ĉTPT f+4i 9TtT

^  ^  T O k  TO ^  ^
3TT^ ^
^  ^  f  I snft fir^
^  ^  ^  5rr#T ^

^  3 H ^  ^  ^  ^  ^5^"
T O , an’ ^  ^  ^  ^

 ̂ arh: ^  arr̂ RT
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[srr^ f ^ ]

^  WRTT ^  ^HT
«TT I 3 i k  ^  ^  t  I

T T O T ^ o  q? Io  (3 f* ii iq d 1

^ )  : arrfo ^ o  ^ o  cyr>T ^

^  #  I

ww TPrnrm^r ^ 3 tft 
3TR^ sfft ^ I 3T7  ̂ H ẑrnr

^  I ^  t . . .

^  ( Sumptuary allowance)
% ?TT  ̂ ^  I

WTW !%(?: ^

f e y  ^  3ftr cjW^TT

JT^ ^  fir^ t  ^  ^ '^ -
^ 3 r f t  t  ^  r*irtd l t  ?

I^VimpfhT W W : 3TN ^
% ^  I

I W  T H R T ^ ra ^  : ^  T ^  HT«ft 

ff efĵ l *̂1 f^rtdT

t  1 ^ ^  ^  
f  I ^  % ^ F q ^ s r ft  q^r>3>i

^  ^  ^  ^  f e n  I
^  JT̂  3T7R fey r^  ^  t  ^  f e r  ^  

fe?T%  t  ? ^
3ftr sft ^  5ft^^

^  ^TT I ^  3{tTTiiT

T{^r^ irr ap^ spr | f%
CTRT ^  ^  f r  3 n w  I ^  TRT ^  

^ + d T  I ^  ^  ^  T fT  arnr
3 f T ^  5f^ I 3T?T 3T7# #■

FiniPTrsr ^  i % ?rnr f^ ^ -

W  I 2T  ̂ ^  ^  ^  ^

sftr ^  ^  H ra ’
^  ^  f̂t>TT ^  t  %f%?T ^nnr
^iTT^ ^  |3TT I  ^  W T

^  arrr t  arfR arrr
^  ^  ^3^ ^1% ^  ^  ^

3TTT ^  'TtiTT I ^  ^
WfU I  ?

I T O T  I

WTl TTiRnroW ^  ?ft
1 ^  ^  ^  f  I 3 P R

^  I  cfr ^  ^  ?TTf^ ^
^  ? 'Jl»ial I '3FRTT % f̂ STT \dH|ti|5|T i f ^ -  

^  T̂FTT t  ^  #
WiTt̂  ® o 5t1% ^  ^  ^ flfTf ^

^  ^  f e y ^  I

m z x  ^  ^  ^  ^

^  3̂PTT I

WT̂  TTHHITW®T TO"
^  ^  ^  ^  «lld f  I 5 T ^  2T^
t  ^?TTTT ^  W  I  I ^  ^

3TPT ^  3 ^  ^

I  I ^ H K H  f^T ^  fr r fO T  I  I ^

' i j ^  3 ftT  2T  ̂ I ?2TPT

^  ^  3TT^ ^  ^  I

^  % T̂PT T̂HT ^  ^Trf sftr ^
^  I ^  ?T  ̂ I  I

^ ^  ^  ^  % f̂ ytT
3rnr ^  ^  + ih  % P^i» arnr

^  I ^  ̂  TTWT 5 f ^  ^  t i+ a i  ^  ftf)

= ^ r f^  I ^

^  +IH +<H ^  ^  ^  f̂t>rr
?T^ ^  t  I

^ ^irt^ I 2T̂



4993 Salaries and Allowances 31 JULY 1952 of Ministers Bill 4094

5N>_ ^ I

^  ^  >rrf s i f r  ^  f̂t
^  ^  \ oo  ^

q j  IV  ^ o o ^  ?

dl" ^  ^  ^  f% ^00 ^  

5 T ^ , %' m n  ^  ^  ^

^  f3rr t  • ^  ^ 1  ^  ^
^  ?T^, T̂RT ^  ^  ^  ^
f e r  |3TT t  fV  K oo JTT^cfRt #  

^  -̂ <̂11 I STSft ^  «TW

^  ^RT, ^  ^  w r  I
^  2Tf ^  ^FTWaRt ^̂ TTaRT
t, ^  ^  ^  3FZTR t  I •%
^  fV  arrr ^ > ff  ^

^  ^  fT  T^, ^̂ J  ̂ ^

f J T R ^  ^  fV  ^ n = w r d

JT I 3n%«?T ^  % %TT

3TW ^  ^  f * T ^  t ,  3TFT ^  3ft m̂ - 
^  t ,  ^  3TTT ^  apR  3PT# arf^rl^ 

^  ^ ^  3r r r  vt^snr %, 3tt^

^  arrr ^  ^  ^ f t f ^  i ^  

% ^  ̂ rrq^arft 3T?5Far¥ ^

21̂  ^  3FZTPT ^  ^ I fV^ft

^  ?T^ -qlP^^ I

^  ^ f% ?nft ^TT^ % ^
T[ r̂ Ĵ  ^  t  afh: ^

t  f?T%^ r̂?:WT 5im T 
f¥ ^  ^  

3T^HT TT + 1*1 <̂>0 ^  3R7 
^  ^  ^̂5TFT ^  %, ?irPT T̂T̂
^  ^  ^  =^rf^ I ^

fV  rft 2T  ̂ qlH^ ^  ^  «T^

^  t  W ' ^  ^

I an^ ^  jn ? T̂ 5TT

w rf^  f% 1 ^  HKH ^  5^
^̂ r*if«Ki T^, ^mO ^

% ?t% % f̂lT TT ^  ^«i cnc  ̂
^  ^  ^  «!<.«!i< '♦k .cTI ^ I 3rrr % trt

^  t  ^  I flJT 3TN ^

fWRT TRt Ph^ i  ̂ eft ^
^  ^T3T f t r ^  ^  ^  3IT̂ , W  

^  ^  t  ?

^  ^  f e f t  ^  #  ’TRT
pU =^rf^ I #■ 3TR ^  3IT W

^ 3TT# qW?JTT ^  ^TT  ̂
T^ ^  ^  ^ 3(Yt ?r^ i% ypT^ ^  

^  ^  ^  'j||«n I

Dr. Katju: I do not agree with this 
amendment.

Mr. Depuiy-Speaker: The question
is ’

“ That Clause 5 stand part o f
the B il l ”

The motion was adopted.
Clause 5 was added to the Bill.

Clause 6.—  (Travelling and daily allowances)
Pandit Thakur Das Bhargava: Re­

garding my amendment “ after ‘al­
lowances’ insert ‘for  h im self ” , I 
understand that even today the rule is 
that the Minister gets the allowance, 
but the fam ily does not get it. I only 
wanted the amendment for the pur­
pose of clarificalCcii.......

Mr. Deputy-Speaker: W hen he comes 
to take charge only...

Pandit Thakur Das Bharfi:aya: M y
amendment is not for that. M y 
amendment is to insert “ for him self”  
in line 34 under (b ) after “ travelling 
and daily allowance” . This is clear. 
There is no doubt this is the rule today. 
Only for the purpose o f clarification I 
tabled the amendment. I tabled the 
amendment because in (a ) we have 
got “ for himself and the memlfers of 
his fam ily” etc. But in (b) we have 
got “ undertaken by Tiim” .

1 P.M.
Mr. Deputy-Speaker: In (b ) “ by

him” is there whereas fam ily is speci­
fically mentioned in the earlier por­
tion. When only “ by him”  is mention­
ed here it means the fam ily is not in­
cluded.
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Shri Syamnandan Sahaya: If the
hon. Minister goes out on a long tour 
for a month, is he not entitled to take 
his wife with him?

Mr. Deputy>Speaker: No. It is not
in the scheme of the present Ministers. 
New Ministers may do that.

The question is:
“ That clause 6 stand part of the 

Bill.”
The motion was adopted.

Clause 6 was added to the Bill.
Clause 7.— {Medical treatment etc.)
Pandit Thakur Das Bhargava: I have 

an amendment to clause 7. It runs 
thus:

In page 2. line 6, after “ medical 
treatment”  add “ available in India” .

Dr. Katju: I do not accept that.
Pandit Thaknr Das Bhargava: So far

as India is concerned, they are entitled 
to have the best treatment available 
in the country, but if any Minister is 
sent to America or somewhere else for 
treatment the difficulty will be that 
the people will not appreciate it and 
the House will not agree to this 
amenity.

Shri Syamnandan Sahaya: The
Home Minister should accent this very 
simple amendment. Sir.

Dr. Katju: I am not willing.
Pandit Thakur Das Bhargava: I

have laid it before the House, but if 
the hon. Minister is not willing to ac­
cept it I am not moving it. Sir.

Shri K. K. Basu: I too have an
amendment which runs thus:

In page 2, line 5, after “ family” 
insert “ which includes wife, dependent 
parents and the children” .

I want to qualify the word “ family” 
because in our country the joint family 
s3Tstem is prevalent tn many places. 
We may have a family as large as that
of the Dhritarrastra of Mahabharat.
We have experienced in Bengal when

Mr. Fazlul Haque was the head of the 
Government how many people used to 
occupy the best rooms in the Tropical 
School. That is why I want to qualify 
this word family. -

Dr. Katju: This is really lyrpersensi- 
tiveness. Supposing my daughter-in-law 
looks after me then she will not be 
treated! I oppose the amendment.

Mr. DeiHity-Speaker: He only wants 
to add to the categories.

Dr. Katju: No. he wants to limit the 
family. He says:

After “ family” insert “ which includes 
wife, dependent parents and the 
children” .

Mr. Deputy-Speaker: Evidently the
amendment does not carry out the in­
tention of the hon. Member. He wants 
to restrict the scope of the term 
“ family” , but his amendment does not 
do so.

Shri K. K. Basu: Then I will not 
move it.

Mr. Deputy-Speaker: The question
is:

“ That clause 7 stand part of
the Bill.”  '

The motion was adopted.
Clause 7 was added to the Bill. 

Clauses 8 to 13 were added to the Bill.
Clause 1 was added to the Bill.

Tho Title and the Enacting Formula 
were added to the Bill.

Dr. Katju: I beg to move:
“ That the Bill, as amended, be

passed.”
Mr. Deputy-Speaker: The question 

is:
“ That the Bill, as amended, be

passed.”
The motion was adopted.

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Friday, the 1st August 1952.
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